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545
LOK SABHA

Monday  ̂Sth December  ̂ X9SS

Thi Lok Sabha met at Elnen of the Clock.

[Mr. Speaker in the Chcdr]

ORAL ANSWERS TO  QUESTIONS

Colombo PUm

%85« Sardar Hukam Singhs Will 
the Minister of Com m unicationt be
pleased to state:

(a) when the Second part of the Report 
o f the Experts from Standard Telephone

 ̂ and Cables Co. Ltd. England, sent to the 
P. & T. Department under the Colombo 
Plai was received by Government; and

(b) whether Government have con
sidered the recommendations therein for 
expanding and speeding up the Telegraph 
and Telephone Communications?

The Deputy Minister of Commnnl- 
cationa (Shrl Raf Bahadur): (a) The
Second part of the Report of the Experts 
was received in April, *55.

(b*) Yes. The department has initiated 
action on the recommendations made by 
the Experts.

Sardar Hukam Sin^hi May 1 know
if the Experts have suggested any methods 
for modernisation of telegraph offices 
as well?

Shrl Ra) Bahadurs That was the 
purpose of the experts* advice. As a matter 
of fact they have made recommendations 
in regard to the introduction of automatic 
system in the telegraph net-work and for the 
introduction of the co-axial cables in order 
to modernise the systems and expedite the 
transmission of messages and to relieve 
congestion on the lines.

Sardar Hukam Singh: Has Govern
ment made any assessment as to the addi
tional eacpenditurc that would be incurred 
in the implementation of the proposals 
made by the experts ?

423 L.S.D. 1
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Slirl Raj Bahadurs So far as the
installation of new teleprinters is concerted 
including the cast of working and spare 
teleprinters, it is estimated that an expendi
ture of between Rs. 77 to Rs. 95 lakhs 
will be incurred. Secondly, the correspond

ing figures for an automatic switching system 
for all offices where the number of m es 
is more than forty per day will be of the 
order of Rs. 180 lakhs.

Sardar Hukam Singh: Have any 
concrete suggestions been made bv 
them for speeding up the communications /

Shrl Ra) Bahadurs That is the pur
pose. The provision of co-axial cables as 
also the introduction of the automatic switch
ing system in telegraph will expedite the 
transmission of messages and also effect 
some economy.

Dock WoHsers

U8S. Shrl Gldwanl: WiU the
Minister of Trahsport be pleased to state:

(a) whether it is a fact that the All 
India Port and Dock Workers Federation

. has submitted certain demands to Govern
ment; .

(b) whether it is a fact that the strike 
was called off on the assurance of Govern
ment that the demands were being given 
active and sympathetic consideration; and

(c) if  so, whether the demands have 
been considered and what is the decision 
taken thereon?

The Deputy Minister of Rallwavs 
and Transport (Shrl Alagesan): (a)
Yes.

(b) The notice of a token strike was with
drawn when the measures that had been taken 
by<the Port Authorities and Government to 
deal with -the problems relating to Port 
labour were explained to the Federation.

(c) The demands relate to various cate
gories of workers employed by the Port 
authorities as Well as by Stevedores. The case 
of employees of major ports is under consi
deration by the Port Authorities concerned. 
Decisions have been taken on some matters. 
Oihevs will be considered vrhen the decision 
of the Bombay Industrial Appellate Tribunal 
on certain related matters is known. Several
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of the demands of the Stevedore workers 
are linked with the recommendations of the 
Dock Workers (Regulation of Employment) 
Enquiry Committee which are under consi
deration by Government.

ShrJ Gidwsni: Is it a fact that the 
labour wasj opposed to the Dock Enquiry 
Committee’s recommendations regarding 
the piece rate system of pay^nenf, and what 
has been the decision of the Government 
regarding the same ?

Shri Alag«8ans That is not correct. 
The labour co-operated with the Enquiry 
Committee. The Enquiry Committee has 
made certain recommendations, and it has 
recommended the piece rate system.

Shrl Gidwanl: May I know which 
recommendations of the Committee have so 
far been acccpted ?

Shri Alageaant I said that all the 
recommendations of the Conunittee are just 
now under the consideration of the Govern
ment.

Shri T. B. Vittal Raot May I know 
when the report of the Enquiry Committee 
was received by Government and when 
the examination is likely, to conclude ?

Shri Alagenin: I think the report 
was received in September, and all the 
recommendations arc under examination. 
In the meanwhile, as was stated in the answer, 
there was an award given in Bombay. That 
matter has again gone to the Appellate 
Tribunal. Wc are awaiting its result.

Shri B. S. Murthy: May I know
whether the Federation has not made any 
representation against any recommendations 
o f the Committee ?

delay in completion of the work 
nas been due to non-availability of material 
in tmie.

tu . R*®* I f «  thatthe delay is due to the non-availability of
JMterial. May I know which of the mate- 
nal8 are non-available ?

Shri S h a ^ W M  Khant For one
fish-plates. The hon. Member 

would probably like to know that there is 
a demand for 10,000 tons of fish-plates alone 
iTOm the Railways outstanding, and it is 
these small outstandings which are obstruct
ing the progress of the work.

Shri T. B« Vittal Rao: Is it a fact that 
the Bhadravati Iron Works stated that 
they would supply fish-plates and sleepers? 
Did the Railways take that or not ?

The Deputy Minister of Railways 
■tnd Transport (Shri Alagesan): It is
the Iron and Steel Controller who arranges 
the supply. He takes into consideration 
bojh the indigenous supply and also the 
orders for imports. It is after taking all 
these info consideration that wp have not 
been able to get the supplies. This has 
been one of our sore points.

Exchange of Doctors Between India 
and China

*491. Shri Shree Narayan Das:
Will the Minister of Health be pleased 
to state:

(a) whether it is a fact that Government 
have welcomed the system of exchange 
of doctors between India and China by 
way of co-opcration during the recent visit 
of the Health Minister of China; and

Shri Alagesan: I am not aware.

Witfdha-Balarshah Railway Line

*490. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased to 
state:

(a) whether the relaying of the track 
on the Wardha-Balarshah section with 
heavier rails has since been completed; 
and

(b) if not, when it is likely to be comple
ted and the reasons for the delay ?

\ The Parliamentary Secretary to the 
Minister ô  Railways ahd Transport 
(Shr  ̂ Shahnawaa Khan): (a) and (b). 
Relaying between Hinganghat and Balarsh- 
ah has already been completed and between 
Wardha and Hinganghat is likely to be 
completed by 3^-3-56.

(b) if so, the basis of such exchange 
of doctors ?

The Minister of Health (Ra) Knmari 
Amrit Kaur): (a) and (b). „No formal 
proposal is before the Government. But 
any plans which contribute towards friendly 
co-operation between countries and mutual 
help are welcome.

Shri Shree Narayan Das: May I
know whether in the course of her tour of 
China the hon. Minister observed any as« 
peers of medical services in China by which 
India can benefit ?

Rajkuinari Amrit Kaur: Only
this that, of course, they are in a position 
to employ all the medical graduates that 
oome out from their coUeges* tnd they 
are also in a position to send them wherere 
they like. •



549 Oral A nsw ers 5 DECEMBER 1955 Oral Answ ers 550
Shrl Shree NarftTan Dati Was

•nything observed by the non. Minister with 
regard to medical education in that country 
which India can take advantage of?

Ralkum srl A m rlt Kaurs No, because 
our standards of education are really higher.

Shri Kasliwalx Is it a fact that at 
the recent Coijfcrcnce on Medical Education 
for Under-Graduates a delegation of Chinese 
doctors also came to India to attend that 
Conference ?

Ra|)kumarl A m rlt K auri That is
so; they came at my invitatioa *

j rf% 

f i r r

^  Kt 3̂TH t t  I

Tnr ^ f t

tfV ?

Tn rvm fV  ^

f w  I  I yoRfV ^

^  3ft wfV t  f w

^  T?T ^ %ftX ^  f  ^»PFt

^  ^ ^  ?TT»T ^  3FTT

T | t  3̂^  ^  (^TR J T R )

^  <rrr f  I t  ^  xm

^M % ^  ^

^  ^  ^  ^  ^  I

Railway Officer’s visit to U. S. S. R.

*492, Shri Dabhl: Will the Minister 
of Railways be pleased to refer to the 
reply given to Starred Question No. 1369 
on the 2i]d September, 1955 and state.

(9) >̂ hich of the recommendationi
of the IRailway Officers Team which

visited thi U. S. S. R.
effect to ; and

have been given

(b) which of them ate si ill under the 
consideration of Government?

The Parliamentary Secretary to tiie 
Minister of Railways and Transport 
(Sliri Shabaawas Khan)t (a) and (b). 
A statement isj>laced on the Table of the

Lok Sabha showing the recommendations 
which have been accepted, and have been 
implemented or are in the course of imple
mentation. Appendix III, annexure
51 ], The remaining recommendations 
are imder  ̂ezaminatioa

.Shri Dabhis In the sutement there it 
mention about the provision of sleeping 
accommodation for third-class passengers. 
May I know whether it is a fact that the 
sleeping accommcxlation consists of three- 
tier berths on vihich passengers cannot 
sit erect, and they cannot be expected for 
several hours__

4 k-Speaker: Order> order. This is 
an OTt-repeated question. This has been 
repeated very often and replied to very 
often. He may put some other question, \ 
if  he ^ants.

Shri Dabhis Am I not allowed to put 
this question?

Mr. Speaker I I do not propose to 
spend the ti^e of the House by repeating 
the same question by way of supplementary 
over and over again.

An hon. Member: But the difficulties 
arc there.

Shri Dabhi: In view of the fact that 
the three-tier berth is very uncomfortable, 
do Government propose to remove one of 
the tieti and increase the special charges 
from Rs. 2 to Rs. 3 or Rs. 4 ?

Mr. Speakers I have to disallow that 
also. This has been gone into by way of 
supplementaryes more than twice.

Shri Dabhi: I do not want to put 
the same question__

Mr. Speaker: The very question 
could be disallowed also on the ground 
of being a suggestion for action. But I 
am not doing so; I will allow him. But 
let him put a question on a matter which 
has not been covered by supplementaries 
aliready. H e  i s  putting a question on a ground 
which has been covered by supplementaries 
previously.

Shri Dabhi: I will now ask whether 
they aie going to remove any tier.. . .

Mr. SpeaJtM-: • That has put by
way of suggestion a number of times.

Shri Dabhi: May I know whether 
Government is going to inaease the present 
charges and give more comfort to ’the sleep

' ing passengers by removing one of the 
tier s ?

Shri Shahnawas Khan : We have
no intention of increasing the present 
charges.
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Shrl Shree Narayan Das: May I
know whether any assessmeni has been 
made as to the costs that vould be involved 
if aJI the recommendations arc implemented 
by the Government ?

Shri Shahnawaz Khan: Since ^e 
have not made up our mind finally as to 
^hich of the recommendations we are going 
to acccpt, \«e cannot say what are going to 
be the costs.

Shrl Bhagwat Jha Azad: May I
know if any assessment has been made of 
the demand for sleeping berths in third 
class and may I know in how many trains 
these facilities aie given?

Shfl Shahna^ax: Khan: firm
assessment has been made. We know the 
demand is quite considerable. At present, 
sleeping accommodation is provided on 4 
br<^ gauge trains and 2 metre gauge 
trains— that is, special trains.

All India Mental Health Inatltute, 
Banglore

*494. Shri Krlthnacharya Jothi:
Will the Minister of Health be pleased to 
refer to the reply given to Starred Question 
No. 696 on the 12th August, 1955 and state:

(a) the special studies and research 
in mental health made so far by the All 
India Mental Health Institute, Bangloie; 
and

(b) whether this Institute has made 
any contribution to reasearch in mental 
health in co-oidination with the Inter
national Institute ?

The Minister of Health (Ra)kumail 
Asnrit Kaur): (a) A statement is laid on 
the Table of the Lok Sabha. [*$£< Appen
dix III, armexure No. 52].

(b) The Institute was only started on 
1st April, 1954 and it is therefore too eaily 
for the institute to have made any definite 
contribution to reseat ch.

Shri Krlthnacharya Jothit May
kaom how many experts are engaged in 
this research ^̂ ork?

Raikumari Amrlt 4Caur: I think 
the staff sanctioned will consist of a Direaor, 
a Professor and Head of the Department 
of Psychology, one Associate Professor of 
Neurology, one Associate Professor of 
Neurosurger>-, one Junior Professor o f , 
Neuropathology— these thrc^ have been 
advertised. Then, there are 3 Assistant 
Professors of Phychology, one Assistant 
Professor of Bio-Chemist^, one Research 
officer in Sanskrit, one Sister Tutor and 
various other personnel,

Shri Krishnachar y a Jothi t Prom the 
statement it appears that pilot studies are 
being carried on in the relation between 
drc; ms, day (breams etc. May I know what 
is the difference bet»«een these t^o dreams ?

Mr, Speaker: Is it within the special 
knowledge of the hon. Minister ?

Shri Krlthnacharya Jothi: May I
know the total amount spent on this ?

Ra|kumari A mrit Kaur: The Central
Government is going to bear a total non
recurring expenditure of Rs, 1*8 lakhs
I lahh for the hospital and 0*8 lahhs for 
equipment and also the entire exRpnditure 
of Rs. 1.563 lakhs for passengers and local 
costs of the experts, and the Mysore Goveni- 
ment >̂ ill bear the non-recurring expendi
ture of Rs, 4*7 lakhs on extension of the 
Institute building and for housing the All 
India Institute of Mental Health plus 50 
per Cent of their share of equipment.

Shfi Krlthnacharya Jothi: As it
is an interesting subject. I would request 
the hon. Minister to lay a copy of the details 
of the research work.

Mr. Speaker: He wants a copy of the 
lists to be supplied to him. The hon. 
Minister may have a copy of the statement.

Rajkumari Amrlt Kaur: Which 
statement, Sir?

Mr, Speaker: The statement laid on 
the Table. *

Ra|kumari Amrlt Kaur: Certainly,
Sir.

Indo-U. K. Air Agreement

Shrl N. B. Chowdhury: Will 
the Mmister of Communicatlont be 
pleased to refer to the reply given to Starred 
Question No. 1640 on the 9th September,
1955 and state when the bilateral Air Agree
ment between Indian and the United King
dom IS proposed to be leviewed ?

The Deputy Minltter of Communl- 
cationt (Shri Ra| Bahadur): It is pro
posed wO hold the review as mentioned in 
the previous reply early in 1956.

Shri N. B. Chowdhury: May I know 
the reason for the delay in making a review 
of this and other allied matters ?

Shri Ra) Bahadur: It was proposed 
to be held in November 1955 buttne United 
Ki ngdom Government informed us of their 
inability to rcceive the Indian delegation 
at that time and so it has been postponed 
all early next year,

Shrl N. B. Chowdhury: M<iy I know 
whether the Government are satisfied that 
the terms of the present .Agreement do not 
affcct the interests of Air India Intcmationai 
in any way?

Shrl Rai Bahadur: The purpose 
of the review is not a revisfon of the air 
agreement. The purpose is to take a review 
of the frequencies and capacities 
provided on the Services in the preceding
12 months and to lay down a schedule for 
the next 12 months.
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Nationalited Airlines

*497. Shri jhulan Slnha: Will the 
Minister of Communications be pleat
ed to lay on the Table of the house a 
statement showing the improvements made 
in the Nationalised Airlines m respect of 
passen<;ei ameuities and operational effi
ciency after the Nationalisation ?

The Deputy IVtinister of Communi
cations (Shri Raj Bahadur): A state
ment is laid on he Table of the Lok Sabhs.

Appendix III, annexure No. 53].

Shri Jhulan Sinha: May I know
whether there has been any decrease in the 
number of accidents after the nationalisation 
of the Airlines ? • »

Shri Ra) Bahadur: We think that 
the incidence of accidents is decreasing 
from year to year and during the year I954> 
which was the first full year after nationalisa
tion, there were no accidents to Scheduled 
Air Services. ' «

Shri Jhulan Sinha: Ma> I enquire 
if as a result of the increase in extra passenger 
amenities there has been aily gain in the earn
ings of these lines ?

Shri Ra) Bahadur: We are having
a very heavy traffic. As a matter of fact 
we are oftendmes unable to cope with the 
volume of traffic that we are getting and we 
are unabiC to provide a larger number of 
seats in planes .

Shri Shree Narayan Das: May I
know what is the amount that is spent on 
the ê ameniues annually ?

Shri Ra) Bahadur: I have not goc
the correct figuie for that; I require notice.

Shri Bhagwat Jha Azad: May I
know what percentage of our pilots have 
up to now taken training under the inte
grated training scheme introduced by the 
Ministry for operational efficiency?

Shri Ra) Bahadur: This training has 
been introduced by the Airlines Corporation 
and not by the Ministry as such. 8̂ pilot 
officers were given training for Pilot in com
mand endorsements up till Au^st and 56 
pilots holding B licences and Dakota endor
sements who were newly recruited as 
officers were given further training under the 
scheme.

Shri T. S. A* Chcniart If the lines 
are having very heavy traffic what is the 
reason for the loss that hab been sustained 
every year?

Shri Ra) Bahadur: RenewaU, rep- 
piacements, expansion #od so many other 
things.
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M oghalM ral Goods Yard

•ifo . Shrt L.N. Miahr»< Will the 
Minister of lUUway* be pleased to 
state:

(«) whether there is any proposal to 
hnprove moTcment of c o a l ^  
go^s traffic through Moghalsarai yard; 
aad

(b) if *0, the maia features of the 
same?

j S ^ ‘ 'o r ‘ s « r s s ? i , a
ceS^hiA hM bew  vfogtam^ 
inoeaMd fram 1500 to 1900 wagons pci

day during the last two years is proposed 
to be further stepped up to 2000 and, 
in due coursc, even beyond it as may be 
necessary.

(b) The increase is be*n  ̂ brought 
about by augmentation of the hne and yard 
capacity mainly of the concerned sections 
of the Eastern and Northern Railways and 
the capacity of Moghalsarai Yard itself 
coupled with the provision of additional 
locomotives and operating improvements.

Shri L. N. Mlshras May T know
whether this improvement at Moghalsarai 
has improved the transhipment position 
at Manduadih?

Shri Alagesan: The capacity
Manduadih has been considerably stepped 
up.

Shri N. B. Chowdhury: May I
know how the Government propose to 
meet the problem of transport bottleneck 

ding further development of the 
usarai goods yard, as expected?

Shri Alagesan : As I said̂  it ha« 
already been increased from 1500 to 1900 
w^ons per day and we are taking certain 
other steps by increasing line capacity, 
etc.j to take it even up to 2,000 wagons 
per day.

Forestry Commlstion

*500. Shri D. C. Sharma: Will the 
Minister of Food and Agriculture
be pleased to refer to the reply given to 
Starred Question No, 379 on the 3rd 
August, 1955 and state:

whether Govermnent have since
__liised their prcyosal for the setting
up of a Forestry Commission; and

(f>) if so, when it will start func- 
tiomng ?

The Minister o f Agriculture 
(Dr. P . S. Deshmukh): (a) The Inspector 
General of Forests has submitted his 
proposals for constituting the Forestry 
Commission and the same is under con
sideration of Government.

(b) The Commission is expected to 
start functioning from the beginning of 
Second Five Year Plan.

Shri D. C. Sharm a: M ^  I know
what proposals the Inspector-C^erd of 
Forests has put forward so far as the number 
of members of the Commission is con
cerned?

Dr. P. S« Dcthmukhi This Com* 
mission, according to present proposals, 
will consist of six to nme people.

Shri D. C. Sharouit May I know
if any foreign experts wiii be assodcted 
with this Commission, and if »o, how 
many?

ftnaiise<
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Dr, P. S. Dethmukh] There is oo 
proposal at present for associating any 

[foreign experts.

Shri D. C. Sharma: May I know if 
this Commission will be empowered to 
visit other countries also where forestry 
has attained a high degree of perfection?

Dr. P. S. Dethmukh: It is not one
of the functions of this Commission to 
study forestry; we have already sufficient 
knowledge  ̂ but occasion may arise pro
bably if they consider it necessary to 
undertake such a study.

The Minister of Food and Agricul
ture (Shri A. P. Jain): I may add that 
the question of setting up the Commission 
is under consideration and the hon. 
Member will do well to wait for a short 
while until things have crystallised.

L L.O. Committee on Plantation

*501. Shri Bibhuti Mishras Will 
the Minister of la b o u r  be pleased to 
state:

(a) the main decisions arrived at the 
third session of International Labour 
Organisation Committee on Plantation 
which was held at Geneva from thfe 17th 
to the 29th October  ̂ 1955; and

(b) how far Indian plantation 
labourers will be benefited from those 
decisions ?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). These hâ e 
Hot been communicated yet but will b t  
examined on reccipL

I may, however, add that the report 
since received from our delegate shows 
that he has succccded in persuading the 
governing body to place the subject o f

filantation labour on the agenda of the 
nternational Labour Conference so that 

a convention or recommendation may be 
adopted by the Conference on this subject 
at an early session of the International 
Labour Conference. The Government of 
India has been desiring this for some time 
past.
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Renewals of Railway Line Sleepers

*504* Shri M» S« Gurupadaswamy t
Will the Minister of Railwys be pleased 
to state :

(a) the total mileage of sleeper re
newals completed during the current 
year till the 30th ' September, I 955. >*

(b) whether it is a fact that the pro
gress of work is not according to the 
schedule i '

(c) if so, the reasons therefor; and

(d) the steps taken for early execution 
of this work?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shah Nawas Khan) : (a) About 
408 miles.

(b) Yes, Sir.
(c) Non-availability of sleepers and/or 

fittings in time.

(d) All possible arrangements are being 
made to procure sleepers and fitting from 
indigenous sources and abroad to meet 
requirements.

Shri M. S. Gurupadaswamy 1 May
I know the total mileage of railways on 
Which renewals have siill to take place?

Shri Shahnawax Khan : Hverx year we 
have a programme for these renewal 
and generally programme a^ ut 1^00 
miles every year and most of the worl: is 
done after the monsoon.

am yt MayQu**iipe -̂1  ̂ - ___r
I ask whether it is a fact that in the South
ern  Railway the renewals are done ve^ 
slowly as compared to the renewals m 
the other Railways, and may I know the 
reasons for it?

Shri Shahnawa* Khan : In mott^
cases the causes are beyond our control 
for one thing, thpe availability of woodra 
tleepers. There is an acute shortage r f  
wooden ilecpen. Also, orders for lartal
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sleepers or cast iron sleepers, wliich are 
imported, arc placcd iJy Ministries other 
than ihc Railway Ministry. We have 
to depend upon the availability of these 
materials.
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Th« Deputy Minister of Railway* 
•n Transport (Shrl Alagetan) i 1
thl k the wooden sleepers’ age is about 
15 to 18 years, whereat the age of cast 
Iron or steel sleepers is about 30 years; 
they are costlier to begin with, but in 
di« long nin they are cheaper. '
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In f lu e n sa  V acc in e
*506. S h r im a t i  M ay d e o  i^  Will the 

Minister of H e a l th  be pleased to state :
(a) when the pilot scheme for the 

manufacture of influenza vaccine from 
locally isolated strains will be started at 
Coonoor;and .

(b) the steps taken in this direction?

T h e  M in is te r  o f  H e a l th  (R a jk u m a ti  
A m r i t  K a u r)  : (a) and (b). Thc! pilot 
scheme for the manufacture of influenza 
vaccine from locally isolated strains has 
been in operation at the Influenza Centre, 
Coonoor since ist November, 1954.

S h r im a t i  M a y d e o  1 May I know 
what will be the total cost required far 
this project, and whether the World 
Influenza Centre is giving any monetary 
help towards this? .

R a )k u m a r i  A m r i t  K a u r  i So far as
the grants by the Government of India 
are concerned, they are Rs, 6,000 in 1954- 55» and Rs. 9,505 in 1955-56, and for the 
year 1956-57 a budget provision for 
Rs. 25,500 has been made, including 
Rs. 13,500 for the purchase of the necessary 
equipment. As far as help from outside 
is concerned, we have received some strains 
from the World Influenza Centre and 
certain supplies also from the United 
States of America and Denmark.

S h r im a t i  M ay d e o  : May I know 
what organic substance is necessary to 
prepare this vaccine, and will this organic 
substance be available in India in plenty 
or will it be necessary to import it?

R a fk o m a r i  A m r i t  K a u r  t Certainly, 
Sir. After the research has been made, 
if  the strains which ^  produce here, when 
we compare them with foreign strains 
are good will certainly produce them 
im our own country* ^
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G ift of the peapk of America to th *  
pec^le of India.

D r. Ram  Subhaff S in fh  i The hon. 
Deputy Minister just now expMiined that 
the direct gifts which have been received 
by the 'Government of India from the 
C^vemment of the United State  ̂ are 
required to be labelled with the Americajv 
flag. May I know the quantity of that 
direct gift and what arc the consideration 
which have led the Government of India 
to accept that condition of labelling thosar 
gifts with the American flag?
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Shrl M^tV. K r lfh n a p im  : As direct 

gifts wc got about 20,000 tons of food-grains 
consisting of io,ooo tons of wheat 
and 10,000 tons of ricc. Fdr these gifts 
as a gesture of goodwill, we accepted 
to put this label on the bags of foodgrains 
on which it has been wriuen that it i$ 
a gift from the American people to the. 
people of India.

Mr. S p e a k er: The question was 
wheth-‘r ihw Am:rickin flag is put on them.

ShrlM * V. Krithnappa t Yes, Sir, 
on tlicse labels thsre is a small Ara3rican 
flag also.

Dr. Ram  Subhag Singh : The hon. 
Deputy Minister said that as a gesture 
of goodwill they have acccpced this 
condition of putting an American flag 
on the bags of thssc gift commodities. 
May 1 know whether ihi accepunce of this 
concession has eacv)uragcj lHj Government 
of the United States lo issu  ̂ a statement 
which goes against the interests of this, 
country ?

Tlie M inister o f Food and A g ri
culture (^Sliri A* P. Jain) : I do not
see any rvilationsUip bjtw cca the two.

Dr. Ram Subhag Singh i May 1know whether the Government have given sucli concessions to other countries also,from wiiom such gifts have been received,and agreed to pm their flags ?
Shri A* Jain : We have no idea

of discriminatii^ between dilferent coua- 
trics.

D r. Lanka Sundaram : May I know 
whether there is any proposal on the part 
of the Government of India to suggest 
.0 the United States Government to 
replace their flag with a caption denoting 
origin from the U. S. A. ?

Shri A.* P. J a in : Well, the matter 
is over now.

Shrl Bhagwat Jha A ia d  May I
know whether it is in the interest..........

M r. Speaker x Order, order. The 
hon. Minister has just said that the matter 
is over.

B. C« G* Cam paign
*51*4. Shri K a m a th : Will the Minis

ter of Health be pleased to refer to the 
reply given to Unstarrcd Questioa No. 
1340 on the 30th September, 1955 and 
state :

(a) whether all States have constituted 
A ^anel of expert doctors to investigate 
^  complications after B. C. G. Vacci
nation;

<b) whether any State experts h m  
aavestigated such complaints so far i 
and

(c) if  so, with what result?

The M inister o f  Health (Rajkum ari 
A m rit Kaur) t (a) No.

(b) Yes;

(c) All investigations have shown that 
the reported complications were not due 
to B. C. G. Vaccination.

S h ri Kam ath I May I know why all 
the States have not yet appointed a panel 
of experts; the answer to part (a) of the 
question was ‘^No.’* I believe?

R ajkum ari A m rit Kaur i The follow
ing States have constituted a panel of 
experts; Jammu and Kashmir, Cutch, 
Hyderabad, PEPSU, Rajasthan, Delhi, 
Andhra, Punjab and Ajmer. Three States 
have said that they have had no compli
cations and there is no need to have any 
experts. Madras has already investigated 
some cases and I do not think there is any 
need for any more investigation. The 
rest have ^ot replied.

Shri K a m a th : Am I to understand 
that no deaths or any other untoward 
results consequent on or subsequent to
B. C. G. vaccination have been reported 
from any of the States?

Rajkum ari A m rit K aur t No States 
have reported any deaths or any untoward 
results after B. C. G. vaccination.

Shri Kam ath t Is it a fact, Sir, that 
medical and expert opinion is sharply 
divided on the efficacy and even the harm
lessness of B. C. G. Vaccination, and is 
it a fact that mass vaccination as is done 
in India today without any record of per
sons or particulars and wiAout any follow- 
up tests is tantamount to bacteriological 
warfare against the people, as Bharat Ratna
C. Rajagopalachari has said ?

M r. Speaker: Order, order. It is 
only an expression of opinion. He may 
put another question.

Sh ri K am ath 1 The first part of my 
question may be answered. Sir.

M r. S p e a k s : The difficulty with 
the hon. Member is that he is bringing 
in so many arguments, so many remarks, 
so nuiny criticisms and all that kind of 
things that it ceases to be a question and 
it seems to be a criticism in the form of 
a question. That is the difficulty with the 
hon. Member. He may ask for informa
tion without any comments,

S h ri K am ath 1 Within the limits 
imik)sed by y 'U I will put another question. 
Sir. Is it a fact that as suted by the 
Madras and Andhra Health M asters 
recentl3% the response to the Gwern- 
ment Plan for B. C. G. Vacdnatioa 
been adversely affected recently and* 
if  to> what is it due to?
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RajkumAii Amrit Kaur t Shri Rajaji 
has waraed and some people have listened 
to his warnings in Madras. Therefore, 
the response to the B. C. G. Vaccination 
there has been somewhat curtailed. But, 
that docs not apply to Andhra. Andhra 
is going ahead with B. C. G. Vaccination 
with the usual response.

Shri Kamath t Is the hon. Minister 
in a position to assure the House that 
mass vaccination in our country will be 
accompanied by aV:areful record of per
sons and other particulars and also by 
follow-up tests?

Rajkumari Amrit Kaur s As far as
possible, a follow-up is carried out and 
in India in maSs vaccination only non
positive cases are dealt with.

Shri Kamath: Is mass vaccination 
done septically and antiseptically ?

Mr. Speaker: Order, order.

C. T. O.

* 5̂15. Shri S. V. Ramaswamy t Will 
the Minister of Food and Agriculture
be pleased to state :

(a) how much of the land reclaimed 
by the C. T . O. has been brought under 
cultivation since reclamation;

(b) whether there are reclaimed lands 
which have not been brought under culti
vation;

(c) if so, jvhat steps are being taken 
to bring that under cultivation;

(d) whether any attempt is being made 
to settle farmers from other thickly popu
lated States; and

(e) whether any financial assistance it 
given to such settlers and if so, on what 
terms ?

The Minister of Agriculture (Dr. 
P. S. Dethmukh) 1 (a) to (e). A state
ment is placed on the Table of the Lok 
Sabha. Appendix III, annexure No.
551-

Dr. S. V. Ramaswamy i In the state
ment I find that Rs. 14,60,044 acres have 
been reclaimed. May I know* what is 
the cost and also, as some j>ortions have 
not been brought under cultivation, have 
theit lands gone back to kans infestation 
and, if so, what steps are being taken to 
prevent the loss?

Dr. 1*. S. Dethmukh 1 I have not 
got the total cost incurred, but the Hoosa 
knows the charges we made from the 
beginning and how we got toinê  reductions 
also. It would not be very difficult to 
caiqiUte the cost tliat way. So Ear as the 
lancTnot cultivated is concerned we have 
no statistics. Actuitlly, the portion lin- 
coltivited muf t be a insigmficanl per
son out of the total mlch was tiimtiioa.

Shri S. V. Ramaswamy: The state
ment says that a central mechanised farm 
of 10,900 acres is sought to be developed 
and 500 families are to be settled there 
O f these 300 labourers would be from the 
Travancore-Cochin State and the remaining 
200 would be from Bhopal itself. May 1  
know whether these landless people have 
been settled, and, if so, what financial 
and other assistance has been given to 
them?

Dr. P. S. Deshmukh t We have worked 
out the whole scheme. So far, 120 families 
from Travancore-Cochin have already 
been settled. 80 more arc expected soon, 
and a 100 a little later. The concessions 
given are quite numerous, but I may 
mention that they arc also given a contri
bution for the building of a house or a 
hut as well as certain amounts for the 
purchase of implements and bullocks, 
etc. It is about Rs. 1,000 per family.

Shri S. V. Ramaswamy: The density 
of population in Travancore-Cochin is 
somewhere about 1,000, that of West 
Bengal is 800 and that of Madras is 600, 
as against 100 in Madhya Pradesh and 
Madhya Bharat. Are any steps being 
taken to see that people are shifted from 
densely-populated areas like these, to 
less densely populated areas?

Dr. P. S. Deshmukh t Evidently, 
the choice of Travancore-Cochin must 
be in a larffc measure based upon the 
density of population.

Shri Nanadas t What steps are being 
taken to provide irrigation facilities to the 
lands reclaimed by the C. T . O. ?

Dr. P. S. Deshmukh: We have made 
several arrangements for the provision 
of irrigation. Some pumping sets have 
been put in and we arc trying to give irri
gation facilities to as many as possible.

Shri Gidwani t Is it proposed to M l 
any price from them, for the lands, after 
a certain number of years?

Dr. P. S. Deshmukh s We arc going 
to charge them, after they are pro^rly 
settled, Rs. 75 P«r a c r e  for irrigated Iwd 
and Rs. 50 per acre for non-imgated 
land. .

Bridge over the River Krishna

*St6 . Shri B. S. MurAy 1 WIU the 
Minster of Transport be pleased to
sute :

(a) the present stage of the commo
tion of the Regul«tor-aim-Ro^
over the river Krishna at Vijay Wada 
on Narional Highway No. 5 Ĵd wbrtte
It progrtttiag aocordmg to the tchedule;

(b) the amount so Ikr spent; end
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(c) whether it is a fact that revised 
estimates have been submitted, and if 
•o, the additional cost involved and the 
reasons therefo; ?

The Deputy Minister of Railways 
and Transport (Shrl Alagcsan) % (a)
The overall progress of the bridge part 
of the structurei.was 21 per cent Ujpto 30th 
September, 1955. The progress is satis
factory.

(b) About Rs. 8-81 lakhs upto the 
end of September 1955.

(c) Yes. The additional cost involved 
is Rs. 20-51 lakhs. The revised estimate 
is under examination. In support of the 
increase in estimated cost, the following 
reasons have been stated by the Special 
Chief Engineer, Andhra.

(1) The rates provided for in the ori^n-
al estimate required revision in the light 
of current schedule of rates in Vijayawada 
circle. ,

(2) Lump sum provisions made for ceir 
tain items were found to be inadequate 
on further examination, and

(3) certain items not provided for in 
the sanctioned estimate have to be pio- 
▼ided now.

Shri B . S. Murthy: May I know 
whether it is a fact that inadequate supply 
of raw materials was responsible for not 
making such progress as was expeaed?

Shri Alagesim t. In fact, we come in 
only for contributing that portion of the 
cost which relates to the bridge-part of the 
whole project. This is being handled 
by the Andhra State P. W. D. I am not 
aware of the supply position, but as far 
as we are able to understand, we are told 
that the progress is satisfaaory up-to- 
date. ^

Shri Nanadati May I know if the 
Govesoment has fixed any target date 
for the completion of the works on this 
projcct» and, if so, what is the date?

Shri Alagaaant I am not aware of
it.

P. A T. Runners* Lines

*518. Shri Bahadur Singh t Will 
the Minister of' Communlcatlotte be 
pleased to state :

(a) the number of runners’ lines re
placed by motor services during the year 
from I ft November, 1954 to ist November* 
1̂ 5 in different circles in the country;

(b) the t< tsl m ile a ^  over ^hich the 
motor services operated onfist November, 
X955*

The Deputy Minister of Communi
cations (Shri Ra) Bahadur) : (9) and
(b). A statement containing tht required 
information is placcd on the Table of the 
Lok Sabha [*Sce Appendix III, Annexurc 
No. 56].

Shri Bahadur Singh : May I know
wliat was li e muximum duration of time 
taken by the runners’ lines on any of these 
routes which have been replaced and what 
will be the maximum time now taken, by 
the mail service on the same routes?

Shri Ra) Bahadur x It is expected 
that during 1956-57, we shall be having 
as many as 686 lines given to motor and 
other means of transport.

Shri Bahadur Sin|̂ h 1 May I know 
what will be the additional average ex
penditure on running a mail service for a 
particular route ?

Shri Ra) Bahadur t It is very diffi
cult to calculate the cost. I t  sometimes 
proves economical and sometimes it does 
not.

Shri Bahadur Singh 1 What is the 
total mileage that is expected to be covered 
still in respea of the runners* lines, after 
the expiry of the next financial year?

Shri Ra) Bahadurs As I said, in 
certain cases it might prove to be 
economical. The objective that we have got 
in view is not saving of expenditure but 
q>eeding up the transit of mails.
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Karlpet-Gudur Railway Line

*521. Shri T, B. Vlttal Rao t WUl
the Minister of Railwaj^ be pleased to 
refer to t|ie reply given t»»«tarred Question 
No. 2461 on the 30th September, 1955 
and state at what sta^ is the survey for 
laying an alternative Ime between Kazipet 
and Gudiir to relieve the coi^stion on 
the present traci on this section?

The Parllamentafy Secretary 
the Minister of Railways and Trans
port (Shrl Shahnawa  ̂ Khan) i No
decision has yet been taken.

rShrl T. B. Vlttal Rao i We wew
told in January of this year that this 
<jue8tion is under examination. May I 
know When this protracted consideration 
w ill reach the stage of finality?

Shri Shahnawaz Khan s Recently 
there was a meeting at which all the General 
Managers were called. The General 
Alanager, Southern Railway, was asked to 
submit his estimates as soon as possible, 
but I might tell the hon. Member that 
xhere are two proposals under considera
tion. One is to lay a line from Kazipet to 
Nellore. The alternative suggestion is to 
Jhavc a line from Bezwada to Gudur. No 
■decision has yet been taken as to which 
o f these lines is to be construaed.

^hrl T. B. Vlttal Rao t The ParUa-
memary Secretary referred to some esti
mates. May I know in what connection 
•do those estimates come in?

The Deputy Minlstĉ r of Railways 
and Transport (Shrl Alafcsan) t There 
was a survey estimate of the alternative 
line. There was also the other estimate 
for doubling the line. As the Parlia
mentary Secretary just no^ said, the Gcne- 
xal Manager has been asked to submit 
•estimates for doubling a length, roughly, 
•of 25 miles and incluok the s^eme in the 
next yearV programme.

Shrl T. B* Vlttal Rao : May I know 
whether the need for this railway line is 
arecogmsed on operational grounds, because 
the line between Kazipet and Bezwada 
lias reached saturation point ?

Shrl Shahnawas Khan : The pro
posed line between Kazipet and Nellore 
would be 346 miles knd the cost of this 
would be roughly Rs. 27-6 crores. The 
other line which would mean doubling .or 
rather laying another track between Bez
wada and Gudur would be much shorter. 
It is more than 100 miles shorter. If the 
duration of time for completion of the 
work is taken into account, the Ime from 
Bezwada to Gudur would be finished in 
a year and a half earlier than the other, and 
the cost also would be very much less. 
It is in the neighbourhood of Rs. 12 crores.

Shri B. S. Murthy 1 Apart from 
the removal of the bottle-neck at Bezwada# 
is it not a fact that the Kazipet -Macherla- 
Gudur line will open a new line con
necting the industrial area at Nandikonda 
project ?

Shri Shahnawas Khan t That is lo, 
but then the other considerations of time 
and the urgency of providing transport 
to cope with the requiremenu during the 
second Five Year Plan period are cyea 
more pressing.
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S h iim ati M aydeo i I request that 
Question No. 530 also may be answered 
along with Question No. 525.

Mr. Speaker x Is it convenient for the 
hon. Minister to answer both?

The Mlnliter of Health (Ra)kiunati 
Amrit Kaur) i Yes, Sir.

Contributory Health Service Scheme*

*525. Shri Krishnacharya Jothi :
Will the Minister of Health be pleased 
to sfatc whcttijr Government propose 
to enlarge the scope and extent of the 
Contributory Health Service Scheme for 
Central Government employees so as 
to include non-Govemment employees 
also?

The Minister of Health (Rajkumari 
Amrit Kaur) s There is no such proposal 
at present.

Contributory Health Service Scheme

♦530. Shrimati Maydeo 1 Will the 
Minister of Heidth be pleased to state :

(a) whether an Advisory Conunittee 
with representatives of different sections 
of Central Government employees waa 
constituted for the efficient running of the 
Contributory Health Scrvice Scheme;

(b) how many meetings of this Com
mittee have been held so far;

the main resolutions passed in 
these meetings; and

(d) which of these have been imple - 
mented by Government so far?

The Minister of Health (Ra|kumari 
Amrit Kaur) t (a) Yes. >

(b) Four.

(c) and (d). ‘No formal resolutions were 
passed but certain recommendations were 
made. A statement showing the recom
mendations made and action taken thereon 
is placed on the Table of the Lok Sabha. 
[See Appendix III, Annexure No. 57].

Shri Krishnacharya Joshi : May I
know the total number of Government 
employees who are benefited by this- 
Contributory Health Service Scheme at 
present ?

Ra|kumari Amrit Kaur t The number 
of employees and their families that are . 
beneftted works out in the neighbour
hood of about 3 lakhs.
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Shrl Krifthiuicltarya Jothl t May I

know whether any extra allowance is given 
to the doctors who are working or whether 
more doctors are employed after the 
introduction of this scheme?

Raikumari Amrit Kaur 4 All the
doctors are given a non-practice allow
ance, because they are not allowed private 
practice. Recently, the staff has also been 
increased bedause the number of persons 
making use of the scheme has increased.

Shrlmati Maydeo i May I know 
how many treatment centres are there in 
Delhi and how many patients have so far 
come there and received treatment?

Raikumari Am t4t Kaur i I e
answered this question several times. I 
have figures for the numbers who have 
attended all the dispensaries since July,
1954- If you want, Sir, I will read them 
out.

Mr* Speaker t No.

Shrimati Maydeo : May I know 
how much loss the Government has been 
put to in giving treatment to the families 
of the Government employees ?

Ra)kumari Amrit Kaur : Govern
ment is not put to a loss but Government 
subsidises. Up to date, the Government 
have subsidised in the neighbourhood of 
Rs. 14 lakhs.

Shri Bhagwat Jha Asad : May I
know whether this Committee also re
commended that the Government employees 
covered by this scheme should have the 
option to make use of this scheme or not 
to make use of it?

Raikumari Amrit Kaur : Well, Sir, 
the ^cheme is compulsory and the persons 
who get the benefits are so happy - about 
it that no demands are made on the Govern
ment for opting out of it.

Shri Bhagwat Jha Asad 5 What are 
the reasons that weigh with the Govern
ment to force the employees to compul
sorily jein this scheme?

The Prime Miniater and Miniater 
of External AITaim (Shri Jawaharlal 
Nehru) : The reason is common sense, 
we hope that there will be such schemes 
spread out more and more all over the 
country so that every person in India 
comes with such schemes; but we cannot 
do it because of our inability regarding 
finance and other. It is obviously desir- 
ble that we have such schemes for giving 
medical treatment etc. If they are not 
wmpulsory, they fail in their purpose. 
You cannot make arrangements for odd 
mdividuals; you can make it for all indi
viduals* ' ^ •

Shri Bhatwat Jha Aaad t What is 
the system of medicine that is being used ?

 ̂ Shri Jawaharlal Nehra t Scientific 
•yitem of medidne> whatever that may 
mean.

Railway Amenitiea Committees

*526. Shri Gidwani: Will the Minis
ter of Railways be pleased to refer to the 
reply given to Unstarred Question No. 
992 on the 19th September, 1955 
state :

(a) whether the Suburban Passenger 
Amenites Committees to enquire intc 
the overcrowding on the Suburban section 
of Bombay, Calcutta and Madras have 
submitted their reports;

(b) if so, the recommendations made 
by these Committees, to deal with the 
problem of overcrowding; and

(c) whether Government have taken 
any action thereon?

The Parliamentary Secretary to 
the Minister of Railways and Trans
port (Shri Shabnawaz Khan) i (a)
The Suburban Passenger Amenities Com
mittees referred to in the rej)ly to Unstarred 
^estion No. 992 on 19-9-55 have not 
yet been formed. However, a separate 
Committee to investigate into the problem 
of excessive overcrowding during peak 
hours in the suburban trains in the Bom
bay Calcutta and Madras areas has been 
appointed in September last.

(b) and (c). The Conmiittee have not 
yet submitted their report and they arc 
expected to do so by the end' of this year.

Shri Gidwani 1 Are all the members 
of this Committee Officials or have non
officials been associated with it ?

TheMinUterofRaUwaysand Trans
port (Shri L. B. Shastri) 1 They are 
all officials.

Shri Gidwani : Pending the report 
of this conunittee, may I know whether 
any new measures have been adopted to 
remove overcrowding on these raiways ?

Shri ShahnawsB Khan : No special 
measures other than the usual measures 
have been adopted, namely, increasing the 
rolling stock, the number of locomotives 
ctc. No extraordinary measures have been 
introduced.

Shri T. B. Vittal Rao i May I know 
whether this committee will also go into 
the question of the immediate need for the 
electrification of the Sealdah Division, 
because the Sealdah suburban section is 
considered to be the busiest suburban 
section in the world with 220 trains a day 
on steam traction.

Shri L. B. Shastri : The electnfica- 
tion of the Sealdah section will be taken 
up in the second phase; it cannot be taken
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up immediately. We are first electrifying 
the Howrah Burdwan section. When we 
complete this section, we will go over to 
the other section.

W RITTEN ANSWERS TO QUESTIONS 

X-Ray Units

•487. Shri V, P . N ayar : Will the 
Minister of H ealth be pleased to state ;

(a) the number of X-Ray Units con* 
sidered necessary for India under the 
Health Plans in the Second Five Year Plan; 
and

(b) whether Government have ascer
tained from Bharat Electronics, the num
ber of such Units which could be pro
duced by them?

The Minister of Health (Ra)kumaii 
Amrit Kaur) : (a) The Health plans in 
the Second Five Year Plan have not yet 
been finalised, and therefore, no realistic 
estimate h  possible at this stage,

(b) No. ^

Employment Exchanges '

*489 Dr. Satyawadi : Will the
Minister of Labmir be pleased to refer 
to the reply given to Starred Question 
No. 80 on the 26th July, 1955 state 
whether all the States have submitted 
ther views on the recommendations of 
the Shiva Rao Committee regarding the 
future of Empoyment Exchanges?

The Minister of Labour (Shri 
Khandubhai Desai) : No; replies from 
■some of the State Governments are still 
due. However, the Conference of Labour 
Ministers held in Hyderabad in the first 
week of November 1955 decided that 
Employment Exchanges should be trans
ferred to States on the 31st March 1956.

Kandla Port

*493. , Ch. Raghubir Singh t Will 
the Mmister of Transport be pleased to 
state :

(a) whether it is a fact that the progress 
ef work on Kandla Port Project has been 

cather slow;

(.b) if so, the reasons therefor; and

(c) the steps taken to speed up the 
wofk?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) t (a)
to (c). In the initial stage the speed of 
execution of the works included in the 
main harbour contract was somewhat slow. 
This was due to the fact that the contract
ing firm which is a combine consisting of

Indian and foreign firms ran into difiicul- 
ties due to lack of complete understandmg 
between the partners. Government took 
timely action by pressing the contr^tmg 
firm to reconstitute itself on a better basis. 
Penalties for delay ^̂ 'ere also impose At 
certain stages and the work has now gathered 
satisfactory speed.

Port Workers

*49<. Shri Nambiar 1 Will the Minis
ter of Railways be pleased to state :

(a) whether Government have received 
any rejjresentation from the Vizagapatnam 
Harbour and Port Workers Uiuon, Vizaga
patnam complaining against classificationt 
of eye test to port lighteriixg tindals a 
Vizagapatnam; and

(b) if so, the action Government have 
taken or Government propose to take on 
this?

The Deputy IVlinister of Railway 
and THmsport (Shri Alagesan) t (a)
The South Eastern Railway Administra
tion has reported that they have received 
a representation from the Vizagapatnam 
Harl^ur and Port Workers Union, Vizaga
patnam, complaining aeainst the classi
fication of the port lightering tindals at 
Vizagapatnam for the purpose of vision 
test.

(b̂  The matter is under examination 
by the Chief Medical Officer, South Eastern 
Railway.

Delhi-Ra)kot Air Service

*502. Shri Jethalal Joahl t Will the 
Minister of Communications be pleased 
to state : .

(a) when Delhi-Rajkot air service will 
be started; and

(b) the names of the citics to be touched 
by the service and the approximate time 
it will take to reach Delhi from Rajkot 
and vice versa}

The Deputy Minister of Commu
nications (Shri Ra| Bahadur) : (a)
The Delhi-Rykot air service has been 
started with effect from the jst December, 
1955*

(b) The service will touch Bikaner, 
Jo^pur and Ahmedabad on the route. 
Approximate time taken from Delhi to 
Ro)kot or vice vetsa is five hours and 30 
minutes*

Air Lines Users Councils

*503. Shri S. K* Rasmi 1 Will the 
Minister of Communications be pleased 
to state :

(a) whether there is any proposal to 
set up Air Lines Users Councils, for inter
nal and overseas services;
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(b) if 80, the decision taken; and

(c) the main functions of these 
Councils ?

Th« Deputy Minister of Conuniuii- 
cationt (Shri Ra| Bahadur), (a) No,
sir.

(b) and (c) Do not arise.

Jharla Coal Fields

*507. Shri P. C. Bose : Will the 
Minister of Labour be pleased to state :

(a) whether it is a fact that owing 
to scanty rainfall the water level of Topech- 
anchi reservoir, the main source of water 
supply to the Jharia Coal Field, has re
mained very low;

tb) the alternative arrangement, if any, 
made to maintain water supply to the. 
coal field during the coming hot season^

(c) the progress so far made with the 
scheme for additional water supply from 
Damodar river for which a large sum 
of money was granted by the Central 
Government; and

(4) the cause of delay in the execution 
of the schem ?

The iVUnlster of Labour (Shri 
Khandubhal Desal) : (a) Yes.

(b) and (c). A statement is placed ‘ on 
^ e Table of the Lok Sabha Appendix 
III, Annexure No. 58].

(d) 'piere has been no delay in the 
execution of the scheme, which is to be 
completed by March, 1958.

FUarlasls

_ / 5o«. Shri B. D. Shastri; wilJ the 
Minister of Health be pleased to state :

(a) whether any training centre to 
train officers on filahasis control has 
recently been started;

(b) if 80 the duration of the train
ing course; and

(c) whether any proposal to make 
the training centre permanent, s 
under the consideration of Govern
ment ?

* Minister of Health (Rajknmari 
Amrit Kaur) ; (a) Yes. Two training 
^ntres have been established, one at 
Delhi and the other at Emakulam (7'rav- 
ancore -Cochin State.) The latter is for 
field training.

(bj (i) Six weeks for Medical officers 
and Entomologists.

(ii) Four weeks for inspectors.

423 L.S.D. 2.

(c) The question of making the 
centres permanent will be considered 
after evaluation of antifilariasis work doen 
for a period of five years.
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Air Services to Andaman Islands

 ̂ *$10. Sardar Iqbal Singh: Will tne
Minister of Communications be pleas
ed to state:

(a) whether it is a fact that Government 
propose to surt air service to Andaman 
Islands; and

(b). when this pioposal will b: given 
effect to ?

The Deputy Minister of Commu
nications (Shri Ra) Bahadur): (a) and
(b). A permit for the operation of a non
Scheduled air service to the Andamans has 
been given to Messrs. Airways (India) 
Ltd. who expect to commence the service 
shortly.

Food Reserve Godowns

*511. Shri R. N. Singh 1 Will the 
Minister of Food ahd Agriculture be
pleased to refer to the reply given to 
starred question No. 360 on the 3rd 
August. 1955 and state :

(a) the progress made so far in re
gard to the construction, of Food Re
serve Godo^^ns in the various States 
and

(b) the amount spent upto the 30th 
September, 1955.
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The Minister of Food and Agriculture 
(Shri A. P. Jain) : (a) The position at 
present in regard to construction of godowns 
is as follows :

(i) Accommodation constructed lakh tons
and owned by Government . 2-3

(ii) Construction, in progress . 0 27
(iii) Plans and Estimates fina

lised and construction due
to start . . • .1*9 3

(b) Upto the end of September 1955, 
a total sum of Rs. 153- 19 lakhs has been 
sanctioned. Details of actual expenditure 
incurred against the sanction will be avail
able in due course.

All India Co-operative Congrett

fThakur Jugal Kiahore Sinha:
5̂13.̂  Babu Ramnarayan Singh : 

[Shri Asthana x

Will the Minister of Food and A ^ -  
culture be pleased to state what steps 
have been taken for implementation
by Government of the recommenda
tions of the Pama Session of the All 

‘ India Co-operative Congress regarding 
the limited funaions and nominations 
of the representatives of Bihar Gov
ernment on the State Co-operative
Bank and the recognition of the All 
India Co-operative Union as the 
authoritative body for the education
and training of Co-operative officers
and workers ?

The Minister of Food and Agricul
ture (Shri A« P* )ai^ : The Resolution 
related to the whole o f India and was con
sidered by the Conference of State Minis
ters held in April 1955. It recommended 
that Government’s nomination on the 
Board of Directors of a State parmered 
institution should not ordinarily exceed 
one-third and should not lead to inter
ference with the day to day administration 
of the Society. This resolution was com
municated to all State Governments in- 
duding Bihar.

The All India Co-operative Union is 
being given representation on the Central 
Committee for Co-operative training and 
the programme of training of offic--beaj- 
ers and member.  ̂ of Co-operative Socie
ties is being drawn up in consultation with 
the All-India Co-operative Union.

Pisciculture

*519. ShriV.P^Nayari Will the 
Minister of Food and Agriculture be
pleased to refer to the reply given to 
Starred Question No. 1794 on the 6th 
September. 1955 and state :

(a) whether the Government of

India have set any targets for raising 
the fish yield by pisciculture ; and *

(b) if so, what are the ’quantities 
assigned to the various States in this 
regard ?

The Ministf r of Food and Agricul* 
ture (Shri A* P. Jain): (a) No definite tar
gets.

(b) Does not arise.

Employees* State Insurance Scheme

*§20. Dr. Satyawadi: Will the Minis
ter of Labour be pleased to refer to 
the reply given to Starred Question 
No. 536 on the 8th August. 1955 and 
state whnher any final decision has since 

taken for extending th; bene
fits of the Employees’ State In
surance Scheme to the families of 
insured workers ? *

The Minister of Labour (Shri Khan- 
dubhai Desai) : No, Sir.

Tankers

*524. Ch. Raghubir Singh : Will 
the Minister of Transport be pleased to 
refer to the reply given to Starred 
Question No. 1483 on the 6th Septem
ber, 1955 and state the steps so far 
taken by Government for the acquisi
tion of a nucleus fleet of two medium- 
si2ed tankers ?

The Deputy Minister of Rallff a ^  
and Transport (Shri Alagesan) : The
Government have already taken a decision 
to acquire a nucleus fleet of two tankers and 
they are at present having further discus
sions with the parties concerned in regard 
to the best marmer of implementing this 
decision. The possibility of starting an 
Indian tanker owning company in the 
private sector is also being investigated in 
this coimection. It is hoped that these 
preliminary investigations and discussions 
will be concluded before the end of De
cember 1055, when steps will be taken to 
acquire the two tankers.

Dum Dum Airport Incident

*527. Shri Jhulan Sinha : Will the 
Minister of Communications be pleased 
to sute :

(a) whether Government’s atten
tion has been drawn to a statement in 
the brochure published by the Secre
tary, Indian Chamber of Commerce, 
C^cuita with the caption “ Nationali' 
sation of Indian Airlines” , about the 
incident at the Dum Dum Airport on 
April 26 this year where the pilot of 
the aeroplane concerned became un- 
craceable at the time of taking oft and 
another one had to be called back 
from t\is flight over half-v?ay to 
Gauhati ; and
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(b) if so, the full facts of the in

cident and the action taken in this re
gard ?

The Deputy Minister of Commu- 
aioations (Shri Raj Bahadur) (a) Yes. ’ 
Sir.

(b) A statement is laid on the Table of 
the Lok Sabba '  ‘ - - - -
nexure No. 59

Sec Appendix III, an-
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B. C. O. CamiMlgn

*539. ShriD. C  SlumiM: WiU the
Minister of Health be pleased to state 
the measure of success achieved so 
far in Punjab under the B.C.G. pro
gramme ?

The Minister of Health (Ra|kumari 
Amrit Kaur) : The object of this 
f^nipaign, which is to vaccinate the ma
jority of the vulnerable population of the 
State with B.C.G*, has been largely achiev

ed. The effects of the vaccination in 
reducing the T,B, nwrtality can only be 
assessed after some years.

Fishing Craft Training Centre

*531. Shrl M. S. Gurupadaswamy:
Will the Minister of Food and Agri** 
culture be pleased to refer to the reply 
given to Starred Question iNo. 380 on 
the 3rd August, 1955 and state :

(a) the progress made so far in estab
lishing training Centres for fishermen 
proposed to be sraried at Tuticorin 
and Cochin ;

(b) thfe main purpose of these train
ing centres ;

* (c) the total estimated expenditure
to be incurred in this regard ; and

(d) the share of the Central Gov
ernment in the expenditui e ?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) The details of 
the working progranunes and equipment 
and the estimates of expenditure of the two 
training Centres have been finalised and 
approved. The training Centres at Tuti
corin and Cochin will start funaioning 
from May and June 1956, respectively.

(b) To train the local fishennen in the 
handling of mechanised boats and in 
mechanised fishing.

(c) Rs. 1,72,740/- during 1955- 56.

(d) 50 per cent.

Nutrition

•53a. Shrl V. P. Nayar 1 Will the 
Minister of Food and Agriculture be 
pleased to state :

(a) the inciease in the calorific 
falue of the food expected to be made 
available to Indians under the Se o nd 
Five Year Plan ;

(b) hovi much of this ptopoied in
crease w ill . be du; to the increased 
intake of (i) cereals and pulses, (ii) 
leafy vegetables, (iii) milk and milk 
products, (iv) meat, (v) eggs and (vi) 
fish ; and •

(c) what are the additional produc
tion tar^ts in respect of each of the 
above six items ?

The Minister of Food and Agrlcul- 
ture(Shrl A  P. Jsin): (a) The caloric 
value of food per capita is expected to in
crease . from about 1800 calorics to 2,250 
calories in 1960-61.

(b) Its break-down according to the 
different categories of food is not avail
able.

(c) No'physical targets have been work
ed out so fit except in the case of cereals
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and pul8C8. For cc ica ls  and p u lses, a 
target of 10 million tons of additional pro
duction over 1955-56 has been tentatively 
fixed.

SaurAthtr» Railway Corruption Cate

♦533. Shrf T. B. Vittal Rao i Will the 
Ministex of Rail ways be pleased to
refer to the reply given to Starred
Question No, 116 on the 26th July,
1955 and state the stage at which the
disciplinaiy action' initiated against the 
foui gazetted officers of the ex-Sau- 
rashtra Railways foi misappiopriation of 
Rs. 13 lakhs stands ?

The Deputy Mlniiter of Railfvays 
and Transport (Shri Alageaan) : The
replies to the final ‘ show cause * notices 
served on the officers have been received 
and are under examination.

Catering on Railways
♦534, Shri Dabhi : Will the Minister 

of Railways be pleased to refer to the 
reply given to Siarred Question 
No. 1068 on the 24th August, 1955 and 
state :

(a) whether Goveinmcm have since 
standardised the rates foi meals served 
in Restaurants and in Dining and 
Buffet Cat s on the Railways ; and

(b) if so, what are those rales ?

The Parliamentary Secretary f o 
the Minister of Railways and Trans* 
port (Shri Shahnawas Khan) : (a) and
(b). The matter is still under consideration.

Water Supply and Drainage Schemes 
in Punjab

*535* Shri D. C. Sharma : Will the 
Minister of Health be pleased to state :

(a) whether the Punjab Government 
have submitted any schemes foi water 
supply and drainage in Municipal and 
Rural areas to be included in the 
Sccond Five Year Plan ;

(b) if so, the nature of the schemes :
arid

(c) the estimated cost thereof?

The Minister of Health (Ra)kumari 
Amrit Kaur): (a) The inclusion of certain 
schemes for water supply and drainage 
in municipal and ruial areas in the Sccond 
Five Yeaf Plan of the State has been pro
posed Vy the State Government. Actual 
schcmes with engineering data have not 
been submitted so far.

(b) and (c). A statement showing the 
nature of the schemes and the estimated cost 
of each is laid on the Table of the Lok 
Sabha Appendix III, annexuie No. 

6oJ.

World Health Organisation

•536. Shrimati Maydco : Will the 
Miniiier of Health be pleased to lay 
a statement on the Table of the Houes 
showing :

(a) the extent of assistance rendered
by the World Hlahh Organisation to 
India in 1953, 1954 and 1955 so far ;
and j

(b) the value of assistance given by 
way of sending inteinaiional experts 
during the above period ?

The Minister of Health (Rajkumari 
Amrit Kaur : (a) A statement is laid on the 
Table of the Lok Sabha Appendix
III, armexure No. 61].

(b) The actual value of assistance on the 
international experts only is not available 
for each of these years, but it is usually So
to 85 per cent of the total allocation for 
each year.

Granaries

’̂ 537* Sardar Hukajn Singh : W ilt 
the Minister of Food and Agriculture 
be pleased to state ;

(a) whether Goveinmeni ha\e de
cided to erect two modem granaries ;

(b) if so, whether orders have been 
placed for necessary equipment and 
machinery required for these ; and

(c) when and where they axe 
pected to be installed ?

cx-

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b). Yes, 
Sir.

(c) The two Elevators with a capacity 
of 10 thousand tons each will be ereaed at 
Hapur and Ludhiana. Complete shipment 
of all the parts is expeaed eaily 1956- Ac
tual woik of installation of the Elevators 
will then be taken up.

P. & T. Employees

364. ShriH.N. Mukerjec: Will the
Minister of Communications be pleased, 
to state :

(a) w'hethei it is a fact that (he 
Director Ger.cial. Posts and Telegraphs 
has issued a circular banning un
confirmed employees frcm pursuing 
studies privately for improving their 
prospects j and

(b) whether any aaion is contemplated 
in response to representation from 
employees in this regard ?
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The Deputy Minister of Communi
cations (Shri Raj Bahadur): (a) An order 
had to be issued in the light of the experience 
that new recruits to the depattment select
ed on the basis of marks obtained at the 
high school oi B .A. examination take up 
reguJar course of study outside office hour 
and treat their job in the Department just 
as a stipendiel stepp^pg stone for some
thing better Tind they give up the job as 
soon as th-y achieve their objective. Their 
disinterested work gives r is e  to complaints 
and rendcfs improvement of efficiency and 
■services impossible. By such action they 
alsb stand in the way of other deserving 
people who would have got the employ
ment but for their having been employed 
and would have given their best to the D e
partment with undivided mind and loyalty. 
T his restriction too. however, is meant to 
last only for a period of five years since the 
date of entry into service of an individual.

(b) N o; relaxations already made to 
exempt GvWernment servants having 
five yeais aggregate service and those 
belonging to Scheduled Castes and Sche
duled Tribes arc considered adequate.
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Post Office* (Punjab)

f  Sardar Hukam Singh :
‘ Shri Bahadur Singh :

Will the Minister of Commuhica-
tions be pleased to state :

(a) the number of post oAices open
ed during the period from the 31st 
December, 1^54 to 1st November , 1955 
in rural and urban areas of Punjab 
Circle which weie considered back
ward in Pofiia’ facilities ; and

(b) the loss estimated to be incur
red during the first twelve months on 
opening these offices ?

The Deputy Minister of Commu
nications (Shri Ra| Bahadur) :

(a) Himachal Preadcsh 
Bilaspur State 
Kangra District 
Jammu & Kashmir State

466
22
52

T otai, 126

(b) Rs. 26,336-13-3-
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Demuds of Railway Employees

*7J- Chaudhurl Muhamnuul 
Shaffee : Will the Minister of Railways 
be pleased to state :

(a) whether it is a fact that a 
Demand Chaiter ’ was pasted on the

^ c e  of the Chief Medical Officer, 
Northern Railway, Delhi on the i8th

ployws- *’°°° ''"■
(b) if so, the details thereof ; and
(c) the action taken in the matter ?

Deputy MJniater of Railways 
Alafesan) : (a)

ifte Northern Railway Administration has 
reported that a ‘Demand Charter* was pas
ted outside the office of the Chief Medical * 
Officer on 18-8-55.

Charter is
attached. [See Appendix III, Anncxure No. 
62]

(c) The points s 'A is e d  in th- D-mand 
Charter and \vhich call for further action arc 
already under examination and necessary 
action on some of the items has already 
been taken by Railway Administration.
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Railway BmployeM

590

272. Chaudhurl Muhammad 
Sha^ee : Will the Minister of Railways 
be pleased to state :

(a) the number of railway em
ployees whose limbs have been broken
while performing their duties and
who have been admitted in Railway
Hospitals in India, z«newise, since the 
1st January, 1955 ; and

(b) the number of such employees
who have been cured and discharged ?

The Deputy Minister of Railway ■ 
and Transport (Shrl Alagesan ) :
(a) and (b). A statement is attached [5 de 
Appendix III, annexure No. 63].

Staff Qiiarters

273. Chaudhurl Muhammad
Shaffee : Will the Minister of Railways 
be pleased to state :

a fact that the 
(standard type) 

on each Railway

(a) whether it is 
rent for “ Mitra type 
quarters is diflferent 
in India ;

(b) whcthei a number of representation ® 
have been received in connection with th® 
fixation of rent of this type of quarters.

(c) if so, the action taken thereon ;
and

(d) the total amount spent on oach 
quarter mentioned in part (a) above, 
including the cost of elearic installa
tion ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan); (a) Yes, 
Sir;

(b) Yes, Sir. Some represenjations 
have been received by the Railay Adminis
tration.

(c) The rents for this type of quarters 
have been fixed on provisional basis. Some 
anomalies are due to the faa that the 
assesed rents as on the pre-regrouped 
railways have not been integrated. The 
question of fixation of icnts finally is under 
the consideration of the respective Railway 
Administrations.

(d) The costs vary from Railway to Rail
way and region to region depending upon 
the local conditions and specification and the 
costs prevailing. These costs range from;—

‘ A ‘ type 
‘ B »type 
‘ C * type 
* D ’ type

Rs, 
3,000 to 
5,500 to
8,600 to 

13,900 to

Rs.
5»ooo
9.400

14,700
20,800
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BscOutfifei

374. Or. SityjiHrAili : Will th: Minis
ter of Labour be pleased to state :

(a) th2 total niimbsr of persons em- 
ployid in th? .-various grades in each 
of th? Emoloymmr Exchinge Offices 
at present ; and

(b) 890 mads, of rice p r a c r :"  during
9̂53-54 *0*53 nind's. of rice p.r acre

during 1954-55.

(c) The supply position of rice in the 
country is quite satisfac ory at present and 
it is exp2c:ed thu it will not be necessary 
now to import rice during the next year 
for current consumption.

Touriftts

 ̂ (b) tĥ  numbir of Scheduhd C ise ^  
and Sch;Jjl:d Tribjs nmmgst them ?

The M lnifter o f  Labour (Shri Khan* 
dubhal O aiai) (a) and (b).

(i) Total Ni). 
of officieers

(ii) No. of offi
cers b‘ longing 
to Scheduled 
Castes '

(iii) No. of 
officers b long
ing to Sche —  2 
duled Tribes:

Class
II III
197 «6o
14 96

Tota|
IV

543 1633 
114 228

20 19 41

Statem’int giving the requisite infor- 
Employment

iixchange is given m the accompanying 
N o '" ? " /  Appendix III, annexurc

Japaaete Method of Coltiratloii

®]W N. Rachtah t Will the 
A«ricttltnre be

pleased to state :

t'  acreage of land biought
unc^r Japanese mjthod of paddy cultiva
tion during 1954 and 1955 Srate-wise.

increase in the 
production of rice nf er this method 
was in^roducsd in tĥ  country ; and

Cc) the period by vi^ h  the country 
Will become self-sufficient in rice pro- 
duaion ? ^

I*6od and Agrienl-
>*• Statement is

^>ended. [Ste Appendix III, annexute N  p.

276. Shri D. C. Sharma : Will the 
Minister of Tranaport b: pleased to
state : ‘

(a) the number of tourists who 
visited India during the p:;riodl from 
Xhe 1st July to the end o f November, 
1955 ; and

(b) the total amount of foreign ex
change earned thereby during the 
above period ?

The beputy Minister of Railw aya 
and Transport (Shri Alageaan) t (a)
2506 during July 1955* Fi^ur;s for the 
pei^od AM<r iRf to November 1955 arc not 
yet available, ^

(b) The information is not availablie. 

Health Miaitter’e Welfare Fund

377. Shri Kriihnacharya Joahl t
Will the Minister of Health be pleas
ed to stare :

(a) the tô al amount 
the HeaUh Minister’s 
during 1955 ; and

r*ceived for 
Welfare Fund

(b) the total amount soent from this 
fund during the above period ?

The Minister of Health (Ralkumarl 
AmritKaur): (a) Rs. 66,923-11-0 up to 
3Tst October, 1955. '

(b) Rs. 22,881-4-9.

Post Offioes

378. Shri Krishnacharya Joshi ;
W&U the Minister of Cpmmunioations be 
pleased to state :

(̂ ) the total number of 
. Offices in India as on the 31st 
1955 i

P o^  
M a^c

the(b) the target proposed for 
Second Five Year Plan ?

The Deputy Minister of Commu* 
nlcations (& ri Ra) Bahadur) ; (a) Theinformation is being collected and will be Disced on the Table of the Loit Sabha short 
ly.

(b) About 20,000.
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'Heron* Aircrafts

279* Shrl 1 4 * ^  Krltlma : Will the 
, Minister of Communications be pleas
ed to state.

(a) whether it is a fact thai a large 
quantity of spare parrs meant for the 
‘ Heron ' Aircrif s his b!:n lost in transit; 
and

(b) if so, the value of the spare 
oarts lost and who is responsible for 
loss ?

The Deputy Minister of Commu- 
nicetkms (Shri Ra| Bahadur): (a) Two
cases containing engine spares for Heron 
aircraft meant for the Indian Airlines Cor
poration were misdelivered to other parties, 
these have since been traced.

(b) D')es not arise ?

Postal life  Insurance Scheme

280. Shri Heda : Will the Minister 
of Communicationt be pleased to 
state ;

(a) whether Governm,*nt is c >nsi-
dering the proposal to provide in
creased facilities for making the
Postal Life Insurance Scheme avail- 
•ble to larger section of people than 
It present ; and

(b) if so, what are those proposals ?

The Deputy Minister of Commu- 
aications (Shri Raj Bahadur) : (a) and
(b) Yes. The whole question is still under 
examination and nothing definite can be 
stated at this stage.

if  H iv t  V  W  HH?

•NV  ̂ fiiRmR, H K K  ^  f t t  >1̂

^ ^  fi'TT P |f:

( t ) w r  ^ PF*rr *rar ^ 

fift T n r w

(̂TTOft*r r̂*T fW ;

(^ )  ^ % inra’

: (^ )

It ’tt *rtt I

(w )  ( ^ ) .  ^

village P«M OIBcef
P w idlt D. N. T iw ary i Will ihe 

Minister of ComiBunicatloiM bi' pica-
ed to state :

(a) the number of village post
offices (extra-depar m«n al) at pre
sent which are self-suppor ing (State-
wise ); and

(b) how many are run by the
Department ? |

The Dejputy Minister of Commu
nications (Shri Ra) Bahadur) : (a) The
information is being colkcced and will be 
laid on the Table of the Lok Sabha.

(b) There are 29,172 p:;rmanent Ex:ra- 
Departmental Post Offices in India.

Village l ^ t  Offices

283- Pandit D. N. Tiwary : Will the 
Minister of Communications be pleas
ed to state :

(a) whether Siralpur cx ra-depart- 
m^ntal Post Office in the Saran Dis- 
tric: of Bihar is self-suppor Jng; and

(b) if so, why it has not been taken 
over yet by the Department ?

The Deputy Minister of Commu 
nicatlon (Shrl Ra| Bahadur): (a) No.

(b) It is running at a loss of Rs. 154/8/
per annumn. Its loss would further in- 
orease> ifit  is converted into a Deparrmental 
Branch Office.

• '
PnbUc C ttt OficM la Puii|«b

284. Shri D. C. Sharma : Will the 
Minister of Communications be pleas
ed to state

(a) the places where Public Call 
Offices have been provided in the Pun
jab from the ist January, 1955 up-t<'*dat e 
and '

(b) the places where they will 
provided during the current year ?

be
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The Deputy Minister of Commu- 
nlcationt (Shri Ra) Bahadur):(a) and (b).
A  siatcment is placed on th'* la b le  01 the 
Lok Sabha [See Appendix 111,-annexurc 
No. 66].

Africultiiral Loans

l8<. Shri D. a  Sharma : Will the 
Minister of Food and Agriculture be
pleased to state :

(a) whether any amount has been 
sanctioned by Government during19SS-56 so far, for grantmg loans to 
States to enable purchase by agricul
turists of improved agricultural im* 
plements; and

(b) if so, the main condificms laid 
down for granting such loans ?

The Minister of Food and AgricuJ- 
turc (Shri A. P. Jain ) : (a) No.

(b) Does not arise.

Rice .

296. Shri D. C. Sharma : Will the 
Minister of Food and Agriculture be
pleased to state :

(a) the total quantity of surplus 
rice in the country at present :

(b) whether it is a fact that Gov
ernment are trying to purchase rice

’ from abroad ; and

(c) if so, the reasons therefor ? ^

The Minister of Food and Agri- 
cultun (Shri A. P. Jain) : (a) In present 
conditions of decontrol, * it is difficult to 
give any estimate of total rice surplus in the 
country.

(b) No, Sir.
(c) Docs not arise.

Coffee Plantation Workers

*187. Shri D. C. Sharmat Will the 
Minister of Labour be pleased to refer 
to the reply given to unstarred question 
No. 235 on the 8th August, IQ55 and 
state the total number of coffee plantation  ̂
workers in India during 1953-54 ^

The Minister of Labour (Shri
Khandubhai Desai): 1,76,012 workers 
were employed in coffee plantations in 
India dwring the year 1953-54.

Post Offices in Kangra

188. Shri D. C. Sharma : ^ ill  the 
Minister of Communications be pleased 
to state the names of new Post Offices 
opened in the district of Kangra in Punjab 
during the year 1954-55 ?

The Deputy Minister of Conununi- 
cntions (Shri R^ Bahadur); A statements 
IS laid on the Table of the Lok Sabha 
[.Stfe Appendix III, annexure No. 67]

Import of Sugar

289. Shri Raghunath Singh: Will 
the Minister of Food and A^culture
be pleased to state the amount paid as 
freight on imports of Sugar from abroad 
m the years, 1952-53. 1953-54 and 1954-

TTie Minister of Food and Agriculture
(Shri A. P. Jain): All the sugar imported
from abroad during 1952-53. i 9 3̂-541954-55. was purchased on C .I.K  or
C. & F. basis. The freight was therefore
M ^ble by the sellers in foreign countries. 
The amount so paid by them is not known.

Delhi Transport Seryitt

*90. Shri S. K. Razml: Will the
Minister of Transport be pleased to 
state;

(a) the number of the old buses of the
D.T.S. which have been declared imser- 
viceable; and

(b) the procedure 
disposal ?

adopted for their

The Deputy Minister of Rallwaya 
and Transport (Shri Alagesan): (a)

58

g
during 1951-52

1952-53
1953-54
1954-55
1955-56

(b) Vehicles declared unserviceable 
on the recommendation of a Board appoin
ted by the Delhi Road Transport Authority 
arc disposed of by public auction through 
approved auctioneers. The Board 
consists of the General Manager, Works 
Manager, Chief Accounts Officer and 
Traffic Superintendent.

Train Accidents

391. Shri B. D. Shastrit Will the 
Minister of Railways be pleased to 
refer to the reply given to unstarred ques
tion No. 689 on the loth December, 1954 
and state;

(a) the number of goods trains involved 
in accidents during the period 1954-55 
and 1955-56 upto the 30th September,
1955;

(b) the total loss due to these accidents;

(c) how do these figures compare 
with previous figures; and

(d) the measures taken to stop the 
recurrence of such incidents ?
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Tkm Deputy Minister of Railways 

and transport (Shri Alagetan): (a)
The nsimber of accidents involving Goods 
trains, during the years 1954-55 and I955-
56 (upto September), was as follows:—*

Year Number of accidents to 
Goods trains.

 ̂ 1954-55 ?509
1955-56 (upto September) 1327

Total 3836

(l^ Tlie approximate cost of damage 
to Railway property due to these accidents 
was Rs. 2,047,063.

(c) The incidence of accidents to 
Goods trains during the years 1954*55 
and 1955-56 Cupto September), shows a 
progressive decline as compared to the 
corresponding figures of the previous two 
years.

Cd) Among the measures generally 
taken are

Effective disciplinary action against 
railway staff held
accident.

rid responsible for

Systematic examination and intensive 
inspection of Permanent Way, and 
Rolling stock etc.

More intensive patrolling of selected 
lengths of the Permanent Way in 
consultation and collaboration with 
State Governments, where neces
sary.

Grant of special priority of works 
reouired to enhance the margin of 
safety.

Education of staff in the safety rules 
through periodicals, circular 
letters etc.

Tightening up of supervision and con
trol.

Frequent warnings to staff to remain 
vigilant and cautious and making 
them more safety minded.

Provision of efresher courses at 
training schools at regular inter
vals.

Provision of mechanical devices to 
minimise failure of the human 
element, such as inter-locking the 
Block instruments with Signals, 
r^lacin^ Paper Line Clear system 
o f Worlang especially on the Metre
Gauge sections, by token working 
with Block Instruments, Lock and 
Block Instruments on double line 
sections, conversion of ‘Free’ 
Block Instruments into Lock and 
Bloek Instruments, and so on.

Special d̂rives* arc instituted by the* 
Railways and some Railways have standing 
Committees of high level officers for 
reviewing, the position periodically and 
offering advice on preventive action to be 
taken. The Railway Board also from time 
to time issue directives to the General 
Mana^rs calling their attention to certain 
specid features, and emphasising the neces
sity for remedial and preventive action to 
avoid accidents. .

The Latham Committee on Derail
ments made certain recommendations 
which are în the process of implementation,, 
as are those of the Committee which re
viewed the Report of the Railwa\- Accidents- 
Enquiry Committee— 1954.

Potato Cultivation

292* Shri Ibrahimi Will the Minis
ter of Food and Agriculture be pleased 
to state the total acreage under potato 
cultivation during 1954-55 reason?

The Minister of Food and Agricul
ture (Shri A. P. Jain x 6,65,000 acres.

Compensation Claims

Shri Ibrahim t Will the Minis-  ̂
ter of Railwa3Tt be pleased to state:

(a) the total amount of compensation' 
and claims paid by Railways on account of::

(i) theft of property of private
parties; . ,

(ii) loss of properties of private * 
parties;

(iii) damages to properties;
during the period from the ist January 
to the 30th June, 1955; and

(b) the corresponding figures on 
account of the above during the perio<f 
from the ist January to the 30th June
1954?

The Deputy Minister of Railway 
and Transport (Shri Alagcsan): (a)‘

(i) and (ii). Theft and loss of Rs. 
property *93,36,122

(iii) Damage to properties. *16,03,380
(b) (i) and (ii). Theft and loss R<5.

of property 10,81,100

(iii) Damage to properties. *18,56,924

♦These figures include also the amount o f 
claims paid to Government Departments, 
as separate statistics of claims preferred 
by and paid to private parties and Govern
ment Departments are not maintained.

The figures for theft and loss arc given 
together, as in many cases of non-receipt 
of consignments at destination, it is not 
possible to say if it was due to theft or 
otherwise.
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Trunk Telephones

294. Shrl Ibrahim : Will the Minis
ter of CommunlcationB be pleased to 
state:

(a) the number of industrial and commer
cial centres in the State of Bihar that have 
been connected by trunk telephone with 
other parts of the Indian Union; and

Cb) how many such centres are still 
un-connccted by trunk telephone?

The Deputy Minister of Communi
cations (Shri Ra) Bahadur)} (a) and (b). 
All important ccntres are already connected 
to the trunk telephone network.

Telegraphic Delairs

295. Shri D. C. Sharma : Will the
Minister of Communications t)e pleased 
to state: .

(a) the .total number of complaints 
received in the Punjab Circle regarding 
delay in the delivery of telegrams both 
ordinary and express during 1954-55;

(b) the number of cases in which 
inquiries were held ; and

(c) the number of cases in which 
postal employees were found negligent 
«nd punished?

The Deputy 2Vliiiister of Communi
cations (Shri Rai Bahadur): (a) 410.

(b) 410.

(c) 236.

Loud Speaker Arrangement in trains

296. Shri V. P. Nayar: Will the 
Minister of Railways be pleased to 
state :

%
(a) whether it is a fact that Govern

ment propose to have a Scheme in the 
next Five Year Plan to provide loud speaker 
arrangements in all bogies on long distance 
trains (over 300 miles) and in all impor
tant Railway Stations; and .

(b) what steps, if any  ̂ Government 
propose to take to make the travelling 
public health-minded ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The proposal to provide loud-speaker 
arrangements in passenger carriages is 
still in an experimental stage end its 
extensive use will depend on the results 
achieved. At many of the large stations 
ipud s|;^aker equipment is already provided 
and this will be extended as the need arises.

(b) The Raihvays have initiated a 
**Social Education*' programme by the use. 
of posters  ̂ loud-speaker announcements etc.,

600

the purpose being to make the travelling 
pubhc more civic minded. The scope of 
this pr<^ramme includes items pertaining 
spi?^8^it^^^ ’ cleanliness  ̂u*c of

• W VW IW T

ifto : w r

w w i  iHV f«rr ^
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^  ^  f  ?
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^  TT srRjfr I

Natlonallaatioa of AIR Service! (Nepal)

r Shri Radha Raman:
2^.^  Shri B. D. Shastrii

[Shri Raghunath Singh:

Will the Minister of Communications 
be pleased to refer to the reply given to 
starred question No. 2442 on the 30th 
September, 1955 and state at what stage 
are the negotiations between India and 
Nepal Government regarding nationalisa
tion of the latter’s internal Air Services ?

The Drauty Minister of Communi
cations (Shri Ra| Bahadur ): Negotia
tions for the operation of internal air ser
vices in Nepal have reached an advanced 
stage and the final reply of the Government 
of Nepal is awaited.

Radiophoto and Tele-communication 
services

299- Shri D. C. Sharma : Will the 
Minister of Communications be pleas
ed to state the names of the countries 
with which wc have established direct 
Radiophoto and Telecommunication 
services during the current year?

The Deputy Minister of Communi
cations (Shri Raj Bahadw): The

olio wing Radiophoto, Hadiotelephono
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and Radiotelegraph Services have been 
optncd during the current year with other 
countries:—

Date of opening
Radiophoto Serv\ces\

2-3-1955
8-6-1955.

2-3-195524-3-19554-6-1955
26-6-1955.

3-I-I955-
21-6-1955
30-6-1955-

1. U. K.
2. U.S.S.R. .

Radi otelephone Servi ces:
1. China
2. Burma
3. U.S.S.R,
4. Poland

Radiotelegraph Servir.es:
1. China.
2. Poland
3. Yugoslavia

Bikan«r Mail

300. Shri Kami Singhli : Will the 
Minister of Railways be pleased to state :

(a) whether there is any proposal tO 
attach a direct coach from Delhi to 
Hanumangarh in the Bikaner Mail for 
passen^rs bound for Nohar and Bhadra 
from Calcutta ; and

(b) when it is likely to be implemented ?

The Deputy Mlnitter of Railway 
and Transport (Shri AlairoMm): (a)
No. There is no traffic justification for 
running such a through coach.

(b) Does not arise.

Puri KonarakRoad

301. Shri Sarangadhar Dast Will
the Minister of Transport be pleased to 
state:

(a) the date when Government sanc
tioned the construction of the road from 
Puri to Konarak;

(b) the amount sanctioned for this 
purpose ; and

(c) the reasons for the delay in starting 
construction ?

The Deputy Minister of Railways 
and Transport (Shri Alafesan)t

(a) 6th November 1954.

(b) Rs. 16,70,700/- out of wlych two- 
thirds will be provided by the Government 
of India and the balance by the State Govern
ment.

(c) It is understood that the State 
Government have not so far been able to 
select a suitable contractor.

Telegraph Oflloes in North Bihar

{Thakur Jugal Kishore Stnha: 
Babu Ramnarayan Singh:

Shri Asthanai

Will the Minister of Communicationa 
be pleased to state the names of places 
where telegraph offices will be opened 
during the current financial year in North 
Bihar?

The Deputy Minister of Communi-  ̂
cations (Shri Ra| Bahadur): (i) Tele
graph Offices already opened during
1955-56:—
1. Adapur 5- Murliganj ;
2. Anmaur 6. Narpatganj
3. Banmankhi 7- Parihar
4. Belamuchhapakauni 8. Warisnagar

(ii) Telegraph Offices so far sanctioned 
and likely to be opened during the current 
year, subject to materials becoming availablcr 
m time:—

1.
2. 
34*

t
7
8 .
9 

10.
11.
12. 
13

14.
15* 
16. 
17

. 18. 
19*
20.
21.
22.

Bakhari
Dhanaha
Ghorashan
Harsidih

‘ Jogapatti
Mainataur
Patahi
Shikaripura
Sikta.
Goghardiha
Herlankhi
Khutauna
Kusheshwar

Asthan
Ladania
Laukaha
Laukahi
Madhepur
Madhwapur
Phulparas
£inghia
Katra
Kurhani

23. Majorganj
24. Minapur
25. Sonbarsa.
26. Chauthan
27. Dhamdaha
28. Kadwa
29. Korha
30. Raniganj
31. Alamnagar 

•32. Bangaon
33. Bhimnagar
34. Chattarpur
35. Kishanganj

36. Singheswarasthatt
37. Swarbazar
38. Tribeniganj
39. Baikunthapur
40. Basantpur
41. Chandan
42. Guthni
43. Kundahit.

Railway Uaims

r Thakur Jugal Kishoro SJ*^ •
303. < Babu Ramnarayan Singh : 

^Shri Asthana:
Will the Minister of RaUways be plea« 

sed to state:
(a) the number of claims registered 

in 1954-55;
(b) how many of them arc still pen

ding; and
(c) the reasons tncrcior r

The Deputy Minister of Railways 
and Transport (Shrt Alagesan): (a)
3̂ 62,956.

(b) 5>5«3 as on 3 1.10.1955-
(c) (i) Incorrect and incomplete booking 

particulars furnished by claimants  ̂
in certain cases.
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(ii) Nen-submission of beejucks and 
Railway Receipts by the claimants 

in spite of demands.

iiii) Preferment of inflated and exagger
ated claims.

(iv) Due to necessity for making ade
quate departmental enquiries.

•(v)The Non-receipt of reports from 
Government Railway Police in 
cases of suspected running train 
thefts; and

(vi) Delay in processing the cases in 
some of the railway claims offices, 
including delays in furnishing 

‘ replies to referenceb from ihc othe*̂  
railways.

Experimental Pott Offices

f  Thakur Jugal Kiahore Slnha:
304.  ̂ Babu Ramnarayan Singh:

IS h ri  Asthanai

Will the Minister of Communlcatlont 
be pleased to state the number of experi
mental post offices, in the Sitamarhi sub
division of Bihar which have qualified to 
be converted into permanent post offices ?

The Deputy MlnUtor of Communi- 
catloiu (Shri Ra) Bahadur)s Out of 120
experimental post offices opened in 
Sitamarhi sub-division from i 5-8- i947> 
73 have already been made permanent, 
it  is expected that 8 more experimental 
post offices will be made permanent by 
31.3-1956.

Public CaU Offices

fThakur Jugal KUhore Sinha: 
305*-{ Babu Ramnarayan Singh : 

]^Shrl Aathanas

Will the Minister of Communicationt 
be pleased to lay a statement on the Table 
of the Lok Sabha showing the expenditmr 
and income from each Public Call Office in 
the district of Muzaffarpur as far as is 
available in 1955?

The Deputy Minister of Conunu- 
nications (Shri Ra) Bahadur)} Expen
diture: As the Public Call Offices are looked 
after by officials of the Offices in which they 
are located it is difficult to estimate the pan 
time cost.

Income ; The income from each Public 
C all Office from January, X955» to October, 
1955, has been as under:—

I

X. Amgola
2. Desari
3. Hazipur

Rs.

Nil
389
694

4. hAahsn^T
5. Muzaffarpur D.T.O.
6. Muzaifarpur
7. Muzaffarpur
8. Runisaidpur
9. Sitamarhi 

10. Sitamarhi Court

Bar Library 
Rly. Stn.

Rs,

%
89

1,348
320

Air Fares

f  Thakur Jugal Klshore Sinha: 
306.̂  Babu Ramnarayan Singh: 

Shri Asthana:

Will the Minister of Communications 
be pleased to state the basis on which air 
fares are fixed ?

The Deputy Minister of Communi
cations (Shri Raj Bahadur) : Air fares 
of the Indian Airlines Corporation were 
nationalised, with effect from the 15th July, 
1955* on tiic following two broad prin

ciples:-

(i) the fares, ot îer things being equal, 
should not vary between two points 
served by two different connecting 
services independently, having 
regard to passenger convenience, 
competitive modes of transport, 
existing load factors and type of 
aircraft used

(ii) the fares should not be on the basis 
of a fixed rate per mile or on the 
basis of fixed rates per mile worked 
out for different mileage groups 
but should be based on other con
siderations like movement of the 
fares in the past, the resultant load 
factors, the competitive mode of 
transport, peculiarities of the areas 
served by air, traffic trend, the 
nature of terrain affecting the 
payload available and cost of opera
tion etc.

2. The international fares on the air 
routes operated by the Air India Interna
tional Corporation are determined by the 
International Air Transport Association of 
which the Air India International is a 
member. The International Air Trans
port Association does not have a set pro
cedure either for determining the fares; 
but these are arrived at after examining 
the cost forecasts worked out bythe Member 
Countries for the different geographical 
regions and routes having regard to other 
factors like traffic potential, rate which the 
market can bear, competitive routings etc.

Delhi Telephone Directory

307. Shri R. N. Singh: Will the
Minister of Communicationa be pleased 
to state:

(a) the advertisement charges fixed for 
the front page of the Delhi Telephone 
Directory;
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(b) the amount charged for the latest 
issue of the Directory;

(c) whither it is a fact that more than 
one parly was prepared to pay the charges 
fixed for advertisement on the front page; 
and

(d) if so, the manner of selection ?

The Deputy Minister of Commuai *  
cations (Shri Rii Bihadar): (a) A

minimum rate of Rs. 15/- for every 160 
copies of telephone directory printed.

(b) Rs. 6,800/- for August issue.

(c) The reply is in jbe negatiye for the 
latest, iit the August issue, but in the 
affirmative for the February, 1955, issue.

(d) Since there were two parties pre
pared to pay the same amount the party 
who had been allotted the front page in the 
earlier issue of Telephone Directory was 
given preference over the other.
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D A ILY D IG E ST

XMondaŷ  5th December, 1955]

ORAL ANSWERS T O  QUESc 
TIO K S :

S.Q, Subject
No.
485. Colombo Plan . .
488. Dock Workers . .
490. Wardha-BaUrshah Rail

way Line . . .
491. Exchange of Doctors be

tween India and China .
492. Railway Oflficcr’s 

to U.S.S.R. .
visit

494. All India Mental Health
Institute Bangalore .

495, Indo-U.K. Air Agree
ment . . .

497. Nationalised Airlines .
498. Indian Board for Wild

Life. . . .
499. Moghalsarai Goods Yard .
500. Forestry Commission .
501. I.L.O. Committee on

Plantation . . .
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No. 5.— Fridaŷ  25th November, 1955—  . ,

Papers laid on the Table; . . . .
Business Advisory Committee— Twenty-scYCnth Report;

^̂ ^̂ ^̂ Jniversity Grants Commission *Bill—

Clauses 6 to 12 ................................................................
^mminee on Private Member’s Bills and Resolutions—-Thirty-ninth Report 
Resolution re Regroupmg of Railways . . . .
Resolution re Industnal Service Commission . . ’ ’ '
Daily Digest;

6.— Monday3 November  ̂ 1955— ,

J9usine?$ Advisory Coniinitw?-,

Report . . . . ,
Eletitoh to Jwtimates Committee . . . ,
Maiupui- (Courts) Bill . . . . .
Con%rittttion (Seventh Amendment) Bill . .

^^-^nivHaty Grants Commission Bill—
Consideration of cluases . . .
Clauses 13 to 26 and i . . . .

Motion to pass, as amended . . .
Securities Contracts (Regulation) Bill—

Moiion to refer to Joint Committee .
Indian Stamp (Amendment) Bill—

Motion to consider . . . .
Consideration of dauses . . .
Clauses i to 9 . . . • .
Motion to Pass . . . ,

Abolition of Whining Bill—
Motion to consider . .

Daily Digest . . .
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of Finance I beg to present a state
ment showing Demands for Supple
mentary Grants in respect of the 
Budget (General) for 1955-56.

The Lok Sabha met at Eleven of the 
Clock

[M r . Sp e a k e r  in the Chair} 

QUESTIONS AND ANSWERS 

(See Part I)

12 N o o n

MESSAGE FROM RAJYA SABHA

Secretary: Sir I have to report the 
following message received from the 
Secretary of Rajya Sabha:

“In accordance with the provi- 
sicwis of rule 97 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to enclose a copy of the 
Hindu Succession Bill, 1955, which 
has been passed as amended by 
the Rajya Sabha at its sitting held 
on the 30th November, 1955.”

HINDU SUCCESSION BILL

Secretary: Sir, I lay the Hindu
Succession Bill, 1955 as passed by 
Rajya Sabha <m the Table of the 
House.

DEMANDS FOR SUPPLEMENTARY 
GRANTS, FOR 1955-56

The Parliamentary Secretary the 
M in ce r  of Finance (Shri B. R. 
Bhagat): On behalf of the Minister
429 LS— 1

DEMANDS FOR EXCESS GRANTS, 
1950-51

The Parliamentary Secretary to the 
Minister of Finance (Shri B. E. 
Bhagat): On behalf of the Minister
of Finance I beg to present a state
ment showing Demands for Excess 
Grants in respect of the Budget 
(General) for 1950-51.

STATEMENT RE JOINT STATE
MENT B Y U.S. SECRETARY OF
STATE AND FOREIGN MINIS

TER OF PORTUGAL

The Prime Minister and Minister 
of External Affairs (Shri Jawahar- 
lal Nebm): I seek your indulgence
to say a few words about a matter 
which, I believe, has gravely exercis
ed the minds of hon. Members of this 
House as well as others. This is the 
press report thus far of a joint state
ment which is said to have been issu
ed by tlie Secretary of State, Mr. 
Dulles, of the United States of 
America and the Foreign Minister of 
Portugal. It is said to have be«i 
issued in Washington two days ag<>. I 
have already had a copy of a Short 
Notice Question. Other Members also 
have approached me in this matter 
and desired that Government should 
make their position clear. I entirely 
agree with those hon. Members who 
tiiink that this is a very important 
matter. It is important It is a matter 
of far-reaching consequences. Because
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[Shri Jawaharlal Ndiru] 
c i  its importance, it is right that we 
as a Government shoiild await formal 
confirmations and take other formal 
steps before I refer to this matter in 
this House. That is all I wish to say.

CITIZENSHIP BILL— Contd.

 ̂ Mr. Speaker: The House will now 
resume further discussion on the 
Citizenship Bill, 1955. Out of nine 
hours allotted for the general discus
sion on the Bill, about seven hours 
and 15 minutes have already been 
availed of and one hour and 45 
minutes now remain. Thereafter 
clause by clause consideration of the 
B ill w ill be taken up for which five 
hours have been aUotted.

I imderstand that the hon. Prime 
Minister wishes to intervene in the 
debate after Sardar A. S. SaigaL I 
do not know what time will be left 
and what time wiU be taken up by 
the Home Minister for reply. We have 
to consider the, time allotment of one 
hour and 45 minutes. After Sardar A. 
S. Saigal, I shall call upon the Prime 
Minister.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehm): I hope Sardar A. S. Ssdgal
will be short. •

Sardar A. S. Saigal: (Bilaspur): 
Let the hon. Prime Minister speak.

Mr. Speaker: What time will the
hon. Minister take for reply?

The Deputy Minister of Home 
Affairs (Shri Datar): Half an hour.

Shri Kamath: (Hoshangabad): When 
the Prime Minister speaks, he need 
not reply.

Sardar A. S. Saigal: Let the Prime- 
Minister speak.

ffSi. Speaker: I can call upon the 
Prime Minister if the h(m. Member

gives up his right to continue his 
si>eech.

Sardar A. S. Saigal: I will give it up,

S-hri Jawaharlal Nehru: I wish to
deal with cmly one aspect of this B ill 
on which some comments and criti
cisms have been made. The other 
aspects w ill be dealt with by my 
colleague, the Deputy Minister. This 
aspect is in regard to the references 
in this Bill to Commonwealth citizen
ship. They are in clause 2(1) (c), 
clause 5(1) (e), clauses 11 and 12 and 
the First Schedule.

I do not wish to discuss at any 
length the whole question of the 
Commonwealth relationship though I 
should refer to it briefly. I should 
like to refer, first of all, to certain 
statements made in the minute of 
dissent of some hon. Members to the 
effect that there are, because of this 
relationship, obligations on us which 
are irksome, repugnant and deroga
tory. I do not think that is a correct 
statement. I speak now not theoreti
cally, but from the practice of the last 
few years. I should like the hon. 
Members who have put in this 
minute of dissent to point out any
thing which has been irksome, dero
gatory or repugnant, anything that 
has limited in the slightest our inde
pendent sovereign status or freedom 
of action, internal or external I sub
mit that there has been no such 
thing, and that in fact, we have exer
cised, because of it, a certain greater 
freedom of action in regard to exter
nal matters than we might perhaps 
have done.

Shri M. S. Gurupadaswamy:
(Mysore): May I know whether the
hon. Prime Minister is aware that in 
the British Nationality Act we are 
considered as British subjects?

Shri Jawaharlal Nehm: I am not
aware of that I think, if the hon. 
Member will read that, he w ill see 
it is not qtiite so. But, what the
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British Nationality Act may or may 
not say is totally immaterial. It is 
what we say that counts.

This House knows and the country 
knows that in regard to our internal 
and external policies we have fimc- 
tioned exactly as this House and "the 
Government wanted to. The Com
monwealth relationship does not come 
in the way in the slightest. We have 
often differed from the policies and 
practice of the other Commonwealth 
countries. We have discussed with 
them and differed. Only recently, if 
I may say so,— and this matter, no 
doubt, will have larger conse
quences— there was the pact which is 
called the Baghdad Pact, which, we 
think, is tC most unfortunate and 
deplorable action of the coimtries 
who have joined it: deplorable not 
from our point of view, but from the 
point of view of peace and security. 
Though such action is taken, it has 
not affected our policy. On the other 
hand, I do think that our association 
in the Commonwealth has been of 
great help to the larger cause of 
peace and co-operation. I have no 
doubt that it has been so. I do not 
wish to take the time of the House 
in detailing this. But, this is the 
clear conclusion that I have come to.

We would like to extend that area 
of co-operation to other countries too. 
We do; if 1 may say so, I would men
tion Burma. With Burma our rela
tions are of the closest, closer than 
with many Commonwealth coimtries. 
But, the fact remains that Burma is 
not in the Commonwealth. We deve
lop these close relations with other 
countries. It is asked: Why is not 
Burma mentioned here? For the 
simple reason that the clause of reci
procity is there. It is not a question 
of our deciding; but the other country 
has also to decide and various other 
difficulties in regard to the laws of 
Burma. There are some laws which 
do not fit in with ours. Questions are 
raised in this House in regard to them. 
So that, I should like this House,

first of all, to keep in mind that by 
this Commonwealth relationship, 
there has been nothing which hasr 
come in our way, in the way of our 
dignity, prestige or freedom of action.

Shri H. N. Mukerjee: (Calcutta
North-East): Could not we make a
gesture to Burma for reciprocal rights 
of citizenship as far as our Citizenship 
law is ccaicemed at present?

Shri Kamath: Nepal also?

Shri Jawaharlal Nehra: I am per
fectly prepared to discuss this with 
the Government of Burma. The hon. 
Member will realise that in this 
matter it is not we that might perhaps 
dislike any such approach. But, it 
may be embarrassing to the other 
Government. We do not wish 
embarrass the other Government. We 
on our part are perfectly willing. We 
cannot say anything in this matter, 
because, we are a coimtry with a large 
population which tmds to expand 
Burma is a country with a relatively 
limited population. For obvious 
reasons, they do not like to have a 
large population there in their country 
coming in. It is entirely for them to 
consider: not for us. I would be 
very glad indeed to consider this 
matter in connection with Burma.

Shrimati Rena Chakravartty
(Basirhat); But does South Africa 
like our giving them reciprocity? We 
are extending the citizenship rights 
to South Africa. •

Shri Jawaharlal Nehra: We are not.

Shrimati Rena Chakravartty: Be
cause that is a i>art of the Common
wealth.

Shri Jawaharlal Nehra: I beg your 
pardMi. We are not. A ll that you 
can say is that we are prepared to 
offier reciprocal rights to an y  country 
provided they behave. That is alL

Shri BLamath: Any country outside 
the Commonwealth also?
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Shii Jawabarlal Nehru: That is a 
separate matter. We w ill have to 
change the whole texture of our citi
zenship if w e include every country 
in the world.

Shri N. C. Chatterjee (Hoogly): If 
the hon. Prime Minister is correct 
when he says that we are not giving 
any reciprocal rights with regard to 
the Union of South Africa, why does 
he not agree to the deletion of the 

‘ Union of South Africa from the First 
Schedule?

S^ri Jawaharlal Nehru: I hope that 
we are gradually working up to a 
stage when there w ill be world citi
zenship. That is a difEerent matter. 
Meanwhile, we have to have citizen
ship laws.

%
In the course of the development of 

our Constitution, we had, the House 
will remember, a period before we 
became a RepubUc when we were 
called a Dominion. Of course, we had 
long decided to change that status 
and become an independent Republic. 
It took two or three years for us to 
frame our Constitution. Then we
became an IndepenHent, sovereign 
Republic owing allegiance to no other 
authority, even nominally. This ques
tion of the Republic coming into the 
Commonwealth was a new conception, 
completely new conception from the 
point of view of the Commonwealth, 
because the Commonwealth tiU then 
was based on some kind of allegiance 
to the sovereign of the United King
dom. Whether it could be fitted in or 
not nobody knew at that time, and so 
far as we were concerned, we rather 
doubted. We did not know how it 
could be fitted in, but we certainly 
desired for a number of reasons of 
vital import to continue our associa
tion. We thought that would be good 
for ourselves and for world peace. 
This was discussed at some length in 
tiie years 1948 and 1949 between us 
and the British Government and the 
other Commonwealth Governments, 
ultimately in the Commonwealth 
Prime Ministers Conference. It was

their suggestion then, and their desire  ̂
that there should be some kind 
notional, nominal link of this kind 
merely to__

Shri Kamath: Sentiment?

Shri Jawaharlal Nehru: Not senti
mental. There is no sentiment about 
it, but it is the other way. It is a 
noti(Mi which enables us to hold toge
ther, to meet etc., and after much 
thought the only way discovered was 
that the British Government should 
introduce some clause in their 
Ifationality Bill to enable this asso
ciation on the basis of reciprocity.

Shri S. S. More (Sholapur): Does
the British Crown constitute a 
notional link?

Shri Jawaharlal Nehru: May I go
on, Sir?

Mr. Speaker: Yes.

Shri Jawaharlal Nehru; There was 
no commitment etc., but certainly 
there was this measure of agreement. 
We told them we would like, we were 
prepared at the right time to include 
in our Nationality Bill some kind of 
clause or reference, some enabling 
clause, so that, on the basis of reci
procity, we could give the same treat
ment which we got in the other coun
try. It is not a common thing for all 
Commonwealth countries. It depends 
on the reciprocal arrangement we 
have with that other Commonwealth 
country. In regard to the United 
Kingdom, the privileges that Indian 
nationals have are very great. In 
fact, they are almost one hundred per 
cent. In regard to other countries 
they are more limited; we give them 
limited privileges. In regard to South 
Africa, far from any reciprocity or 
privileges, there is, if I may use the 
word, hostility between the two coun
tries. So that, it is entirely an enabl
ing clause, entirely something which 
is in our power to give or not to give.
I am presently going to propose a 
small amendment which I think the 
House will probably approve in re
gard to this particular matter in re
ference to South Africa.
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I can very well understand the 
iiAtui'al sentiment and desire of the 
House not to put in or include the 
tiame of the Union of South Africa 
in such a Bill. But I would submit 
& a t our including the Union of South 
Africa is not at all to our discredit. 
What do we say? We are merely 
enumerating certain countries which 
for the present are in the Common
wealth, and we are saying that “we 
w ill give you such privileges if you 
behave.” We do not give them any
thing. It is a challange to them to do 
so. Today, no South African can come 
to India. Leave out everything else 
and the question of Commonwealth 
citizenship, they cannot enter India, 
because no South African, according 
to the rules we have framed at pre
sent, can enter India. No South 
African goods can come to India. We 
are completely cut off from each other 
from that point of view. Only by a 
special permit can a South African 
come here, and they have been very 
rarely issued, for some humanitarian 
work. I think it is not quite fittjng 
tor us to cut out the name of South 
Africa from the Schedule. We give 
nothing. We have everything in our 
power. It simply means that we are 
prepared always to open the door for 
any proper compromise if the others 
behave. That has been our policy in 
regard to every matter, that we are 
always ready, not to give up our 
policy or any basic principle, but to 
treat with the other party, negotiate 
a settlement, however hostile it might 
be for the present. That applies to 
large world questions too. They are 
very big questions. If each country 
is hostile to the other and tiiey take 
up an attitude of refusing to deal 
with each other, then there is no 
solution left except conflict. So that, 
I submit from the practical poLat of 
view, the theoretical or again of fol
lowing the general policy we pursue, 
we should never finally close the 
door.

So far as this Bill is concerned, it 
is true, and I myself share that senti
ment, it slightly hurts me even to 
illentton South Africa In this connect

tUm. I accept that Nevertheless, I 
think for wider reasons it would not 
be right for us to delete one country.

Then, the whole Commonwealth 
Gcmception has been obviously a 
changing one, and it took a tremend
ous leap in a particular direction of 
change when an independent Republic 
owing no allegiance to any outside . 
authority was associated with this 
Commonwealth.

Shlri V. G. D e s iip ii^  (Guna): The 
Queen of England is the head of the 
Ootomonwealth, and that is the 
notional link.

Shri Kamath: Sjrmbolic.

Shri Jawaharlal Nefara: Yes, that
is a symbolic link. I am told that 
Pakistan is going to become a 
Republic.

There are two or three factors 
which I should like the House to bear 
in mind. The first thing is that there 
are a large number, many millions, 
of Indians abroad, abroad in what are 
called the British colonies today, and 
which I hope will cease to be British 
colonies and will develop themselves 
to freedom. There is no doubt that 
our Commonwealth connection helps 
us and helps them, helps us in dealing 
with them. Otherwise, all these 
millions of Indians would have to 
choose; they would either become 
absolute aliens in the country where 
they are living, or they have to give 
up completely their connection with 
India. Of course, 'when a country 
becomes independent like Ceylon, like 
Burma, naturally they have to choose, 
but forcing them to choose before 
they are independent puts them into 
a very embarrassing and false posi
tion. I do not think it is right that 
we should place these millions of our 
fellow-countrymen in that position.

Then also, look at it as this Com
monwealth might develop. I hope 
that in the course of the next yedr, 
& e  coining year, there will be m
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[Shri Jawaharlal Nehru.] 
addition to tne Commonwealth, the 
aadition of Gold Coast. That w ill be 
a good thing when it comes off and 1 
ao hope it will come off and we are 
looking forward to it greatly. The 
addition of the Gold Coast again 
changes the entire character of this 
association of nations. Here is a fiill- 

. blooded African nation for the first 
time being associated in this way. 
So, it is changing. If I may say so, 
the European character of it changes, 
and as it Js, there are free Asian and 
African nations coming together, and 
I hope that subsequent steps may 
bring in perhaps Singapore and 
Malaya. So, the whole things is a 
changing one. And from tl^  world 
point of view, from the racial point 
of view, it is a good thing for these 
changes to take place. It may be that 
some members of the Commonwealth, 
notably the Union of South Africa 
may utterly dislike this change; it is 
very likely, because it goes against 
their basic policy. Well, they have to 
face their difficulty as to what they 
do in the circumstances, and not we. 
And I should like to place the burden 
of choice on them, whether they are 
so disapproved of these developments 
as not to tolerate them, and them
selves retire into their own shells, if 
I may say so, cut off from the rest 
of the world. Why should I help 
them in the process? Why should I 
not have the widest sphere of influ
ence, widest sphere of co-operation?

Therefore, I submit that from these 
wider points of view, it is desirable 
for us, more specially at the present 
day when these big questions arise, 
to have this Commonwealth link and 
association and thereby help in these 
larger causes of peace and solution at 
problems, world problems, apart freon 
our own problems— t̂hey have helped 
undoubtedly. India can be influenced 
by other coimtries, but it should be 
remembered that India also can influ
ence other cotmtries, and has done 
so remarkably in the past few years.

I  would therefore beg this House to 
accept this broad pattern which I

again say does not give the sli^ test 
privilege or special position to any 
country except on a basis of recipro
city. It is an enabling thing; that is, 
if the other party suggests, it is for 
us to determine. There is one amend
ment, however, which I would like 
to suggest for the approval of the 
House. If you will refer to clause
2 (c) of the Bill, you wiU find:

‘citizenship or nationality law’ 
in relation to a coimtry specified 
in the First Schedule means an 
enactment of the legislature of 
that country which, at the request 
of the Government of that coim
try, the Central Government may, 
by notification in the OfiBcial 
Gazette, have declared to be an 
enactment making provision for 
the citizenship or nationality of 
that country;” .
This is an enabling clause. But 1 

would like to add to this the foUow- 
ing:

* “Provided that in respect of the
Union of South Africa, no such 
notification shall be issued except 
with the approval of both Houses 
of Parliament.”

That is first of all an indication of 
the special way we look at the Union 
of South Africa in this connection 
Secondly, we want in this matter to 
bring every step to both Houses of 
Parliament and not leave it to Gov
ernment. I submit that if this pro
viso is added, some part at least of 
the sentiment we feel in this matter 
is met, and the broad advantages of 
the position are also maintained.

There is one small matter also 
which I might mention. In the First 
Schedule, some names are mentioned; 
their order should be changed; one or 
two names are not quite correct. That 
is a ^ a l l  matter.

Shri H. N. Mnkerjee: May I ask a 
question? We have a repealing clause 
in this Bill, namely clause 19, >»diere 
we say that the British Nationalitgr 

Acts from 1013 to 1940 are repealed.
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Wl\y do we repeal these Acts and omit 
any reference to the British Nationa
lity Act of 1948 which itself repeals 
these Acts, except on the supposition 
that certain British Acts and especial
ly  the British Nationality Act of 1948 
is operable in India? It may not be 
part of our statute law but it operates 
in our country.

Shri Jawaharlal Nehru: How does it 
operate except in the measure that 
w e do something in line with it? How 
can you say that it operates? We have 
been guided by it in framing our law. 
You may say that if you like. We 
have been guided by it in taking some 
action. But that law does not operate 
here obviously. How can that law 
directly operate here? It cannot

Shri H. N. Mukerjee; I just want 
to understand. We specifically say 
that we are repealing certain British 
Acts. We go out of our way to do so, 
because it is not our business presum
ably to say that their Acts do not 
operate. But in regard to certain 
British Acts we say they do not ope
rate. And there is another British 
A ct which itself has repealed those 
British Acts which we say we are 
repealing. Therefore, my contention 
is that the British Nationality Act of 
1948 which is specifically omitted 
from our repealing clause continues 
to operate as a law in our coimtry.

Shri Jawaharlal Nehm: I confess
this is a matter too deep for me. 
Some lawyer would have to answer 
that.

Mr. Speaker: That is what I was
going to say. This matter is one of 
a drafting nature, really speaking, and 
one for legal experts. It may there
fore better be left to be answered by 
the hon. Minister of Home Affairs.

Shri H. N. Mnkerjee: We took
advantage of the Prime Minister's 
pres«ice.

Mr. S p ey er: The Prime Minister
lays down the policy and general
principles and does not sit for draft
ing.

Shri Kamath: By your leave, may 
I put another small question? The 
Prime Minister can answer that__

Shri Jawaharlal Nehro: May I just 
say this? I am told that according to 
a provision in our Constitution, the 
British Acts before 1947, that is, 
before the changeover of Grovemment, 
continue to apply. That is the real 
reason. T^e 1948 Act does not apply, 
because it came after the changeover 
of Government here. ^

Shri Gadgil (Poona Central): That 
was made clear last time.

Shri Kamath: May I remind the
hon. Prime Minister that the First 
Schedule lists at lieast one country 
which is outside the Commonwealth, 
that is, the Republic of Ireland? If 
that can be so, what is the bar to 
Including some other countries out
side the Commonwealth?

Shri Jawaharlal Nehru: It is true
that Ireland is outside the Commoi?- 
wealth. But being outside the Com
monwealth, it has continued, I believe 
to be considered in a special way by 
the Commonwealth. Naturally, so far 
as we are concerned, we all very 
gladly welcome that special way. 
They have these economic and other 
relations; and we merely welcome it; 
we must.

Shri Kamath: What about other
countries outside the Commonwealth, 
which are just like Ireland?

Mr. Speaker: These questions can 
be raised later on. Let us proceed 
with the discussion now.

Shri Gidwani (Thana): I have only 
to refer to the clause dealing with the 
persons who migrate from Pakistan
I am opposed to the registration 
clause. Any person who comes to 
India from Pakistan must automati
cally be considered as citizen of 
India by descent and not by registra
tion. Registration involves a lot of 
expenses.

As Pandit Thakur Das Bhargava put
it the other day, it means that so 
much of money will have to be
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by them. They w ill be moving about 
from one place to another waiting for 
a certain period and so on; and then, 
some officers according to their own 
whims sometimes decide things in 
such a way as to afEect the persons 
adversely. Therefore, I see no reason 
why this registration clause should 
apply to them.

You are aware of the reasons that 
compelled them to leave their homes 
m Pakistan and come to India. It is 
enough that they have suffered all 
those <Ufficulties.

[Mr. D e p u t y - S p e a k e r  in  the Chair]

So, where is the need to put fur
ther impediments in the way and put 
them to expenses and trouble? There
fore, I would appeal to the hon. Home 
Minister, and to the hon. Deputy Min
ister who has been dealing with the 
refugee problem in another capacity, 
to look at this question with sympathy 
as he has been doing in regard to 
other matters.

It is a very tedious process and it 
does more harm than good. What is 
the good of making people spend 
money, wait for some time arid then 
register themselves? Apart from 
newcomers who may come hereafter, 
people who have come after 1948 also 
have to go through that process. I 
would, therefore, appeal to him to 
consider this aspect very sympatheti
cally. Members from all parties rep
resenting all groups have approached 
this question with a very sympathetic 

'  attitude, and they have also appealed 
to him. It is not a question of 
standing on technicalities or on a 
question of procedure. Psychologi
cally also it is very wrong that they 
should feel that they are not citizens 
of India when they come here and 
that they have to go th rou^  a pro
cedure before they can be called In
d ie s . H iey were Indians before 
partition; they wish to remain Indians 
when they come to India. There can 
be no question about their loyalty. 
Therefore, I would again appeal to 
him to consider this aspect with the

utmost sympathy and remove this 
clause of registration. They should be 
considered as Indians by descent.

GadgU: The fact that in c lau ^
11 a refer^ ce  has been made to Com
monwealth citizenship has created un
necessarily a good deal of misunder
standing. The conception of Com
monwealth citizenship came into pro
minence after the Statute of West
minster, and in fact when the several 
Dominions did not like that there 
should be one citizenship, namely^ 
British citizenship, and each one of 
them wanted a special citizenship of 
its own, several enactments were 
made. The first Dominion to do so in 
this respect was the Dominion of 
Canada. In 1948, the Australian 
Nationality Citizenship Act was pas
sed, in the same year, the New ZesL- 
land Citizenship Act was passed; the 
South African Citizenship Act was 
passed in 1949, the Rhodesia Citi
zenship Act in 1949, Ceylon Citizen
ship Act in 1948 and Pakistan Citizen
ship Act in 1951. In all these Acts, 
the main scheme is that a citizen of 
that particular dominion is a citizen 
of that dominion plus he is a citizen of 
the Commonwealth by virtue of the 
fact that that country is a member of 
the Commonwealth. It was, there
fore, a sort of common clause formula 
that was incorporated in all the enact
ments. And that is exactly what 
clause 11 seeks to do here.

Now, this common clause is to the 
effect that under the law of the enact
ing country, any person who is a citi
zen of any other coimtry of the Coiri- 
monwealth by law shall have his 
Commonwealth citizenship and there
fore, not an alien in virtue of that 
citizenship. The common clause had 
not in fact everywhere been adopted, 
though the definition of an ‘alien’ in 
every coimtry of the Commonwealth 
d(^s not include the citizen of any 
other countiy of the Commonwealth. 
In other words, the member of a 
Conuxionwealth coimtry is not an 
alien in any other Commonwealth 
country, but is something less than 
that. In other words, he has certain 
privileges, though not necessarily
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which we are accustomed to 
predicate of any citizenship. I am 
glad that by the proposed amendment, 
anything that may be considered to 
be proper with respect to granting or 
conferring Indian citizenship on citi
zens of South Africa w ill be by noti
fication and that that notification w ill 
be laid on the Table of this House. 
Thi« "ecii/rocity business is good so far 
as the rights of citizenship are con
cerned, but what really matter are 
the privileges which are incidental to 
this Commonwealth citizenship. If to
day our nationals, our citizens, visit 
South Africa, everybody knows what 
sort of humiliation and what sort of 
handicaps are there for them. Now, 
unless we accept the same principle 
of reciprocity in the matter of privi
leges— apart from rights of citizenship 
— I think the pride of this country 
and, in fact, considerations of justice, 
will not be fully satisfied. I am there
fore of the view that the Govern
ment should keep this in mind, the 
necessity of not only not extending 
the rights of citizenship, but also not 
conferring or making available the 
concessions or privileges in virtue of 
a person being a Commonwealth citi
zen except on the basis of reciprocity. 
There need not be any statutory pro
vision for this, but it will be enough 
if a clearcut pronouncement is made 
in that manner or in that regard. I 
know the present practice, that this 
is being done, but it should be accept
ed as a principle, in itself.

A ll the talk that Commonwealth 
means some subtraction from the 
conception of full sovereignty is 
merely theoretical. For practical 
purposes, history has shown what this 
coimtry has done in the matter of 
foreign policy and other international 
matters, how independently it has 
acted and how the approach of this 
country has been very much practical 
and pragmatic. Theoretically it may 
mean anything, but so far as our so
vereign independent Republic is 
cohtemed, there is hot the slightest 
modifleation or the slightest subtrac
tion from the full sovereignty which

the people of this country have taken 
to themselves on 26th January 1950.

Now, there is another point with. 
respect to this Bill, namely, whether 
the oath should be to the Constitution 
of India or to the Republic itself. On 
this point, one must see what is en
during in the conception. The gov
ernment of the day is a tenant as w ill 
of this House. So far as the 
Constitution of this country is 
concerned, it is, to some extent, sub
ject to changes which may be approv
ed in terms of the provisions of the 
Constitution. Any person can be 
loyal to the Constitution and can be 
disloyal to the country. Now, what 
is at the bottom that we want to pre
vent, and want to achieve? The con
ception of nationality, and more par
ticularly the conception of a sove
reign State, is not complete without 
an adequate and properly framed law 
of citizenship. And no law of citizen
ship is complete without an adequate 
provision for oath. What shall be the 
oath? After all, what is a country? 
Is it mere geography, is it mere his
tory or does it include those eternal 
values for which the culture and the 
genius of the country stand? That idea 
is vague from certain points of view. 
But it is so clear, just as the air. We 
cannot point out this is the air; at 
the same time, we are very much con
scious of it. Similarly, we may not 
be able to specify or define with ac
curacy the conception, that this is our 
country. But the fact is that it is 
something for which one lives and 
one dies.

Therefore, I am of the view that 
this may be changed and be subs
tituted by the words Hepublic of 
India.’ In the Constitution itself, 
there are certain things which 
cannot be changed, which are 
not subject to change— ^what are cal
led funtiamental categories in any 
Constitution. For example, the fact 
that our State is to be a Republic. A ll 
other provisions about bi-cameral 
system, proportional or direct repre-
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mentation, this that and the other, 
whatever the provisions are or may 
'be, can be changed. But the very 
foundation of our State is the idea of 
Republic. Therefore, it cannot be 
changed so far as the constitutional 
provision stands. It may be changed 
as a result of revolution, and if re
volution happens, then all eternal 
'Values are backdated— t̂hey are com- 
j)letely eliminated, we are not con
templating a situation in which that 
can happen. (Interruption). There
fore, it is a mere idea. The Govern
ment, of course, as I said, is a tenant 
,at will. The Constitution can be 
^changed and we are changing it for 
the seventh time in the course of the 
last five years. Therefore, the thing 
that w ill not normally change is the 
idea of Republic. Therefore, I am of 
the view that this should be substi
tuted and the oath should be to the 
'H^ublic.*

Then, the third question is about 
-procedure, whether the grant or dep
rivation of citizenship should be an 
executive act or a judicial process. I 
go by what is there in the world, Ex
cept in the United States of America, 
the process is executive. The Gov
ernment of the day is responsible for 
the grant and for the forfeiture. 
There was only one country in the 

vCommonwealth, namely. South Rho
desia, which first tried to provide that 
the process should be a judicial pro
cess absolutely. Then it came to the 
other view and changed the provisions 

.and the present provision there is that 
it should be an executive act. There 
is a possibility that it may be abused. 
But, since, as I suggested last time at 
the consideration stage. there is a 
provision made for revision and also 
some provision that whatever the En- 
•quiry Committee may agree to will
nonnally be accepted by Government, 
I am still of the view that that is the
rbest and it should not be a judicial
process because that is not accepted
.hy most countries in the world.

1 again repeat that the proceedings 
*of this Enquiry Committee should not

be public, because there are matters 
which involve the safety of the coun
try, matters which involve very vital 
interests of this country; and if you 
insist on an open judicial trial it w ill 
not be in the best interests of the 
country. I am sure that although it 
is stated that the procedure w ill be 
prescribed, let the Government bear 
this in mind that it should not be a 
public enquiry at all.

There is one more point and I con
clude. That is about the definition of 
the word ‘person’ I have read with 
great care and attention the minute 
ai dissent by my esteemed friend and 
prominent lawyer from Bombay, Shri 
Nathwani. I see his point. But, the 
method he suggests is that if the cor
poration has 80 per cent, shareholders 
Indian, then it should be considered 
as Indian. Then, in other words, 
citizenship becomes a fluctuating 
matter. Today what we want is that 
citizenship must be a matter of cer
tainty. Precisely, one must know 
whether one is a citizen or not. If that 
suggestion is accepted, then, this diffi
culty arises. But, at the same time, I 
see the force of his argument that when 
you confer the right of citizenship on 
an individual, if two or more come 
together, it seems somewhat illogical 
that they should not exercise the same 
right. Though the conception of citi
zenship is, in essence, individual, yet, 
because of modem progress in eco
nomics and in other matters, there is 
a necessity to, somehow or other, at 
least if not to grant, not to deny those 
rights which are provided for in our 
Constitution. The trend of judicial 
decisions, as has been pointed out 
by Shri Nathwani, is very liberal. I 
hope some formula w ill be found 
out whereby the citizenship to be 
conferred may be avoided, but, at 
the same time, the difficulty of a 
body of people an of whom are 
Indian being denied the right and 
status  ̂ of citizenship may also be 
avoided. From that point of view. 
I think, the original clause, as it
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stood, was the best because it left 
some discretion to the judiciary to 
give relief in appropriate cases.
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^  snrrsnr ^  ^ ^ i

fJWT ’TT ^  t?aT ^ =̂ 7l̂ $
*rr I ![d»i *R ^  T̂TT ^4^ ^

% f5q# I  I ;5FW

^ %  <R^TRT W  ?TRr

^  'RJT t  ^  ^ ^  ^
irmfcsKW 3RT ^  ^ q ^
OT %5T % x̂ »
w TOft ^ ft? ^  ^  fKfm ftrfe-

v̂ *iR<s (?TT^<^^) 5pftr '̂3̂
M9*̂ la (^n»l'^^ii)

g r o {5R T 3R -) #

q ^ ,  #  w f t ^  ^
f k m  t   ̂ ^ W
^ I  ^

^♦i5iai ^  ^ I ^  »?

^  ^  TSiT 5 T ^  *nft ^  ^
«̂ii<?t ^  ^ ^T f r̂ar I

^  f  ^
^  ’̂̂ TRT ir fe ^ c  +1»t

€T 5ITO t  I 4  ̂ ^TvTRT

g ^ ¥t t ,  ^  ^
^  ^T^TXpft ^  «fi|H»iq^ ^

^  t  • ^ ^  ^ "TRi 
^  >ft ^ R T  I H = ^ T

I ..........  • ^ ____
^  VFRRI : '5RT^ ^  ^T  ^icfW^SR^

'*I^N ^  I

«ft gfto SSnfV :
^ ^ ^  ^  or I

m5T
il^MPa ^ o  T T ^ ^  5n jK  f  I ^

^ % 5 T ^ )

i . ^
f  I ^  ^  ^  ^  ^

^  ^  I  f% ^  ^ ^r f®TP

sTRf ^ I ̂ «ft^ (iT^nFft) snqj
^  5̂TT̂ «TT 

'*rf̂  ^  ?TR> ^
(TT^ 5 T ^ ) T̂TT ^  '»^KI ? r ^

^  [ ITPT?ft t  ^  fw=̂  (5RThf>)
I  ?fh: sFtf 5fft I  I #•
T̂TOclT g ^ ^  ^  t
T̂ 3?1 ^PaT5?T ^  ^

t  I ^  5rt̂ ^ « r m t
r<Mf«gR> eft f*TR «J<wO
% iefipPTT ^ t ^  ^

g I 5T ^  R̂RIT t f % f ? T  

^yiTpq̂ PT (arfTORT) |  I SfiT



5^5^ t  fi! ^  f^ fer Tf ^^i

t  I. t  ̂  %mr^ i ,  m<.

^̂ R?r ^ ?rnTT rp ^  t̂f9T9[

^ f  I

^ T̂T ?T n̂rr ^  5fV̂

'R  H4««i ^  ^ fp ft ^  *
^  ^  % n<ii«i «T, x3H*f»

^TR ^  \ T^ ^  ̂  W f%

^ T  ^  H«̂ N l̂^«l ^

5rsiW fOT f% 4  ^̂ ^̂  ^ \ fT.<
?̂fT% ^  W  <1 ^  RT

^ 5̂%
^  ^   ̂ ^  W7T ?rf^-

^TT ^  I ^  f^ l« l ^3*T^ 3 iF^  ^

'̂ fl' 5rr?f ?  vfĵ fviT If *T^

^  I ^  T T  ^■y% 

^  ^nn ^̂ RF5T ^  ^

^  >5ft qrPT^

t  ^  ^3^ Îcft̂ F I  1 
He is a symbol of the free association 

between us. ^  ^

% T̂PQ’ ^

^ ^ ........

«fy 7̂m?T : ^  ^ #

f  1

Mr. Deputy-Speaker: For the story 
the hon. Member need not have gone 
all the way to Lucknow. Howlever 
ingeniously he may do it, there is a 
veiled attempt to bring in an analogy 
which is not quite in taste.

^  ?̂ Vo ^ o  t^mt¥ : r̂ra" ^ 

1% I  f^ icrTTcT ^  irfQVTT

?rfr t' 3ft % t ,  ^
jHl̂ f giqr % t  Ĵt >̂5Tm % t  I ^  ^

^  ^  ^ * ^  ^  ^  
^ f  ^ ^  f^rrfV
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«f^ ?ft %cf^ ^sp j % T ^  ^  I ^TTT ^

?̂TR WPT STFa |W  I  ?ftT

WRT ? rm  T #  t  ^
f 3 ( ^  if ^ 1 + R

’’f f t  I

?iw ^  ^RriTiRiii ^  wnr 

^ qiTT f w  I

^  «rnr ? ? |  ^  w  t  :
“Every person who is a citizen 

of a Commonwealth country spe
cified in the First Schedule shall, 
by virtue of that citizenship, have 
the status of a Commonwealth 
citizen in India.”

^ 5 f t f ^  ^  ^

^  ^  ?rraT t  i 

^  'TptIt/v ?t7  ̂  ̂^  ^  ^

% 'TRT t̂»T % H9'̂ id ^
^rf^T^T !Tr<T I ITHT ^

■?TT̂  f^rfE^nrf^ %, f r̂fe- 

^R%«T ^  ^ t ,

I  I f^fe^RfkPT ^  ^
t  ^  ^  r̂TJ7̂ T#?«r

% ^ ^  ^ ........

sft »̂T*I5T ; v̂TRT S(,
^ ^ ^ ^ r  t  ^ f

^ o  ^nrrht: ^

t ........

Mr. Dqmty-Speaker; If any hon.. 
Member wants to make a suggestion,, 
he may kindly get up.

Sl&ri Kamath: Both of us caimot g^t 
up at the same time.

Mr. Deputy-Speaker: Then he can
not talk when another hon. Mem
ber is speaking. I am glad he has 
followed the rule to some estte^ ^Bttt 
let him fallow it ffiljy. P as
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Shri Kamath: But this is always
•done in the House.

^  ilto gfto tO T it : ÎTT ?rRR 

^  «?T %

% ^ frnrr

TT 5R f  

^  T̂fPTT t
cpTir̂ ,-5!T SPT ^ t

*5TR̂  ^ ^  ?̂«TFT 5ITO t  • ^
v[^ «tld ^ ^ ^

^  «TFT  ̂ »TW ^ I

f% ?1FT ^ ?TT̂  fjTO

«siî < ^ ^

jrf^ ?TR f  ?ft ^
^TRWT f  WT ^ ^̂ H[<

t  I irw t  t, ^
3̂TTRT  ̂ T̂TT

3;^  ^  ^  ^  ^
f  I ^TTOT ^  p T  t  fki^ %  ^  ?flT 

TiVr ;PTPT 5TRf t .  W  %TT

f  ^ t  ^
TPIT f  ^

TT̂  ^  ^ t

5TO I  I

"^TT ^ ^  f^+K'j ^R R T  •qlf̂ Ai I

^ ^ f% «rr^ *hO '̂l

^ ^  ^  Vm  5R=TT

t  ^  W  ^  ^ ^ ̂  ^
^  w t f e r  ^?rr =^Tf  ̂ 1

% <^7^ rr^ ^  TO  ?)PT % 

T̂ T̂T  ̂ 1 1̂- s q ^ -
% ^Flf^T^ ^  P̂TrJT 

W R  ^  T̂TT ^  ^̂ FH" ¥.T̂ T̂ «?T ^  ^ 
«rr f^ ? m  sqfif^ ^  % 

1̂̂ 1 <1 ^ ^  ^  ^  fyfsvnr-

W T  f.T ^  5frq 1 1  ?rrT ^

g Î’ R  sptf f ,

I  ^ ^

w d ^ , T ^  ^

^  ^r%rr) f  ^
^ ^nr '̂t =̂TO? t  I

'3 ^ , sTnrs" 'PTR ^ ^

^ g t lw  W  5TT,

*R^TRT W  |?IT W r  5?^ I 

TOff ^  1T«T T̂T%

^  < T tfM ^  t#  %
^ ^  ^  ^ ^

t  ^

#^T=?TT^ f%f^5RT 
HPir<+) % ^  ^ I  ?HTT

•T»w-i % ^  3*̂ FTT % TTST-

^ ^ ? t  rr  4Tfwfr»r 

'̂ WFTT wrar f  t̂tK r̂fvnfhr %
'^ ^ fd ........

Mt iPWrT : ^  ^ ^

t  ^ ^  ?

^O Sfto i5 R t i  : w t  ^

t ,  im t^ ^ ^ rsT T flt T̂TT

^ TT^I^ SrfOT^ 
% ^Tit^rf ^ f  r̂rf̂
^  STFTte^ % ^

^  ?fN: q^wH ( f W ^ )  ^ ^

^fT ^  ^  I f̂ T 4  ytpN t ¥#*rr

^  ^RT ^  rTOP ^ t^qr 
m ^ ^ %fe-

#  ?IFR t  ^
T O  I

('5RT^)‘. ^
w 5fft fsiro :

?̂TT ^ fqHl 5T3R' i|»

m^^ ^  ^ I ^

g  T̂pff
^ f^ w r  f w  T O  fsrer %• iT  ̂ ^



^  ^  ^  Rlfd>a<;TfirT ( ^ »

^  ?TFrfT^) % ^  ^

5^ n r ^  SRTR ^  vtptt ^t r  

^  W R  ^  ^

^  ^  ^  ^  ^

% ( tt^

i f i ^  J T R f c ^ )  ?rm ^  

( f w f ^  )  ^ R T  5̂TT̂  I
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fe r #  H f

^  ^ ^  '*ftT ^  <RT

feqr w  t  JihR5T^^ ^
w  ^ ^  ^  w  ?ftT 5 ^  ĵT̂ PT- 

% *Tnr ^

(sisqw w r ^ )  ^  ^  ( ^ ^ ~

f^ R r)^  ^  ^ %?rw ^  ĵrsrfT

t  ^  ^  

s jr f^ ^  W ^  MW ^  5PT ^  

T ^  t  I ?iT5r ^  qR ffT

^  tI I  ^  ^  ^
fspT ^  f?T ‘T>Hnqc  ̂ % T̂FT ^

55FR^ I  F̂T5Ĵ  ^ ^  ^  ^  

xj6iC 5fRft ^  ^  i%̂ r̂ raT ^̂ ft ^  

«rr^  t  •

«nft iTprfhT 5 T ^  «rfV ^  ^  

ĤTOT { ^ t m )  ^  ̂
^ R̂TtEnr %■ f?nT 

«TfT I T̂ t̂oN t ^

^ f̂ir*t> ^  ^ftr

I  ^  ^  ^  t  ‘
p -  # IW ^ I  ft>

^  ^  p  n̂fV ^  51  ̂ ^

^  ^  ÎFT ^  ^
r̂rr ^

f«^^H 

“̂ r^) ’SF# ^  ^  ^
^ K  ( ^ )

*̂Y f^ T ^  ?  I t  m ^ \  f  ^  p  
f  5ff ^  ^  % '̂ flT

f w  (m’ llWdT T̂

^  ^  q r 
S^nr fTT i p  frarar ?
^  ^  ^  TO5T ( f^ [5  ^ )

•T^ ^  ^

f ^ t

t ,  #f%?r p  fe fr  5 T ^  1 ^
^  ŝftr ^̂ ftr ^

t  < ^  ?rr w  I

^ "H ^ P  5FTT *t>̂ '4

^  ’M̂ l̂ ^  ?T^r  ̂ I ^

fV»̂ l '3TR’ *M*iHq?r«< Rifc'JiH- 

^  ^  f  ^

^Tpp ^  t  ^  ĥikt

p  ^  r̂nryr ^
^  % n̂rnr ^'1T+ ^  %

p  ^  TOT^ ^  t  ^  ^  
5RHX ^  f^Fgrf^RT f^ rfep rlw  

($RfN7TcW5F ^Mrf<4.dl) p -  ^ T | t  t

ITRT^T srsTR #?ft 3ft # ^  ^  f% 

y r F̂Tj ^  ^  ^  ^ ^  ^rr3^

^  f% .̂ ^  ^ T̂Tirr I  ^  ^
?TORTT f  RlPd^^RPT %
^ ^rr^ «Tiht"*PT ^  f^ *  5TT5TT "̂ fT 
f^fTf (1cj> ê y>{cf) ^  «t|^ ^  I 1^

^  1%
% ? r i ^  ^  f e r  t o t

m  SJT^ffR ^  t  *fK ^TR^ f  #  
ÔTTir ^ »TPRk 3 T ^  tW  '̂t ^  

^ R ft^  ?T [̂STR t^rr qfT 
'w^Rf ^  t  • ^  

p  ^  RR^Mi«^^ Rird->̂ qi^m (5TFT- 
^  qiT^P<gF 5RKPT 5 ^ ^ )  

t  ^  T̂TOT iPFNr ^

t  eft p  ^  f^^TTT ^  ? rw
I  #f%?T ^  ^  ^  ^
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^  T O  I  I ^ «TRr

^ ^  fe r#

^  t  ^  ^  
f  vfff% ?TT^

^ f  I

«fh: ^ ^  ^  f
ŝtftt ?rnT

^  M+K ^  oZT̂ T̂X

5ft ^  rTRK t t
w  fRT ^ I ^rnimT g 

W ?in5 ^
(?TRPT 51^ ^  5R?f) I  I 5

STT̂ ŜPT f e n  ’Tm f

f% ^  «ll^< ^  vTnTfk̂ KfT ^

«R ^iiRTfWt ^  ^  ^
^  5n>n: ^  ^ I

I p. M,
«ft «Fm?T : iTfro 1 ^  (3RFT) t  

^  2 ^  (TOTPT) t  I

«ft VtfhVTH : dt W  ^  ^  ^  TO"
<*sTl l̂4V  ̂ ^  (^fPT^)

f*TT̂  ^  ^

^  ♦T^ f  I ^ ^F^FT ^  ?rf^ 

V F H # ^  % ^  ^  ?TFTf< yt^

^ t t  t  I ?rrr ^#rr

Î̂ RR n  ^ ^  ferr W  t  :

“Every person who is a citizen 
of a Commonwealth country spe
cified in the First Schedule shall, 
by virtue of that citizenship, have 
the status of a Commonwealth 
citizen in India.”

^  ^  ^FR^TRhrrf^ I  I

Rr5hr?T ^ fT=RT i ^

^  ^ [̂?tf ^  snrnr ^

f^?rf^) t  I ^  

^rtf ^TRt f  ^  ^  %  ?TPr ^

f f  «TRI^ % ?TWT ^TTnr ^  

^HlRy cfT ^  5Tff ^T?^, ?fh:

r̂?7r ¥ *?>r̂  «iP<;ri ^ 1 ?rfer 
f?)T ^ TO  ^  |^TT3^, ^

W  TO  ^  ^  ^

^ ^  ^  fw T T  ^  5i«r

f% ^  ^  t  ^
% ^ 5T  ̂ t  ‘ ^  ^
fOT ^ ^  TO  ftnV ?nTT 1 ^

fli*fN I ^  ^  f e r  î+in 

3?rm f  ^^*id % ^̂ TPTT ^RT I"
W*T ^ ^WRT? Pi*n(  ̂

f^zrr ̂ TOT ■qff ’̂M I ?ftT Rrfe-

%  ^ f̂rnrr-

^  «ild "qld ^)T% ^̂ <11 i% ^ 
r̂mr ^  1 t  srr̂ rr 

 ̂ W  ^TT^ TT »rnffkaT\(t-P
PmT< f e r r  ^3TTw I

TO" ^ ^ -ql^dl g %
^  fin ’ ^  ^psirot ̂
«TT*n: i|7T ^  t  ^  T?: ^

^TO »T̂  ^ t  I #
^  giTR" ifR# vTPT̂  f  I vd̂«hl

t  f¥ ^  W ^  “T < ^ ” ’
(sqft^) ^  ^TfTimr ^  ^  t  ^

^  ^ ( ? f ^ )

f̂ feFTH F̂TT ^ I 'df^d ^ I

W T  TO^TWr %̂ T # SRT^ 

t  ^  ^  ^  f^ThFT-
^  TT^ (^d^^nr) Î T̂  Ĥ’+"dT 

t  ^ I #  ti*i§ial f  ^  ^  ^  % 

WW ^ spi^  ^  »qKT

^ ^  sq^irfw
’TT^ g f  # fe r  # r̂nirmr

 ̂ (o*ff^) ^
q fw ? T  ^ ^
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[gft

•sFT r̂rer) ^ ^

1w  ^ m m  ^  f ft  ^ f f e r r w  

f W t  ?ftT ^ 5 ?  f t

f ^ T̂PTT r̂trrr i

“'TjW'iT ’ (̂ fH<̂ T?r) ^  fR"

<Tfbmr # ?T ^ rrf^  ^  wp: m

(m ^ ) ^  ^  ^  ^  ^  ^

^  ^  ( ? r f ^  f ^ T ^ )  ^  ^5TTW I 

^ «̂ Td 'T ^  ^  I T̂HT

1% •T^FR’ (^TR^t  ̂ T P ^ ^ )

m  ?rf^T^ 5T  ̂ I

#  i  1% ^ ^
5TRT ^Efrf  ̂ ^ “t o r ” ^

r̂foTPTT # ^  ^  ? T ^  5Tt1w  2fn: 

fe r r  ŝTTfrr ^ r̂rf  ̂ i ^

^  ?n ft T̂TT̂  m m  m q r  f  •

^ ^  ^ ^  r̂njrf

t ,  t ,  f e % <r̂ fi<\
^  T̂̂ RRff ?  ?TRrT

t  I WR f*T ^  ^

^ ^  ^ r r f ^  % m m

^|cT ^  ^  t  I ̂
-?TT# ^  % fT  s q f e  ^  ^  tTFTfr^ 
^  T̂f̂ RTR ^  I  ^cnr ^

5 q f ^  fbjpnrt ^i’ iP<it»di ^  ^ rfW n : 

3TF  ̂ I  ( ? r ^ )

% ^  >d»i+( ^ri^RjR *T  ̂ I

^  w m m  i  ^ ^  f^xhrnm fr

?fh: ^  ^  T O  TT ^rnfh:^

^ I
Shri B. S. Murthy (Eluni): I have 

to add only two words on two points. 
K o  doubt, the Bill has emerged greatly 
improved after the deliberations of the 
Joint; Committee, but there are one 
or two points where I have not 
been able to agree with the Joint 
•Committee and after listening very

carefully the able speech made by 
our Prime Minister my uoubts have 
not yet heen cleared-

Tlie point is about the Comm^m- 
wealth countries and I want to speak 
a few words on that. The Common
wealth countries of today are a sort 
of hotch-poch countries because no 
country is following any common 
purpose and each is pursuing a diffe
rent ideal in pursuance of its own 
outlook on world affairs. Our neigh
bour, Pzikistan is following one path 
and the Union of South Africa is fol
lowing another.

I want to speak with special refe
rence to the Union of South Africa. 
Our prime Minister has been pleas
ed to state that there are today hosti
lities between India and South 
Africa. If that is so, why should we 
take this blanket provision of “Com
monwealth countries” ? We have the 
liberty, I think, to pick and choose 
out of these Commonwealth countries. 
Unless and until we agree in certain 
principles on which a coimtry is able 
to reciprocate our feelings and senti
ments I think it is not obligatory on 
the part of India to take the Com
monwealth countries as per the list 
made in England or South Africa. 
Therefore, I think the time has come 
when we must have the freedom to 
pick and choose such of those Com
monwealth countries as are deserving 
cordial treatment and reciprocity. 
The Union of South Africa itself has 
broken the citadel of the so-called 
Commonwealth countries. Today it is 
not only fighting with its neighbours 
and a peace loving country like India, 
but it is also defying the United 
Nations.

It goes out of the United Nations 
and comes in as and when it pleases 
the leaders of South Africa to do so. 
Therefore, such $ country deserves 
not a treatment like this. We cannot 
treat Canada and Australia on the 
same par with the Union of South 
Africa and I think that the Union of 
South Africa may be omitted from the 
list of the Commonwealth countries 
included in the list in this Bill,
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Again, our Prime Minister has been 
talking about Tanch Shila’! Tanch 
Shila’ has come to stay.

Babu Ramjoarayan Singh (Hazari-
bagh West): Where?

Shri B. S. Murthy: In your mind. 
As long as a man is peace loving he 
cannot refuis to give his vote for 
‘Panch Shila’! India is peace loving 
and therefore the time has come to 
create a Commonwealth of ‘Panch 
Shila’ countries. Our Prime Minister 
was saying that though, no doubt, 
Burma is our neighbour and has ac
cepted the ‘Panch Shila’ and it is quite 
willing to be very friendly with our 
country, as regards reciprocity of 
citizenship the Burmese may be afraid 
because it is a sparsely inhabited 
country and India is having over
population. In a matter of citizenship 
it is not a question of change of popu
lation from one country to another 
but it is a question of change of ideas, 
having an exchange of experiences, 
exchange of feelings and having a 
sort of unity of feelings. Therefore, 
when to our West Afghanistan, to 
our east Burma, to the north 
Nepal and so many other countries 
are willingly to be very friendly 
with us and also to help for 
the propagation of ‘Panch Shila* and 
thus help to remove the tension in 
the world, why not we create a new 
citizenship based on Panch Shila? 
Therefore, I think it is high time 
that our Government took courage in 
both their hands and saw that the 
Union of South Africa is deleted from 
the Commonwealth countries and new 
names such as Burma and 
Nepal are added to the Ust of those 
countries who could have citizenship 
rights on reciprocity.

One more point and I shall have 
done. It is about providing an 
appeal to persons who have been 
deprived of their citizenship rights. I 
think in clause 10 a sub-clause may 
be add^  that if a person haf lost his 
citizenship right, he can be given the 
right of appeal in the Supreme Court. 
It is not good to Icuve this power en
tirely to the executive. I do not 
429 L.S.D.— 2 • •

doubt that the executive w ill always 
misuse its power but it is always safe 
to place this right in the hands of 
the judiciary and make it justiciable, 
so I thmk it quite essential to make 
our citizenship Act fool-proof.

Shri Datar: I am obliged to
the House for the general support 
that they have given to the provi
sions of the Citizenship Bill as 
amended by the Joint Committee. It 
is true that a number of points have 
been made and some complaints 
driven expression to here, regarding 
the various aspects on which the Joint 
Committee could not see eye to eye 
with the views of some hon. Members 
on the other side. I shaU try to reply 
to some of these points. The first 
point that I shall take would be the 
last one that was addressed to the 
Prime Minister when he was speak
ing. It was pointed out to him that 
under clause 19, the British Nationa^ 
lity and Status of Aliens Acts, 1914 
to 1943, have been repealed in their 
application to India while the British 
Nationality Act of 1948 has not been 
mentioned here. I want to point out 
to this House the correct position so 
far as the applicability or otherwise 
of these laws is concerned. The House 
is aware that in 1947, before the 
transfer of power, the Independence 
Act was passed by the British Parlia
ment, and so far as the various Acts 
were concerned, in section 6, su ^  
section (4), it was stated that;

“No Act of Parliament of the 
United Kingdom passed on or 
after the appointed date shall 
extend or be deemed to extend to 
either of the new dominions eis 
part of the law of that dominion 
unless it is extended thereto by 
a law of the legislature of the 
dominion”.

I am pointing out that under sec
tion 6, sub-section (4), it was stated 
that there were certain Acts which 
were already there. So far as these 
Acts of the British Parliament were 
concerned, before the coming into 
force of the Indian Independence Act 
they continued to apply. So, that 
was the position, but after the coming
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[Shri Datar.] 
into force of the Independence Act, 
any British Act w ill not come into 
force automatically imless it is ac
cepted by the legislature of that do
minion, namely, either India or 
Pakistan. Therrfore, as a result of 
passing of this Act, what happened 
was that the various nationality Acts 
passed by the British Parliament bet
ween 1914 and 1943 continued to 
remain in force. Therefore, in this 
BiU, we provided that the British 
Nationality and Status of Aliens Acts, 
1914 to 1943, are hereby repealed, and 
this power of repeal has been givep 
even apart from our own Constitu
tion, by the Indian Independence Act 
itself. Therefore, this particular re
peal has been provided for. But so 
far as the British Nationality Act of
1948 is concerned, this Act was 
passed in the year 1948. The Indian 
Independence Act was p ass^  in 1947. 
Therefore, automatically the British 
Nationality Act would not apply to 
India unless the Indian Parliament 
assents to i t

Shri K amath: Will you read section 
18 of the Indian Independence Act?

Sbri DsUr: Yes:

“Application for naturalisation 
pending at the commencement of 

. the Act: Any application for the
certificate of naturalisatioli or for 
the inclusion of the name of a 
child in a certificate of naturali
sation may before the date of the 
commencement of this Act, but 

, not granted at that time, be 
treated as if it were an applica
tion for a certificate of naturali
sation under one of those Acts.”

Thai is quite correct. That is fully 
in keeping with section 6, because, 
by this Act,— the Indian Independence 
Act— these nationality Acts were not 
revoked at all. They continued to be 
m force and that is why it has been 
stated here very clearly in sub-section 
(4) that “No Act of Parliament of 
the United Kingdom passed on or 
^ ter the appointed date** etc. So. the 
implication is that those Acts which

were passed before the appointed 
date will continue to remain in 
force. That is the reason why 
it has been made clear that so 
far as these earlier Acts are concern
ed, they are formally repealed. It 
may also be noted that so far as the 
British Nationality Acts of 1914 to 
1943 are concerned, they are repeal
ed in England also by the British 
Nationality Act of 1948. But so far 
as we are concerned, we had to for
mally repeal them, because, under 
the Independence Act, they actually 
continued in force imtil they were re
pealed by us. That is the reason why 
they have been mentioned. But so far 
as the British Nationality Act, 1948, 
is concerned, it does not apply to us 
at all, because it was passed after the 
Indian Independence Act. Therefore, 
the House w ill agree that so far as 
this legal position is concerned, what 
has been done is quite proper and 
neither these Nationality Acts of 1914 
to 1943 nor the British Nationality 
Act, 1948, apply to India. This is the 
legal position so far as the various 
Acts are concerned.

[S h r im a t i  R e n u  C h a k r av a h ty  in the 
Chair.'\

Now, I shedl deal with certain other 
points not covered by the Prime 
Minister. The Prime Minister has 
pointed out that with regard to 
South Africa we have decided to 
place the matter before the Parlia
ment in case it is considered neces
sary under clause 2, to give recogni
tion to their NationaUty Act on their 
request. Therefore, the amendment 
that we propose to add is like this:

“Provided that no such notifi
cation shall be issued in respect 
of the Union of South Africa ex
cept with the previous approval 
of both Houses of Parliament.”

Therefore, you wUl find that instead 
of actually removing.it, what we have 
done is, we shall be coming to Par
liament, asking for the approval of 
Parliament provided we are satisfied 
that we should recognise South Africa 
on the basis of reciprocity. There-
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fore, there are two safeguards: one
safeguard is that the Union of South 
Africa will not request us to recog
nise their laws unless they have mate
rially and radically departed from 
their present policy.

Shri Kamath: Shown improvement.

Shri Datar: Yes; and then, we shall 
examine the whole matter and unless 
we are satisfied that there has been 
a radical departure from their beha
viour so far as this point of discri
mination is concerned, we shsQl not 
be approaching Parliament at all. 
Ultimately, it is in your hands either 
to have this notification or not to have 
this notification. Therefore, you will 
find that by this amendment we have 
gone a great way in meeting the legi
timate wishes of a number of hon. 
Members in this connection.

Shri Kamath: Will copies of that 
amendment be supplied to us?

Shri Datar: I shall give it to you 
now.

I would now deal with the other 
points. So far as the various com
monwealth nationality acts are con
cerned, yesterday a question was ask
ed as to whether they were treating 
us as foreigners or as their own peo
ple. As pointed out by the Presi
dent’s Order, it is true that we re
cognise the citizens of the Common
wealth coimtries not as foreigners in 
this sense that they would not be 
covered by the Foreigners Act in 
force. Certain concessions are given 
to them just as they have given cer
tain concessions to Indian citizens. 
They have also steted that a citizen 
of India or other Commonwealth 
countries is not a foreigner. So, you 
will find that in all those countries 
we have got this common link. So 
far as citizenship rights are concern
ed, we are on the same footing with 
the English law, where a process of 
registration has been introduced. Be
yond this, nothing has been done. My 
friend Shri Sadhan Gupta contended 
that in such cases we were giving in
ferior rights of citizenship to those- 
who come in by registration. The

question of registration has to be 
appreciated properly. Apart from 
that, I would point out to my hon. 
friends that when once a man becomes 
a citizen either by registration or by 
naturalisation, he has got all the 
rights, the only restriction being that 
he is answerable to the deprivation 
clause and he has to take an oath. A  
number of persons are likely to come 
in by registration. Therefore, in such 
circumstances, it is advisable that we 
have an oath. The bath is again to 
the Constitution. The contention was 
raisfed by some hon. friends, includ
ing Mr. Kamath, that the oath should 
be to the Republic. I would like  ̂ to 
point out that in the Pakistan 
Nationality Act also, even before they 
have finalised their Constitution, 
they say that there would be depriva
tion provided there is disaffection or 
disloyalty towards the Constitution 
of Pakistan.

Shri Kamath: Pakistan is no model 
for us; it has no Constitution yet.

Shri Datar: Even now, they have 
a Constitution in the form of the 
Government of Injiia Act, 1935, as 
amended by them. So far as this Bill 
is concerned, even when we extend 
the rights of citizenship on a recip
rocal basis to the citizens of the Com
mon wealtii countries, we have intro
duced certain restrictive clauses. For 
instance, clause 5 says: ,

“Subject to the provisions oif
this section and such conditions'^ 
and restrictions as may be pre
scribed__ ” ,

If you look ^  the various 
Nationality Acts €dther of Britain or 
other countries, you will fihd that
they do not speak of anything subject 
to restrictions or subject to recipro- 
cacit>\ ^So far as Pakistan is con
cerned, they have ta k ^  all the 
powers themselves. They say that in 
proper cases, they can deprive any 
such citizen of his rights of citizen
ship. So far as other countries are
concerned, they have provided a par
ticular machinery. One point may be 
noted here. There is a very great 
difference between our approach to



I 3 I 9
Citizenship Bill 5 DECEMBER 1955 Citizenship Bill 1320

[Shri Datar.] 
the question of British citizenship and 
the approach of other countries. Take 
for instance, Canada or Australia. In 
Australia, there is a provision that an 
Australian citizen is a British citizen. 
In other words, they are anxious to 
say that in addition to being an Aus
tralian citizen, he is also a citizen of 
the Commnwealth countries or a Bri
tish citizen. In Canada also there i'̂  

*a similar provision. But so far as wp
are concerned, that is not our ap
proach at all. It will be noted very 
carefully b y  this House that we have 
not stated that an Indian citizen 
under this Act shall have automati
cally the status of a British citizen, 
as it has been stated in the Acts of 
some other countries. Therefore, our 
approach has been a guarded ap
proach based on certain principles of 
fellowship or comradeship. Beyond 
that, we have not gone to any extent.

Shrimati Sn^ama Sen (Bhagalpur 
South): There is one point I want to 
submit for a clarification. Indian 
women marrying foreigners cannot, 
under this Act, transmit their Indian 
nationality to their children, their 
offsprings.

Shri Datar: May I inform the hon. 
Lady Member that we considered this 
question in all its aspects? There are 
two points here. One is that the 
number of such persons ‘would be 
very few; marriages of Indian ladies 
with foreigners are rare. Secondly—  
it is a more important point— thereby 
we shall be introducing not only a 
double nationality, but in some cases 
a nine-fold nationality. It has been 
actually worked out and it has been 
found tHfet it would come to nine-fold 
nationality and would go on increas
ing. Therefore, we thought that in 
this particular case we might pre 
scribe it only through the father and 
not through the mother. There is nc 
other reason to discriminate on the 
groupd of sex at all.

Shri B. S. Murthy: If the citizen
ship is transmitted through the 
mother, how is it that it would be
come a nine-fold nationality?

Shri Datar; For example, the 
father’s nationality is one and thc- 
mother’s nationality may be different 
Both w ill be inherited by the child 
and the child itself would have the 
nationality of the country where it 
is born. Afterwards, when the child 
marries and when children are born 
to it, then the nationalities of other 
countries would be coming in.

I would point out one very impor
tant point so far as the clause relat
ing to disloyalty or disaffection is con
cerned. It was pointed out by a num
ber of hon. Members that the Cons
titution is changeable and what if 
changeable cannot be the subject- 
matter of an oath. So far as thii> 
question is concerned, all of us. Mem
bers of this House, have taken the 
oath to the Constitution. That is how 
we become valid Members of this 
House. Changeability or liability to 
change has no effect at all Secondly, 
criticism of the Constitution, or I 
would go a step further, dissatisfac
tion with certain provisions of the 
Constitution do not in any v.-̂ ay 
amount to or constitute disaffec
tion or disloyalty. Disaffection and 
disloyalty are positive acts; so 
far as disaffection is con
cerned, it must have elements of un
friendliness or hostility. That is ab
solutely essential; mere dissatisfaction 
does not amount to an attitude of un
friendliness. I may be dissatisfied 
with my son, but that doos not mean 
that he is hostile towards rne or I am 
hostile towards him. A  further degree 
6f active feeling of unfriendliness or 
hostility is essential.

Shri Kamath: .What would happen 
to a person who bums the ConstHu- 
tion?

Shri Datar: I am explaining the 
matter. So far as disloyalty is coi - 
cemed, the House will kindly under
stand that it is not merely want ct 
loyalty. My hon. friejads Pandit 
Thakur Das Bhargava and Mr Chal- 
terjee know that some years ago, even 
want of loyalty was considered to be 
disloyalty.
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Sha-i N. C. Chatterjee: That was the 
definition of disaffectioti by Justice 
Strachey in the Tilak C£̂ se “absence 
of affection” .

Shri Datar: That is no longer the
correct view at all. So far as dis
loyalty is concerned, we require ele
ments of faithlessness or treacherous
ness. Unless there are any of these 
elements, either of unfriendliness, 
hostility, faithlessness or treacherous
ness, you will find that a man cannot 
be charged with having been disloyal 
or disaffected towards the Constitu
tion. My submission is, we have 
taken the word Constitution as it is. 
What We swear is by the general pro
visions of the Constitution, subject to 
our right to get ' the Constitution 
amended in certain particulars.

My hon. friend asked me a ques
tion as to burning of the Constitution.

Shri Kamath: Dr. Ambedkar said
tiiat in the other House.

Shri Datar: That is very unfortu
nate. I replied there that it is 
extremely unfortunate that "the author

the Constitution should go back 
upon what he himself has so well and 
eminently done.

Shri Kamath: I agree it is unfortu
nate, but f̂t̂ hat will happen to him? 
Will it b̂  disaffection?

Shri Datar; So far as Dr. Ambedkar 
is concerned, it is beyond dispute 
because he does not come under this 
provision.

Shri B. S. Mnrthy: Why is Shri
Kamath burning with......

Shri Datar; Enthusiasm.
Shri B. S. Murthy; Ambedkar pho

bia. '
Shri Kama*tli: You do not seem to 

understand.
Shri Datar: If is not necessary to

go into that particular question.

The next question is that there 
ought to be a judicial machinery and 
not an executive machinery for find
ing out whether a man should be 
deprived of his rights of citizenship.

This question h£is been referred to 
and met by a number of hon. Mem
bers like Shri Gadgil and Pandit 
Thakur Das Bhargava. They have 
correctly pointed out that this ques
tion can only be gone into by the 
executive machinery and it may not 
be proper to have a judicial machi
nery. But, we have provided 
for a safeguard like the British 
Nationality Act, where we have stated 
that whenever there is a Committee 
of Inquiry, it should be presided over 
by a man of 10 years’ judicial ex
perience. That would be sufficient 
judicial experience. Even now, every 
important question are being entrust
ed to similar bodies. I would like to 
point to the House that though ap
parently or theoretically it is the 
judiciary that ought to decide such a 
question, actually, under the Consti- 
tion and under the rules, as in all 
the countries of the world except the 
U.S.A.— I have pointed out certain as
pects as regards U.SA.— it is
always desirable that this power 
should be with the executive. 
The executive are boimd down
by a number of restrictions. It

^has been stated that the Inquiry 
Committee’s report is ordinarily to 
be accepted. Secondly, it has been 
further added that no man’s rights 
shall be taken away unless it is foimd 
that it is necessary in  the public in
terest Therefore, the question is
whether a man’s conduct is either in
imical or treacherous to the cou||fery. 
If it is not, no action can be t^ en . 
In my opinion, the various safeguards 
or restrictions that have been placed 
are more than sufficient. There is no 
reason to entertain any misgiving on 
the lines suggested by Shri S. S. More, 
the other day, thit such powers may be 
used for political purposes. Let this 
side of the House and that side of the 
House be sure that such powers would 
not be abused at all.

Then, I would like to refer to regis
tration. It has been contended by 
many friends that a very large num
ber of our own refugees from East 
Pakistan are likely to come and if they 
are all subjected to this particular 
process of registration, aflSdavit
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[Shri Datar 1 
stamped applications, etc., it may be 
burdensome to them with the resiilt 
that a large number of people 
will not come in. I would 
point out to this House that 
we are examining this question of 
registration. Apart from that, I may 
say that the procedure would be as 
simple as possible. In case registra
tion is accepted by this House, we 
shall consider the question of pay
ment of court fees, etc., with a view 
10 give as much relief as possible to 
such persons and to treat their cases 
with the greatest measure of sjrni- 
pathy, consistently with the interests 
of India.

A  very important point was raised 
by my hon. friend Shri N. P. NaLh- 
wani. He contended that we have 
made the definition of the word *per- 
son’ very stringent so as to exclude 
all corporate bodies or corporations. 
On this question, we have had 
the opinion of the Law Minis
try. In view of the fact that a
number of persons believed 
that perhaps some hardship was
likely to be caused to incorporated 
bodies or such firms, etc., we had the 
matter examined by the Attorney- 
General himself. I may tell the 
House that he agrees that the word 
‘person’ can only inculde a natural 
person and not an ai^ificial person. 
On this matter, I would like, with your 
permission to read the opinion of the 
Law Ministry so that the whole posi
tion may become dear.

“The word “person* has been 
defined for the purpose of the 
Citizenship Bill only. This Bill 
deals with the question of acquisi
tion of citizenship and termina
tion of citizenship and certain 
supjylementary matters. Citizen
ship can be acquired by birth, 
descent, registration and natu- 
rali.sation. It is not possible for 
a company or a corporate body 
to acquire citizenship either by 
birth or by descent or by natur
alisation, Such a body cannot 
also satisfy the conditions which • 
kjLTe to b€ fulfilled for the ac

quisition of citizenship by regis
tration. Similarly, provisions re
lating to termination of citizen
ship cannot apply to a corporate 
body. For the purposes of this 
Bill, an artificial person or a body 
corporate cannot be regarded as a 
person.”
This is very important We are not 

dealing here with the rights or obli
gations of citizens in general. We are 
confining ourselves solely to the ques
tion of the acquisition and termina
tion of citizenship. So far as acquisi
tion and termination are concerned, 
they cannot naturally apply to artifi
cial bodies. This is what the Law 
Ministry has said further;

‘This Bill does not at all deal 
with the rights of citizens. They 
have been dealt with under the 
Constitution and other laws. The 
rights which have been con
ferred on citizens either 
under the Constitution or 
under other laws are, as a rule, 
available only to natural persons. 
This is also admitted by Shri 
Nathwani in his note of dissent.
It is obvious that the right- to 
hold an oflEiSfe or to vote in an 
election which have been confer
red on citizens can be exercised 
only by natural persons, ^ e  only 
difficulty which is anticipated is 
with reference to Article 19 of 
the Constitution. Article 19 
guarantees seven rights which are 
enumerated in clauses (a) to (g).
Of them, rights referred to in 
clauses (a), (b), (d) and (e) can
not be available to corporate bodi
es. Rights referred to in clauses 
(c), (f) and (g) may, under 
certain circumstances, be avail
able to corporate bodies, also. The 
question whether these rights 
should be available to corporate 
bodies and if so, how far such 
rights should be available to for
eign companies or corporate 
bodies are matters which can be 
dealt with suitably under other 
laws or by suitable amendment of 
the Coastitutioii.
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The present Bill does not deal 
with the rights of c itiz^ s and as 
a corporate body can neither ac
quire nor lose citizenship, it may 
not be proper to include a cor
porate body in the definition of 
‘person’ for the purposes of this 
Bill.”
Lastly, I would point out this. My 

hon. friend referred to two rulings. 
In A.I.R. 1951 Supreme Court 41, it 
may be pointed out that the Supreme 
Court did not hold that a corporate 
body can acquire citizenship. It 
merely held that a corporate body is 
a distinct legal personality and as 
such the fundamental rights guaran
teed by the Constitution are available 
to corporate bodies also and not 
merely to individual citizens. It also 
held that a corporate body can come 
up to the Supreme Court under arti
cle 132 of the Constitution. It did not 
deal with the question whether a 
corporate body could acquire citizen
ship.

Then, we have a very recent ruling 
of the Allahabad High Court in A.I.R. 
1955 AUahabad at page 595. There it 
has been clearly stated by Their Lord
ships of the Allahabad High Court 
th!at article 5 of the Constitution 
which deals with the creation of 
rights of citizenship applies only to 
persons and not to ^ori>orations. They 
have further gone on and stated that 
a corporation cannot be said to be 
a person under article 19. Therefore, 
we need not go into the technicalities 
of the law, but the short question, the 
very simple questicm that we have to 
answer is whether a coi|>oration can 
acquire citizenship or whether the 
corporation’s right of citizenship can 
be terminated. So far as this acquisi
tion and termination are concerned, 
I submit that they can only apply to 
natural persons and not to artificial 
persons. And inasmuch as we have 
the highest legal authority regard
ing this question, I would submit that 
the definition that has been evolved 
by the Joint Committee is the propar 
one, but I want to assure my hon. 
friend and those who take the same 
view, that their rights will not be 
affected by whatever we do, becaUft

our puriKwe is a limited or a restnct- 
ed purpose, and if there are any 
difficulties actually caused, then cer
tainly Government would consider 
them so far as the Constitution or 
other relevant laws are omcemed.

Sardar A. S. Saigal: Besides th*
Allahabad High Court, is there any 
ruling by other High Courts on this 
point?

Shri N. P. Nathwam (Sorath): 
There are decisions of the Bombay, 
Madras and Calcutta High Courts 
which have conceded or held that a 
corporation is a citizen.

Shri N. C. Cbatteijee: And may I
remind the hon. Minister that in the 
Supreme Court of India, which is the 
highest authority, the iM*esent Chief 
Justice, Mr. Justice Mukerjee, has 
clearly saijl:

*The fundamental rights, guaran
teed by the Constitution are avail
able not merely to individual citi
zens but also to corporate bodies 
as well, except that the language 
of the provision or the nature of 
the right compels the inference 
that they are applicable only to 
natural persons.”

And that was said in connection 
with the right to carry on business, 
rhf? richt to «Mrqnire and hold prcpertt 

Sardar A. S. Saigal: I would just 
request my hon. friend to read what 
Fazl Ali, Mukerjee and Das, J. J. say 
as reported at page 873 of Supreme 
Court Reports?

Mr. Chairman: Let the hon. Minis
ter reply and if further clarification is 
required, that may be done.

Shri Datar: We can take it when 
we consider the particular clause.

I was submitting that the defini
tion of the word “person” as intro
duced by the Joint Committee is 
perfectly unexceptionable and it is 
natural also, and therefore the word 
“person” has to be confined only to 
natural persons and cannot include 
artificial
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I need not make a reference again 
to the form of the oath, because ,̂ the 
allegiance has to be to the Constitu
tion jif there is no King or titulor head 
as in some of the Commonwealth 
countries. The Queen of England is 
neither the Empress of India nor the 
Queen of India, The Queen is a 
symbolic head of the Commonwealth. 
Beyond that it has no particular for
mal significance at all. -

Shpi K. K, Basa (Diamond Har- 
‘ hour): What is this symbol?

Shri Datar: I have already answered 
it and the Prime Minister has ans
wered it. In place of the King we 
have stated that the oath must be to 
the Constitution as we have taken 
the oath to the Constitution, and simi
larly in all these cases whenever an 
oath has to be taken by a person 
who is newly to be made a citizen, 
then naturally he has to be loyal to 
the Constitution, he must also give 
an undertaking that he follows the 
laws of the land. It foUows naturally 
that when this right is being conferred 
upon him, he has an obligation to 
follow the laws of the land. It does 
not take away from him full-fledged 
rights as a citizen.

Shri Anthony wanted to suggest 
that all the period between 1947 and 
the date of the coming into force of 
this Act should be excluded and all 
those who had become citizens of 
other countries should continue to be 
also citizens of India. That is rather 
a very wide point that he had made 
out. What we have stated is that if 
during the period of war any person 
for whatever reasons has taken up 
the citizenship of another country, or 
if it has been conferred upon him, 
relaxation could be granted and that 
he would continue to be a citizen of 
India. It is not possible to accept 
such a wide amendment as the one 
proppsed by my friend Shri Anthony.

I think I have answered almost all 
the p o ^ .

Shri Miilchand Dube (Farrukhabad 
Distt.— ^North): The British Nationa
lity Act seems to provide two kinas 
of citizenship: one is the citizenship ol 
the Commonwealth and the other the 
citizenship of the country to which 
the person belong. I should like to 
know what is the difference in the 
rights of these two kinds of citizens?

Shri Datar: They have put the defi
nition rather widely, because they 
have mentioned here in section 1 «̂f 
their Act;

“Every person who under this 
Act is a citizen of the United 
Kingdom and Colonies or who is 
a citizen of the countries mention
ed in sub-section 3 ...........— t̂hat is
the Commonwealth countries—

“ ...... shaU by virtue of that
citizenship have the status of a 
British subjects”
And then they have’ gone further... 
Shri Shree Narayan Das (Darbhanga 

Central); So, we have the status of 
British subjects- 

Shri Datar: I am pointing out that 
this Act does not apply to us at all. 
Secondly, “British subject” and- 
“Commonwealth citizenship” have the 
^ame meaning according to them. So, 
after saying all this, it is very inte
resting to note that they have provi
ded for registration for Commonwealth 
citizens. You will find that in one 
of the sections where registration has 
been directly provided for. There
fore, under the English law, it is 
quite possible that British citizenship 
is valued not only in the United 
Kingdom but in some of the other 
Commonwealth countries also, because, 
as I have pointed out, some of the 
Commonwealth Citizenship Acts ac
tually say that their citizens are 
automatically the citizens of the Com
monwealth or British subjects. That 
is not what we have done. We are 
not British subjects at all, because 
their Act does not apply to us.

Mr. Chairman: Would it not have 
been better to have specified in the
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definition what actually is meant by 
a Commonwealth citizen?

Shri Datar: If you w ill kindly read 
clause 11, you will find it, says:

“Every person who is a citizen 
of a Commonwealth country speci
fied in the First Schedule shsdl, 
by virtue of that citizenship, f have 
the status of a Commonwealth 
citizen in India.”

The expressions that we have used 
and the expressions that are used in 
the Elnglish Act and also in .similar 
Acts of certain Commonwealth coun
tries are entirely different. They 
value British citizenship while there 
is no question of our accepting British 
citizenship at aU, because this British 
Nationality Act has not been accepted. 
AU that we say is that they have 
the status of a Commonwealth citizen 
in India. ,

Mr. CliairmaJi: If “ Commonwealth
citizen” is defined, that point would 
have been clarified.

Shri Datar: A  Commonwealth citizcn 
is a citizen of one of the Common
wealth countries, and we have men
tioned in the Schedule the various 
Commonwealth countries.

Shri Shree Narayan Das: On a point 
of information. The British Nationa
lity Act of 1948 became an Act on 
30th July 1948. When you are going 
to repeal all those previous Acts why 
not include this Act also?

Shri Datar; Possibly my hon. friend 
was not here when I replied to this 
argument.

Mr. Chairmaii: I think all the points 
have been answered by the hon. 
Minister. If any particular answer has 
not satisfied Members, that can be 
again raised in the clause by clause 
consideration. That will save time. 
Otherwise, time will be short for 
clause by clause consideration.

The question is:
“That the BiU to provide for the 

acquisition and termination of 
Indian citizenship, as reported by

the Joint Committee, be taken 
into consideration.”

Those in favour of the motion will 
say ‘Aye’.

Some Hon. Members: Yes.

Mr. Chairman; Those against may 
say so ‘No*.

Shri V. G. Derfipande: No.

Mr. Chairman: Does the hon. Mem
ber want division?

Shri V. G. Deshpande: Yes.

Mr. Chairmain: Since it is only one 
voice against, I think I may have a 
count by asking the hon. Members to 
stand in their seats.

Shri V. G. Deshpande: Not at this 
time. There is no quorum now.

Mr. Chairman: Then, this has to
be held over, and taken up later.

Shri A. M. Thomas (Ernakulam): 
In that case, the clause by clause dis
cussion cannot be had now.

Mr. Chairman: Does the hon. Mem
ber Shri V. G. Deshpande insist on 
having a count?

Shri V. G. Deshpande: Yes.

Mr. Chairman: That just means
holding up the entire proceedings 01 
the Ifouse for 40 minutes. Nothing 
will come out of it except that we will 
be holding up the proceedings.

Shri V. G. Deshpande: If that Is the 
position, then I am prepared to witn- 
draw my request.

Mr. Chairman: The question is: 
“That the Bill to provide for 

the acquisition and termination of 
Indian citizenship, as rejwrted by 
the Joint Committee, be taken 
into consideration.”

The motion was adopted.

Mr. Chairman: We shall now take
up the next stage. We have six hours 
left. If we have one hour for the 
third reading, we shall have five 
hours left for the second reading. 
Could we divide it between the clau-
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(Mr. Chairman.] 
ses according to their importance, and 
club together certain clauses, so that 
it will be easier to discuss? I was 

-thinking'that we might hold over.......
Shri N. C. Chatterjee: May I suggest 

that you might be pleased to hold 
over clause 5? Clause 5 deals with a 
very important matter, namely citi
zenship by registration. And you taiow 
that that involves the status and po-:i- 
tion of millions of refugees who have 
come from East Bengal.* Pandit Tha- 
kur Das Bhargava and I have made 
certain suggestions to the hon. Minis
ter and he is agreeable to consider 
them. It is a very impor
tant matter. If we can come
to some understanding, of course 
subject to the pleasure of the House 
and your leave, it will be a good 
thing. So, I am suggesting that that 
clause could be held < over tiU to
morrow along with relevant amend
ments in that connection dealing with 
the status and the citizenship rights 
of the migrants from India.

Slui Data<r: I have no objection.
We may V take up the other clauses. I 
think possibly we have six hours left, 
out of 15 hours. Nine hours were 
given for the consideration stage.

Shri B. S. Marthy: The* distribution 
of the time was nine hours, four hours 
and two hours for the first, second and 
third readings respectively.

Mr. Chairman: I have got the time 
allotment here, namely nine hours for 
the first reading, five hours for the 
second reading, and one hours for the 
third reading. So, we shall have 5 
hours for the second reading. Since 
the hon. Minister is agreeable to hold 
over clause 5 till tomorrow, I propose 
to the House that we first take up 
clauses 2, 3, 4, 6 to 8 and 9 together.

Shri Kamath: Together?

Mr. Chairman: Together in the
sense that I shall allow hon. Members 
to move their amendments to these 
clauses together and ciscuss them. 
Since we are holding over claus.i 5 in 
between, I J«tt ''lause 5 Irom the

group of clauses which I mentioned 
just now.

Shri A. M. Thomas: The clause 
dealing with termination of citizen
ship may be taken separately, for' it 
cannot be clubbed together with the 
other clauses.

Shri Kamath: Deprivation clause
also should be taken up separately.

Mr. Chairman: You want clause 9 
to be taken up separately?

Shri Kamsith; Let us go clause by 
clause.

Shri Datar: Clause 10 may be taken 
up separately.

Mr. Chairman: We shall take up 
clauses 2, 3, 4, 6, 7 and 8 together, 
and from clause 9 onwards we shall 
take them separately.

Shri B. S. Murthy: Why not take 
up clauses 8, 9 and 10 separately?

Pandit Thaknr Das Bhargava (Gur- 
gaon); Clauses 8 and 9 are practically 
on the same subject. So, you may 
be pleased to take them together.

Mr. Chairman: Would you like
clauses 8, 9 and 10 to be taken sepa
rately?

Hon. Members: Yes.
Shri Kamath: If we take up clauses

2 to ,7, that would be all right.
Mr. Chairman: So, we shall take up 

clauses 2 to 7 in one group, clauses 
8 to 10 in another group, and the rest 
of the clauses in a third group,

Shri Datar: Minus clause 5.

Mr. Chairman: Yes, minus clause 5*

Shri N. C. Chatterjee: I along
with Shri Kamath have given notice 
of an amendment to clause 2, namely 
amendment No. 1.

I beg to move:
Page 2, line 4—
add at the end; ^

“when three-fourths of the 
members of such company, asso
ciation or body are not citizens of 
India". '
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In the course of my speech during 
the general discxission, I had made a 
very important point in regard to this 
matter, and Shri N. P. Nathwani also 
has been pleased to emphasise that 
aspect I ^ d  from Willis’s Constitu- 
tio‘%al Law— ŷou know that their 
Constitution was framed somewhere 
about 1781, and naturally they could 
not legislate or think about corpor
ations, because a corporation as a 
juristic personality had not evolved 
in Anglo-Saxon jurisprudence at that
stage— at page 851, that this is <me ^
of the ^ e a t l^im ae m the to
Constitution. WilUs is pointing out: |  ̂the Constitution, and Who are neither

“ disloyal nor disaffected. What crime 
*1 have they committed, if they form a 

rcorporation, that they cannot enjoy 
the right to hold ijroperty, and that

Of course, there are certain rights 
which cannot be available to them.

What I am pointing out here is that 
if you have a definition of ‘person* in 
this way, and say that the cori>ora- 
tions are expres^y excluded from the 
ambit of citizenship law, then you are 
from tomorrow making it impossible 
for the High Courts and for the 
Supreme Court to say that a corpora
tion xmder article 19 shall have rights 
as a citizen.

Suppose there are 100 persons, all 
loyal Indian citizens, who have taken

“Corx>orations may have been 
given protection in some respects 
to be referred to hereafter. But 
there are some respects in which 
they have not been given enough 
protection, and the writers submit 
that protection as a citizen is one. 
The Supreme Court has made a 
great deal of constitutional law 
for corporations in the matter of 
citizenship, but it has not yet 
made enough.” ‘

The learned professor says again at 
the end of page 851:

“A ll it will be necessary to do 
to accomplish the result would be 
for the Supreme Court to declare 
that corporations are citizens for 
this protection. This step would 
be much shorter than the other 
steps that the Court has taken, 
and would seem to be the natural 
culmination of what it has 
already done.” .

My hon. friend the hon. Minister 
was quoting the opinion of the Attor
ney General of India. His opinion is 
always entitled to respect But what
I am pointing out is that the highest 
court in this larid has already settled 
the law and has already decided it; 
and the law is fairly clear, when the 
Chief Justice of India,  ̂ Mr. Justice 
Mukherji says: '

‘ Fundamental rights guarante
ed by the Constitution are avail
able to corporate bodies as well.”

H k i h
■ H e

they cannot have the right to carry 
on business, trade, occupation, profes
sion and so on.

Now, think «f a firm, not even of a 
corporation which is a juristic person
ality. Think of a firm. A, a Bengali,
B, a Punjabi, and C, a Madrasi, are 
fuUfiedged Indian citizens, perfectly 
loyal, perfectly docile, perfectly well 
affected or well-meaning; they are 
honourable citizens; they are self- 
respecting citizens, and they have 
formed a partnership, say X  and Co. 
Why should you penalise that firm 
and say liiat tiiat firm cannot acquire 

.property? You are taxing that firm, 
you are levying income-tax, estate 
duty and other duties on that firm. 
What crime have they committed that 
yo\i are trying to take away their 
rights?
' Shri A. M. Thomas: What is the
nature of the definition in the other 
aationality Acts?

Shri N. C. Chatterjee: I have not
been able to go through them yet. 1 
have just got this book. I do not 
know whether m y friend has 
seen this book called Laws concern
ing Nationality which has been issued 
by the United Nations this year, and 
which has just come to India. I have 
borrowed it from the United Nations 
library. I have not been able to go 
through the whole of it, but if I can 
lay my hand on it, I shall be able to „
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[Shri N. C. Chatterjee.] 
find it and show it to the bon. 
Member.

My point here is that the Supreme 
Court as well as t6e Calcutta High 
Court, the Rajasthan High Court, 
Chief Justice Chagla and two other 
judges of the Bombay High Court, 
and practically every High Court, ex
cepting one so far as I remember, 
have all held that if the corporation 
consists of corporators who are ' ail 
Indian citizens, then there is no rea
son why that they should not get the. 
benefit of article 19.
2 P.M.

Article 19, as you know, says that 
every citizen shall have certain rights. 
It starts by saying:

“A ll citizens shall have the
right..............to acquire, hold and
dispose of property, and to prac
tise any profession or to carry on 
any occupation, trade or business”.

Sub-clauses (f) and (g) of clause 
1 o f article 19 are certainly available 
to corporations. My difficulty is this. 
In this Constitution, there is a special 
article whereby Parliament has been 
given the power to enact citizenship 
law. Now, Parliament, under the 
constitutional power given specifically 
by the Constitution, is enacting this 
law. If you do not say anything, I 
am perfectly happy; if you just omit 
those words, there will be no diffi
culty. But if you put them in, it is 
the clearest possible expression— t̂hat 
is my apprehension— of parliamen-.
tary judgment and intention of the 
highest legislature of this country, 
that the n a tio n a l forum is declaring 
today that corporations are not and 
shall n o t be c itize n s . How can from 
tomorrow, corporations, if they are 
deprived of the right to hold property 
possible go to the courts and ask for 
a writ of mendamtLs or certiorari 
under article 226 or invoke the pre
r o g a tiv e  T igh t of the e x tr a o r d in a r y
power of the Supreme Court under 
article 32? Therefore, I was sug
gesting this to the hon. Minister, that 
even if he did not accept our amend

ment, for which I was pressing and 
Shri N. P. Nathwani was pressing, 
why does he not delete these words. 
Leave it to the courts. Do not have 
a citizenship law where you clearly 
put an interdict, an embargo, % on 
firms and corporations from being at 
all accepted as citizens.

Now, these articles 5 and 6, to 
which reference was made by the 
hon. Deputy Minister, were qanvassed 
at great length before the Supreme 
Court. I was present in court when 
the Attorney-Gieneral was arguing; 
Mr. Amin was contending that that 
was not correct. After hearing the 
full arguments, the Supreme 
Court has held that it is still available 
to them. You remember that in the 
Sholapur case, the impugned Act was 
declared illegal because it really 
affected the powers of corporations as 
weU as shareholders. Therefore, I 
am submitting that that point should 
be taken into account

Then there is another amendment—  
No. 2— which I have. It is a very 
small matter. It says:

“Page 2—

after line 37, add:

‘ (3) Every foundling who was 
or is found as a deserted minor 
in India shall, until the contrary 
is proved, be deemed to have 
been bom in India’ ” .

I have taken it verbatim from an 
Act which is very well known and 
very well drafted, that is, the Irish 
Nationality Law. In the Constitution 
of 1937, there is a specific article, arti
cle 13, which reads thus:

“Every foundling who was or 
is first found as a deserted minor 
in Saorstat Eireann shall, until 
the contrary is proved, be deem
ed to have been born in Saorstat 
Eireann”—  

that means, Ireland.

I think that this is a desirable pro
vision, because, you know, we are 
signatories to the Declaration of
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Human, Rights where we have pro
vided that we must legislate against 

statelessness.

Then there is another 'amendment 
of mine, No. 3, relating to clause 4. 
The Bill, as it has emerged from the 
Joint Committee, says:

“A  person bom outside India 
on or after the 26th January 1950, 
shall be a citizen of India by 
descent if his father is a citizen 
of India at the time of his birth” .

What I ^  suggesting is this:

“A  person bom outside India 
on or after the 26th January 1950 
shall be a citizen of India by des
cent if his father, or in the case 
of a child bom out of wedlock, his 
mother is a citizen of India at the 
time of his birth” .

That is the recognised law in al
most all countries, whether you have 
jus soli or jus sanguini. They always 
have this provision and this is prac
tically the standard form in all the 
valid statutes prevalent in different 
parts of the world.

Then I have amendment No. 4— r̂e: 
termination of citizenship. We have 
not yet come up to that.

Mr. Chaimfan: Before we proceed
further, I would like to know what 
are the other amendments hon. Mem
bers would like to move to this group 
of clauses.

Shri N. Sreekantan Nair (Quilon 
cum Mavelikkcira): I would like to
m&ve amendment No. 12 to clause 3.

Shri Kamath: I am moving amend
ment No. 11 to clause 2.

Shri N. P. Nathwani: I have amend
ment No. 109 to clause 2.

Shri Shree Narayan Das: I have
amendments Nos. 76 and 110 to clause
2 and 43 to clause 3.

Shri R. D. M̂ ppa (Bulandshahr 
Distt.): I have amendments, No. 42
for a. new clause. 2A, and No. I l l  to. 
clause 2.

Shri Sadhan Gupta (Calcutta South
East): I would like to move amend
ments, No. 44 to clause 3, No. 45 
(minus clause (ii) of that amend
ment) to clause 4, No. 48 to ciause 4, 
Nos. 60 and 61 to clause 6 and No. 62 
to clause 7.

Shri H. N. Mukerjee: I have amend
ment No. 13 to clause 4.

Mr. Chairman; What about amend
ment No. 146 by Gouernment.

Shri Datar: I will move that amend
ment, No. 146.

Mr. Chairman: The following are 
the numbers have indicate to be 
the Members here indicated to be 
moved: Amendments Nos. 1 (which
has already been moved), 2, 3, 12, 11, 
109 76, no, 43, 42, 111, 44, 45, (as
amended) 48, 60, 61, 62, 13, and 146,

Shri N. C. Cha*t«rjee: I beg to
move:

(1) Page 2—
after line 37, add: —

“ (3) Every foimdling who was 
or is foimd as a deserted minor 
in India shall, until the contrary 
«s proved, be deemed to have 
been bom in India,”
(2) Page 3—
for lines 1 to 12, substitute:

‘*4. (1) A  person bom outside 
India on or after the 26th Jan
uary 1950, shall be a citizen of 
India by descent if his father, or 
in the case of a child bom out 
of wedlock, his mother is a citizen 
of India at the time, of his birth.”

Shri N. Sreekantanlpair: I^ ^ g to
move:

Page 2—
after line 37, add:

“ (c) at least one of the parents 
is a citizen of India.”
Shri Kamath: I beg to move:
Page 1—
after line 4, insert:

“ (a) ^India’ includes the State 
of Jammu and Kashmir.”



1339 Citizenship Bill 5 DECEMBER 1955 Citizenship Bill 1340

Shri N. P. Natbwani: I beg to
move:

Page 2 line 4—  
add at the end:

“When any member of such 
company, association or body is 
not a citizen of India and further 
in the case of any incorporated 
body, it is not incorporated and 
registered in India”

Shri Shree N a^yan Das: I beg to
move:

(1) Page 2, lines 10 and 11—  

omit “of Grovemment”

(2) Page 2—

after line 13, insert:

“ (2A) for the purposes of this 
Act, a person bom in a train 
while the train is passing through 
tiie territory of a foreign country 
adjoining territory of India if his 
father is a citizen of India shall 

deemed to be bom in India.”
•S) Page 2—  

after line 37, add:

“ (3) Every ^foundling either 
before <n after the commence
ment of this Act, if found on the 
soil of India, shall be deemed to 
have been bom in India.”

S M  Rf D. Misra: I beg to move:
(1) Page 2—
after line 25, insert:

“2A. Citizenship and nationa
lity.— Â citizen of India, that is 
Bharat, may, for any purpose, in 
or outside India, describe his or 
her nationality by the use of the 
term *Bharati’ or ‘Indian’.”

{2) Page 2—  

after line 25 add:

” (5) For the purposes of this 
Act a person shall be deemed not 
to have attained a given age until 
me commencement of the relevant 
anniversary of the day of his birth.**

Shri Sadhan Gupta: I beg to move: 

U ) Page 2—  

ajter line 37, add:

“ (3) Every person who is a 
citizen of India by virtue of arti
cle of the Constitution or is deem
ed to be such citizen by virtue of 
article 6 thereof or who, since the 
commencement of the Constitution 
nas migrated or may migrate to 
Andla from Pakistan by reason of 
communal disturbance or from 
fear of communal disturbance or 
oppression, shall be deemed to 
be a citizen of India by birth.”

(2) Page 3—
<i) line 2—  

for “his father” substitute:
“either of his parents” 
fii) line 11—
for “his father” substitute:
“either of his parents”

(3) Page 3—  
after line 20 add:

“ (4) Notwithstanding anything 
contained in this section, every 
person who is a citizen of India 
by virtue of clause (c) of article 
5 of the Constitution or who, since 
the commencement of the Consti
tution has migrated or may mig
rate to India from Pakistan by 
reason of commimal disturbance 
or from fear of communal distur
bance or oppression, shall be 
deemed to be a citizen of India 
by descent.”

(4) Page 4, line 24—
after “age and capacity” insert: 
“other than a person of Indian 
origin”

(5) Page 4. lines 24 and 25 —  
omit “who is not citizen of a 
country specified in the First 
Schedule”

(6) Page 4 for clause 7, substitute:
“7. Citizenship by incorporation 
of territory.—  (1) If any territory
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becomes a part of India, every 
person ordinarily resident in, or 
naving his domicile in such terri- 
xoiy shall be a citizen of India 
as from the date on which suc^ 
territory becomes part of India 
If he or either of his parents or 
any of his grand-parents was 
bom in the said territory or in 
Ipdia.

(2) Without prejudice to the 
provisions of sub-section (1), the 
c:entral Government may, by 
order notified in the Official 
uazette, specify the persons other 
than the persons mentioned in
sub-section (1) who shall be
citizens of India by reason of
their connection with such terri
tory, and those persons shall be 
citizens of India as from the date 
to be specified in the order.”

Shri H. N. Mukerjee: I beg to
move:

Page 3, line 2 and whereever it 
occurs in this clause—  
after “father” insert “or mother” 

Shri Datar: I beg to move:
Page 1— after line 17, add:

“Provided that no such notifica
tion shall be issued in relation to 
the Union of South Africa except 
with the previous approval of 
both Houses of Parliament”.

' Mr. Chairman: A ll these amend
ments are pow before the House.

Shri Kamath; I have moved my 
amendment No. 11 to clause 2 seeking 
to insert the definition of ‘India' 
namely, ‘India’ includes the State of

' Jammu and Kashmir, and the subse
quent sub-clauses will be re-lettered 
accordingly. The other day, the De
puty Home Minister referring to this 
amendment or the minute of 
dissent observed that if some
thing is not excluded it is 
Included. Perhaps, logically he is not 
far wrong. But, I would like to invite 
his attention to the provision in the 
Constitution, article 370 of the Consti
tution I wonder whether he has got a 
copy of the Constitution before him:

Pandit Thakur Das Bfaagava:
Madam, may I raise a point of order. 
Article 1 of the Constitution is quite 
clear. •

“ India, that is Bharat, shaU be 
a Union of States.

(2) The States and the territo
ries thereof shall be the Stat^ 
nnd their territories specified iî
Part A, B and C of the First 
Schedule.”

This is so clear that to say it wiU 
include ‘Jammu and Kashmir’ is un
necessary. WUl it exclude other 
areas?

Shri Kamath: I always welcome an 
interruption or intervention PO^t 
of order by my hon, friend Pandit , 
Thakur Das Bhargava, an eminent 
legal luminary that **• ’
would like to submit toat this 
even after it lias come back fo m  t o  
Joint Committee, lacks the 
vision which is normally
clause 1 of r f
■this Act extends to the whole of 
India.’ . That is a lacuna here.

An. Hon. Member: Except. .
Shri K a m ath : Sometimes except or

n r
If this amendment is
will come with my
rlause 1. I strmgs to m,
“ Madam and more than two som^
J T e ; May I briefly ta ^ te th ^ tt^ ^
tion of the Deputy Home Mmister 

aUo hon. Pandit Bhargava to 
this lacuna there? •

PMdtt T h a W t> * s  Does
it include Madhya ^
include othep parts of India it the
lacuna is there?

Shri N. Sreekantan Nair: They are 
cross-talking. Madam-

ishri Kamath: I am referring to t o  
piint of order raised by Pai^tt 
Bhargava. He says. ‘Afe v e  1 ^  
lating for somewhere outside India.
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[Shri Kamath]
It is not that we should out be clear.
I would ask for clarity in this matter.

I now come back to my point. It 
was cut short by the point of order 
of Pandit Bhargava. Please refer to 
clause 1.

Shri A. M. Thomas: He has raised 
a point of order.

Mr. Chairman; I think it is more 
a ‘point of information than a point 
of order.

Pandit Thakur Das Bhargava: If he
means to have clarification, to which 
territory will this Act extend? He 
says Jammu and Kashmir is not 
included. I would say Bengal is, not 
included, Punjab is not included and 
Madras etc., are not included. Then 
you must say that it applies to the 
whole of India not only to Jammu and 
Kashmir. Either it applies to the 
whole of India or it does hot e^end 
to any part of India whatsoever^

Shri Kamath; I hope it is not a 
point of order.

Article 370 (1) (b) (ii) says the 
power of Parliament to make laws for 
the said State of Jammu and Kashmir 
shall be limited— I need not read (i) 
but (ii) such other matters in the 
said Lists as, with the concurrence 
of the Government of the State, the 
President may by order specify.

If you kindly turn to the Seventh 
Schedule which gives the jurisdiction 
and distribution of powers, item 17 
in the first list, the Union List, relates 
to citizenship, naturalisation and 
aliens. That is one of the subjects 
Included in , the Union List- I would 
like to know from ^ e  Deputy Home 
Minister whether it *  a matter which 
has been specified in the Order of the 
President as one of the ftiatters with 
regard to which Parliament, with the 
concurrence of the Government of the 
State of Jammu and Kashmir, can 
legislate. That is a point which I 
want to raise; a concrete point.

Mr. Chairman; Has the hon. Mem
ber finished? ’

Shri Kamath: No.

Mr. Chairman: I think it is better 
he raised all his points together and 
they will be replied to by the hon. 
Minister.

Shri Kamath: BGt, he must give,
rather lend his ear.

Mr. Chairman: He may state his
point and that will be noted down.

Shri Kamath: There is no Minister 
not even a Parliamentary Secretary 
except the single Deputy Minister who 
is otherwise engaged.

Shri Datar: But, if he wants some
information__

Shri Kamath; I do not mind your 
going over there. I am here think
ing of your hearing me... ■

Shri Datar: Otherwise the whole
House will have to wait for him; this 
is most harassing.

Mr. Chairman; Two together cannot 
speak.

This House has agreed that there 
shall be no division till half past two. 
We cannot insist on the quorum. 
Since we have agreed to that posi
tion till half past two we will have 
to see whether there is anybody else 
to help the Deputy Minister; other
wise, it may be difficult for him.

Shri K. K. Basu; Why not have a 
Parliamentary Secretary? ,

. Shri Kamath: Except the Deputy
Minister this Bill does not attract 
even one member of the Council of 
Ministers. It is very strange and very 
wrong. They are not giving any im
portance to this Bill at all. I would 
request you to convey it to the whip 
of the Congress Party, the Minister 
for Parliamentary Affairs that at 
least some of the Ministers should, 
be present her®.

Mr. Chairman: Before he continues,
I would like to point out that we 
have already agreed to five hours 
for the second reading. I would 
propose for clauses 8 to 10— ^whlch are
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the most important clauses and those 
for which the largest number of 
amendments are there— I would pro
pose iwo hours for that. We have 
left over clause 5 and there are some 
more clauses. Clauses 11 to 19 and 
the Schedules, that again would 
require at least two hours. That 
leaves us really with one hour for 
the discussions that are now under 

way. So, I would propose to Mem
bers who went to speak— there are 
six or seven who are desirous oi 
speaking— if we are really to keep 
to the schedule, in one hour all the 
Members will have to speak. I would 
propose that Members keep to 10 
minutes limit.

Shri Datar; One hour for all these?

Mr. Chairman: I propose so because 
that is the only time that we have 
at our disposal.

Shri Ra&havachari (Penukonda): 
Even that we have not got. Impor
tant clauses are from 10 onwards; 
for that two hours are necessary. 
Clause 5 and others have been left. 
Therefore, there will not be even one 
hour for these.

Shrt Kamath: Now the Minister for 
Legal Affairs has come down. I v3o 
not know whether he has noted down 
the point which I have raised. I 
referred to the exclusion, that is, it 
does not include Jammu and Kash
mir. I have invited your attention to 
article 370 of the Constitution clause
(1) (b) (ii).

An. Hon, Member: He has not got
a cc^y of the Bill.

Shri Kamath: This matter i i  Ir 
item 17 of the Union List. I wECit 
to know whether the President hitf 
specified this matter in his Order &s 
one of the matters with regard tc 

which Parliament can legislate with 
the concurrence of the Governmait cf 
the State of Jammu and Kashmir. 
That is the point on which I wculd 
like to be enlightened.

If that has been done, U tta€ 
President's order has specified this 

429 L.S.D.— 3

item 17 as a matter in regard 
which the Parliament can legislah^ 
with the concurrence of the Goveam- 
ment of the State of Jammu an i 
Kashmir, the next step arises. 
we, before this Bill was brought befor* 
this Houses, got the concurrence of the 
Government of Jammu and Kashmiz? 
These are two steps necessary, t&0 
President’s notification and, secondly* 
our obtaining the concurrence of ike 
Government of Jammu and KashnHr. 
On the last occasion, which I referred 
to this point, Dr. Keskar, I beliey»* 
in connection with another Bill« 
that we had not referred the mattff 
at aU to the Jammu and Kashmir 
Government and that it was too late 
to obtain their concurrence or e?m  
their opinion. Here, therefore, is a 
concrcte point and an important point 
too, especially because of the D ^ u lr  
Minister's observations the other dsgr 
and Pandit Thakur Das Bhargava% 
Interruption just now. It is impor
tant to know whether the Presidenl'A 
order specified this matter as cne of 
the matters in regard to which we can 
legislate. And then if that has been 
done, the second point arises whether 
we obtained the concurrence of the 
Government of Jammu and Kashmir 
for the legislation. If that has &ot 
been done, I will commend my amend
ment for the acceptance of the Hous^

Shri Shree Narayan Das: My amend
ment No. 76 is very minor- I would 
like to invite the attention of the 
hon. Minister to sub-clause (2) dT. 
clause 2— which reads:

“ For the purposes of this Act, 
a person bom abroad a registered 
ship Or aircraft, or abroad an 
unregistered ship or aircraft of 
the Government of any country, 
shall be deemed to have been 
born in the place in which the 
ship or aircraft was registered 
or, as the case may be, in that 
country.’ "

I do not understand the meaning 
of the words “ aircraft of the Govern
ment of any country*'. The aircraft 
may belong to private individuals 
also and then birth may take place
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r{£Uixi Shree Narayan Das.J
indivitiuals’ or •firms’ ship or 

aircrTO. Thjerefore, I see no necessity 
^  the words **of the Government”  

appear here; it should be deleted 
and then that would be a better

So, my first amendment is 
for the deletion of the words “  of the 
G«)Vertoent” in sub-clause (2) of 
ol«use 2.

^  second amendment is No. 110 
and if you will permit me I would 
Ukg to make some small change so as 
tq clarify the meaning because som-e 
words I have not been able to put 
there. My amendment will then read 
like this: 

page 2, after line 13, insert; 
f “ (2A) For the purposes of this 
Act, a person born in a train 
>8itiile the train is passing through 
the territory of a foreign country 
^adjoining the territory of India if 
his father is a citizen of India 
siiall be deemed to be bom in 
India.” *

.'H e  additional words are ‘ adjoin
ing the -territory of India’.

A. M. Thomas: Why not include 
haStoey carriages also?

Jlr. Chairman: Let the hon. Mem
ber proceed and let him not be 
interrupted.

Andit Thakur Daa Bhargava: If
the delivery takes place at the boun- 
daiSr of the two countries, then what 
hapipens?

Sliri Shree Narayan Das: The pre- 
sea£ provisions in the Bill envisage 
certain eventualities and the purpose 
of my amendment is to provide for 
anoi^er eventuality because two 
foreign countries are just on either 
side of India, on the eastern side and 
on the western side, and we have 
agreed that trains will pass from this 
countjy to those two countries. 
Therefore, this eventuality is bound 
to,>ariae. What I wish to point out is 
thia. It has been provided in clause
4 ‘ that a person bom outside India 
on or after the 26th January, 1950, 
steAl be a citizen of India by descent

if his father is a citizen of India at 
the time of his birth, and in the
proviso it is stated—

“Provided that if the father of 
such a person was a citizen of 
India by descent only, that person 
shall not be a citizen of India by 
virtue of this section unless —

(a) his birth is registered...”  
Therefore, this creates some dis

abilities. Why should a person, 
who is just passing through a train 
and who is by accident born outside 
the territory of India in the train, be 
treated as a citizen of India by 
descent only and thus incur the dis
ability that we are going to provide 
in clause 4? I would request the 
hon- Minister that— although this is 
a minor one-while we are enacting 
this measure, we should try to cover 
as many e v e n t : p o s s i b l e  and 
by our omission, certain future 
citizens should not be allowed to 
have disabilities of any nature.

My third amendment is to clause 
3, that is amendment No. 43. I 
think my learned friend, Shri 
Chatterjee, has moved some amend
ment of that nature. Suppose a child 
is found on the soil of India and no 
one can say where he was bom, then 
there must be some provision to cover 
that case. We can therefore add the 
words ‘‘unless otherwise proved that 
he was born in some other country” . 
So long as that is not proved, a child 
who has been deserted and about 
whose birth there is no information, 
should be treated as bom in India 
and like other persons bom in India, 
should be treated as a citizen of 
India.

I would like to point out one more 
thing. Although I am not a lawyer, 
I feel that this is nqt the place for 
the word “ person" to be defined. I 
know the hon. Minister replied to 
this point yesterday. This is only a 
regulation for the Requisition aad 
termination of Indian citizenship. If 
you define the word “ person" as 
some naturalised person as well as a
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juridical person, it will create a con
fusion. The word “person” in this 
Bill only relates to a human person 
and not a person of an artificial 
natjufe like companies and corpora

tions. If any doubts have arisen on 
account of the judgment delivered by 
any of the High Court or the Supreme 
Court on the question of fundamen
tal rights, the right Of acquiring 
property, etc., the best place for it 
is have an amendment in the Consti
tution itself. In my humble opinion, 
this is not the place where any amend
ment of the nature sought by Shri 
Chatterjee and Shrf Nathwani should 
be inserted; the right place is the 
Constitution itself and an amendment 
may be made in the part dealing with 
fundamental rights.

Shri Sadhan Gupta: I am speaking 
on my amendments principally and 
on certain principles involved in the 
different clauses under consideration. 
I would straightway go on to clause 
3, which is a very important clause in 
this Bill because it confers citizenship 
on the natives of this country. I have 
an amendment to this particular 
clause which is of very great impor
tance to a section of people who have 
come away from Pakistan or who had 
settled in India before although they 
originated from Pakistan. My amend
ment No. 44 reads like this— it is for 
the addition of a new sub-clause (3) in 
clause 3—

"(3) Every person who is a 
citizen of India by virtue of 
article 5 of the Constitution or is 
deemed to be such citizen by vir
tue of article 6 thereof or who. 
since the commencement of the 

Constitution has migrated or may 
migrate to India from Pakistan by 
reason of communal disturbance 
or from fear of communal distur
bance or oppression, shall be 
deemed to be a citizen of India 
by birth.”

Now, I have indicated in the speech 
which I delivered at the First Read
ing stage that it was absolutely un
justified to treat the refugees on a

footing different from the children 
of thi£ soiL

Shri N. C. Chatterjee; May I ibst
interrupt my hon. friend and say tliaV 
this amendment No. 44 is c lo s ^  
linked up ,with clause 5? RememDfer, 
Madam, that is with regard to migra^fc 
from East Bengal or migrante 
from Pakistan and if the hon. MiDfe  ̂
ter has given an assurance that be 
wants to consider this matter fBfen 
this can also be taken up tomorrow 
if you so please. ‘

Mr. Chairman: The only diflRculty jp, 
as you see, this has been placed 
clause 3 and we want .to dispose of 
clause 3. So, if the hon. Member 
desires to have it here let him l^ye 
his points here and it may be a g to  
reopened tomorrow when that claiK^ 
comes up for discussion. ’

Pandit Thakur Das BhargaTa: I
have also got a mimilar amendment 
which is under clause 5. It is almost 
on the same lines as Shri Sadhan 
Guipta*s amendment. Supposing th^ 
maer is dsiospedshrdl uetaion vbkg^ 
matter is disposed of today, then flbe 
difficulty will be that m y amendment 
will.......

Mr. Chairman: It will becolne
barred.

Pandit Thaknr Das BhargavatThexie-
fore, I humbly submit to you and 

request Shri Sadhan Gupta through 
you, Madam, that he may be plea9^ 
to get this matter postponed and gpt 
a decision tomorrow. Let it be heW 
over and it may be decided 
tomorrow.

Mr. Chairman; Then I think wilii 
the permission of the House we wiB 
allow thia to be moved tomorrow 
rather than today and the number of 
the clause to which the amendment 
relates may be suitably changed.* 
Instead of moving the amendment to 
clause 3 we can consider it as m ov^ 
for clause 5. Is Shri Sadhan Gupte 
agreeable? ^

Shri Sadhan Gupta: The point is 
whether clause 3 will be voted today..
If it is voted On today then there will 
be no scope of moving this amend
ment tomorrow. In that case I suggest



Citizenship Bill S DECEIUBEB 1955 Citizenship Bill 1352

[§hri Sadhan Gupta.] 
that the voting on clause 3 

be held over and that I may 
^  allowed to speak on my amend- 

aen-s if I get a ch an o  of speaking 
pn the other clauses or, it may be 
i a t  I can speak on the amendment 
today and the voting may be held 
over as far as clause 3 is cojicerned.

pandit Tliakur Das phargava: As a
matter of fact, I have got a similar 
amendment on the very same lines and 
itj goes under clause 5. Then it will 
mean that I will also speak today on 
clause 3 and the whole decision may 
l>e taken on clause 5. It w ill not be 
desirable that this particular matter 
^  bifurcated into parts, and some 
part of it is taken up and voted on 
today and some other part tomorrow. 
I would, therefore, request Shri Sadhan 
Gupta to so amend his amendment 
and bring it on line with my amend
ment that it may come under clause
5 because it is really a matter imder 
^ u s e  5.

#Ir. Qiai]?in^ii: May I just clarify 
the position? Shri Sadhan Gupta 
leels that ‘citizenship by birth* is 
mider clause 3 and that would be the 
place where he would like to move his 
produced by having a similar amend
ment under clause 5 instead of in 
|iq UED auies siqBasaSE

noiC jo q^oq j i  ^uauipuauip 
^ause 3 in that case I think— îf Shri 
3adhan Gupta is agreeable— we may 
move it to clause 5. W ould‘ there be 
any difficulty in not moving it to 
clause 3 and moving it to clause 5?

•Shri Sadluui Gupta: I have not
seen the amendment of Pandit 
^ a k u r  Das Bhargava and therefore 
I .cannot say whether it will have the 
aame effect. What I feel is that I 
ipBrant to give the refugees the status of 
qljizens by birth and, therefore, I 
thought clause 3 would be the most 
appropriate place to incorporate this 
amendment. 5ut, if it is possible to 
A ift  this amendment to clause 5 
l^ h ou t prejudice to what I want to 
6p then I have no objection to shift 

to clause 5.

Mr. Chairman: I propose, with the 
consent of the House, that under tne 
circumstances we may keep over the 
voting on clause 3 till tomorrow so 
that .we can do clause 3 and clause 5 
together. Will that be all right?

Several Hon. Members: Yes.

Mr. Chairman; The hon. Member 
may continue his speech now.

Shri Sadhan Gupta: I had just
placed my amendment No. 44 and my 
object is this. Article 5 of the 
Constitution particularly sub-clause 
(c) of article 5 refers to people who 
had been long settled in India al
though they were not born in India 
or their parents were not bom in 
India. Now, there is a c o n s id e r a b le  

section of people of this kind, some 
coming from East Bengal, some, 
perhaps, coming from West Punjab 
and from the Frontier Provinces, but 
though belonging to those places 
they had long settled in some part of 
the territory of India, say, Calcutta, 
Delhi or such other places. This B i l l  
treats them very shabbily because 
they are even threatened with depri
vation of citizenship under clause 10. 
I maintain that these people, the kind 
of people that are likely to be cover
ed by article 5 (c), are every inch as 
much natives of this country as peo
ple bom on the soil of the present 
territory of India. Therefore, I would 
like to include them imder ‘citizens 
by birth.'

[ M r . D e p u t y - S p e a k e r  in the ChairJ

Similarly, I would like to include 
people who come under article 6 of 
the Constitution, namely, the huge 
number of refugees who have come 
over from Pakistan. While I was 
making my speech in the First Read
ing stage I had expressed very strong 
sentiments against treating the refu
gees as foreigners, against imposing 
conditions as regards their registra
tion and all that. Now, it is very de
sirable that these conditions should 
not exist. These conditions are an 
insult to them, an insult to their feel
ings as well as an insult to the
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Contributions they have made to the 
freedom struggle. The Deputy Home 
Minister said: ‘̂What is the inferior 
citizenship to which it is objected?” 
Certainly, it is inferior citizenship be
cause, first all they do not obtain their 
citizenship ipso facto; they have to 
register and that registration too they 
have to obtain not as a matter of 
right but as a matter of grace as the 
Government can refuse such registra
tion. Secondly, they have to take an 
oath of allegiance. Now, it may be 
said: what is the difficulty with an 
oath of allegiance? My question is: 
what is the necessity of an oath of 
allegiance? If you say that a bom 
citizen of India has not taken an oath 
of allogiance it is an insult to a parti
cular section to say that they have to 
take an oath of allegiance before .they 
can become citizens. That is why I 
have objection to the oath of alle
giance.

Then again, there is threat of dep
rivation in the case of citizens imder 
article 5 (c). So, all these certainly 
make them a very inferior class of 
citizens and I strongly resent this 
treatment. Therefore, I want to give 
them the status of citizens by birth.

A t the same time, anticipating that 
this contention will not be accepted 
I have proposed a similar amendment 
to clause 4 which is amendment No. 
48 where I propose to give them at 
least the status of a citizen by des
cent, but they should not be given any 
inferior status. Let me indicate 
clearly that I would not accept any 
inferior status to citizenship by birth; 
only out of evil necessity I can ac
cept a status of citizenship by descent. 
These are all the points regarding 
clause 3 that I want to put forward.

Regarding clause 4, apart from the 
question of treating refugees as citi
zens by descent, there is one minor 
point and that is regarding differen
tiation between children of male 
Indian citizens and female Indian 
citizens. I hav6 moved another 
amendment to clause 4 which is No. 
45 minus clause 2 of that amend
ment. By that amendment I want

to provide that descent should not 
be traced only through the father 
and if the mother of the child is a& 
Indian citizen when the child was 
bom then he would also be a c it iz ^  
by descent. I want to put the t father 
and mother on an equal footing. 
Therefore, I recommend that amend* 
ment also to the acceptance of the 
House. I can understand that if both 
the parents are non-citizens then the 
child should not be an Indian citizwi 
by descent. If, on the other hanc^ 
one of the parents is an Indian citi
zen in spite of being married to a 
non-Indian citizen, if the mothtsr 
retains or chooses to retain her 
Indian citizenship, I do not see why 
the child should not get that Indian 
citizenship by descent. Let the diiM  
repudiate it later on if it wants 
but let the child have the right of 
claiming Indian citizenship by deah 
cent. So much with regard to cla#* 
ses 3 and 4.

Mr. Deputy-Speaker: Hon. Mem
bers will bear in mind that we have 
spent as many as ten hours on gene
ral discussion, where many of the 
same points were discussed. I am 
not disallowing the hon. Member's 
points, but whatever has been said 
earlier, except for some little em
phasis by way of reference, need 
not be repeated.

Shri Sadhan Gupta: I was only 
emphasising an important point.

In clause 6, I have two amend
ments, 60 and 61. By amendment
No. 60, I wish to insert, “other than
a person of Indian origin” , after the 
word “full age and capacity.” B y 
amendment No. 61, I wish to exclude 
people of the Commonwealth as such 
from clause 61. The result is that 
the Commonwealth citizens should 
be entitled only to apply for natura
lisation and a person of Indian ori
gin, wherever he may reside, whe
ther in a Conmionwealth country or
in any other country, should be
entitled not to naturalisation but to 
come in by way of registration or 
otherwise to claim the citizenship of 
the country. Persons of Indian 
origin, wherever they reside, should
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. [Shri Sadhan Gupta] 
be treated on a higher footing. You 

.know that we have a large mass of 
people of Indian origin spread 
through many countries of the 
world; due to our former slave status 
many of them went away to other 

^ im tries and they have settled in 
those countries. Many of them m i^ t  
like to return here. For instance, 
the lot of Indians in Ceylon is very 
pathetic and some of them might 
want to return here. After this 

.country has gained Independence* 

.many Indians from those countries 
might like to return here. They 
should be honourably acc^ ted and 
therefore, wherever they exist, they 
'^ould be able to come in here by 
^TOy of at least registration and cer
tainly not by way of naturalisation. 

-But, as things stand here, if they do 
not reside in a Commonwealth coun- 
.try, they can only come by way of 
naturalisation and be subject to all 
the difficulties that naturalised citi
zens are subject to.

Regarding clause 7, I have got an 
amendment— No, 62.— which I consi- 
4er as very important. B y that 
amendment, I propose a substitute 
clause 7 which would then read like 
tkis:

“If any territory becomes a
part of Ipdia, every person ordi
narily resident in, or having his 
domicile in such territory shglT 
be a citizen of India as from the 
date on which such territory be
comes part of India if he or 
either of his parents or any of 
his grand-parents was bom in 
the said territory or in India.

Without prejudice to the pro
visions of sub-section (1), the
Central Government may, by
order notified in the Official 
Gazette, specify the persons other 
than the persons mentioned in 
■ub-section (1) who shall be
citizens of India by reason of
tbfiir connection with such terri
tory, and those persons shall be 
citizens of India as from the date 
to be q)ecified in the order.**

Clause 7, as at present proposed^ 
puts it entirely within the whims of 
the Government whom to make citi
zens and whom not to make citizens. 
The natives of the territory have not 
the right as such to claim Indian 
citizenship. For example Goa may 
be liberated. I am sure ft will be libe
r a t e  in no distant time. But the point 
is, after Goa is liberated, after the 
Portuguese are driven out from the 
country, the position of the natives of 
those places will be that they w ill not 
be able to claim Indian citizenship as 
a right. The Government may if it 
chooses, deprive a substantial section 
of them of Indian citizenship.

Mr. Deputy-Speaker: The Govern
ment there may go, but the Portu
guese citizen might acquire property 
there and he may be a citizen of 
Portugal living in Goa and he would 
not go. Should he also automatically 
become an Indian citizen?

Shri Sadhan Gupta: I have provid
ed for such cases. I have said that 
those who have domicile in that 
territory and those whose parents- 
were bom in that territory or those 
who were bom in that territory or 
those whose grand parents were 
bom in that territory or 
were bom in India, would , ipso 
facto get the right of Indian citizen
ship. So, no Portuguese would come 
under this clause. But there may be 
Portuguese who were sympathetic. 
It may be necessary to give them 
the right of citizenship. It may be 
necessary not to drive them away to 
Portugal and subject them to oppres
sion there. For them, I have includ
ed sub-clause (2). The Govern
ment can, in its * discretion, give 
them the rights of citizenship. There
fore, for the natives the Indian 
citizenship would be ipso facto. For 
oihers who may want to obtain In
dian citizenship, the Government 
may give them the right of citizen
ship. I think that is only a very
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sensible provision, because, other- 
wLse, it is really an insult to the 
children of those territories who 
might have played a great part in 
liberating those territories and who 
would naturally play a great part in 
liberating those territories. There
fore, I commend my amendment No. 
62 also to the acceptance of the House.

^  HTTo

t  ^  ^  ^  ^  ^
^ JRTR t  :

“2A. Citizenship and national
ity.— citizen of India, that is 
Bharat, may, for any purpose, in
or outside India, describe his or
her nationality by the use of the 
term ‘Bharati’ or ‘Indian".

( w m )  % ^

I  ^  fR’ f^rfer
(fifirfer «TPTfk̂ KTT

^  TO# t' ^  ^  w m
t  ^ (?TFTf^) % ITT#
firfer (f?rfer ) %

^  t'

t ^ ^  qr ftrfe-
^  % r̂r# ffffer ^

I  ( ^

(TT^^WhT

?THIR+) 5FT 
I  M k ^  (>TT7#T ?TT̂ -
fr^) 5TTTr 2TT (f^«Tf )̂
5*T̂  IPT̂  m " ^  I  I iTT^ 

t  % 

^  ^ I; I

^  ^  w r r  ^  w 5 irr^
^  ?TT̂ T̂OaT 'T?^ I

^  WT t  ^  3̂RT% «T
^ fv fv f̂̂ HTT % f̂ rfe”
^  t  5jfK ĴTRt I
WT t  ^  ? T^  #^nrT^  % ■

SjTS^ ^ ^4T

I

' T f ^  ^  ^  ^  ^ ^

>iiqni ?rrf, l<+dl ̂  ♦iiq'ii
«fhc ^  5T ^  ?TF?T  ̂ cTfrf

^flr iTT T̂st 5^ I

?Tr5T ^ I  

^  ^  ^ 1 - 1  ?fh: ^

1̂ " [̂!TT ^  t W  5TT̂  ?  ^
^  ifTT̂  «TT̂  ?iT'3rr^

^  5TT^ #' ? T T ^  I p -
( ^ )  ^  TTR̂ TT TO 

^  ^ ^  ^  I 5R7̂

^  t  ^  ^  ̂ K*fi
^  ^  ^  ^  T^?TT t  ^

^  f% t  I ; t r ^ ^ ^ T̂ T ^

RiPd'̂ TH i  I ^  ^

^ *PT îq»i*in  ̂ +'1*41̂  ^

i ,  T̂sn̂  *ft g, ^  ^  =^rf^ I fJT 

^TT^ I  ? lk  W t  ^  TfT I ?T̂  

^ ^ ^  TfT  ̂ ^

OTfr ^̂ TFTt I

^ ^ T̂RWT f  ^  #

^ rr^  f  T̂R?T ^  »ihlR«r ?TT̂  ^  

'"ITT^' ^  ?tV̂  ^  ‘■JTIT̂ ’ ?TT# T̂FT
v t  ‘TfTTT̂ ’ ^ ^ ^  I |fvrr
«ftr ^ # T̂PFT ? n w t

^  ‘ f̂nTdt" ?ftT
I ’ f̂ f9PTT ^ % *TFF-

f ? ^  ^ TT̂ pgrr ^ '»^Ki
1 ^  Rfrd^iFrf^iT T j^

(HT<rR«»dT t  ^

IV ’TT ^ 1% ^

^  ^ m a
(«ft#^ WT I

«fhc R̂T̂ ft ^  t
I  ftl* ^  ^ T ^  T̂TT ^  f^Td l̂
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3FRo fir^o]

I  I

^TRiH #  ^  I ,

ĤTT îTTq’ 3̂̂ T3Ft

^ ^  ^ I

fRTTT t  I ^
^Mn ^  (f^fdsi( MvjjN ^ )

n̂r̂ TTT ^*i9id ^ I

«ft t

’*rr̂  I f% ?rrT f^ wrr qr ^  
^  I  ? n  %(m

w  f ^  ^ ^  1 1

«ft WTo ^ o  f r o ; ^ f

^  ^  W  ^ % HH ^Kol
^  I

«ft : ?rrT ^

^  1% ^ ?

«ft «nro ^ o  f r o :

*ff ^  5̂TRft t  fV  f*T # ^  

feTd^?TRlT % ?TRT ^

5Tfir ■̂gPTT I % f̂ rf̂ r̂f̂ TT
^  =mIM ^

f^rfejpT ?rn?j i ^

i f ^  ^  I

^J<dl ?l^  'oRRiT

^  I

r m  ^  («ft :

T̂Rt W T ^  ^ ^

«R T ^  ^  i

Mr. Deputy-Speaker: So far as
nationality is concerned, an Indian 
citizen has to say he is an Indian.

Shri Jawaharlal Nehm: The hon. 
Member is quite mistaken. An Indian 
is an I i^ a n  and nothing else but an 
Indian. He does not caU himself 
*^Biaratiya” in foreign countries, be
cause '"Bharatiya” is not understood 
outside; nobody w ill understand it.

Do you want me to go about saying, 
*1 am a Bharatiya and not an Indian” ?

Shri Tyagi: You may call yourself 
“Jawaharlal Bhartiya’M 

Pandit Thakur Das Bhargava: I
beg to move:

Page 2, line 28,—

after “the 26th January, 1950” 
insert “and having his domicile 
in the territory of India”

In Article 5 of the Constitution, we 
submitted that those persons who are 
bom in India must have the domi
cile of India to become citizens of 
India. Domicile is absolutely neces
sary; birth alone is not sufficient I 
would respectfully submit that mere 
birth would never give the status of a 
citizen to any person; it is the domicile 
plus birth which gives the status of 
a citizen. I have given my reasons 
on the previous day and as time is 
short, I w ill not repeat them. I would 
respectfully submit for the kind consi
deration of the hon. Deputy Minister 
that mere birth is not sufficient for 
becoming a citizen. Under article 5 
of the Constitution, it is necessary 
that he must have the domicile. If a 
person has not got that domicile, he 
will not get the status of a citizen, 
whereas according to the present sec
tion, by mere birth a person gets that 
status. I therefore submit that ac
cording to all the principles accepted 
so far, domicile is absolutely neces
sary and it should be a part of the 
section.

Shri N. Sreekantan Nair: I have
moved an amendment which is almost 
on the same lines as an amendment 
of Pandit Thakur Das Bhargava. My 
amendment is that as sub-clause (c) 
of clause 3, the following words should 
be added:

“ (c) at least one of the parents 
is a citizen of India.”

My submission is that if it is a ques
tion of domicile, the child cannot de
cide whether it would live in India 
or not. There are thousands of child
ren bom in India who are children
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of Europeans, Chinese and persons of 
other nationalities. To confer citi
zenship rights on them, as though it 
is a very light matter, and giving 
them option later on to discard them 
is not proper. It is suggested here: 
let them discard it later. That, cer
tainly, does not speak much of the 
■citizenship rights of the Indians. We
may also consider the question of ex
tra-territorial loyalties insisted upon 
by some nations, namely, wherever a 
child is bom, it must have loyalty to 
the mother country. That was one of 
the ticklish points between China and 
India till a few months back, when 
there was some sort of understfoiding 
between the two Prime Ministers. 
But that position still continues in 
theory as well as in practice. We do 
not want that obligation of extra
territorial loyalties to come in. Natu
rally, therefore, I want to suggest 
that one of the parents of the child 
must be of Indian origin, if the child 
is to be given Indian citizenship. 
Citizenship by birth can only be given 
to a person who is bom in India as 
an issue of an Indian, either mater
nally or patemally. Otherwise, we 
will be bringing all sorts of difficul
ties. I have one more point to make 
and perhaps my friends Mr. Sadhan 
Gupta and Pandit Bhargava may not 
like it. We have to consider India as 
a whole and when we consider India 
as a whole, to confer ad infinitum the 
right to be considered as an Indian 
over those people who come from 
Pakistan will not be in the interests of 
India. We must at least have a time
limit for it. PYom 1947 onwards, we 
have been receiving them, giving them 
large amounts of money and so on. 
We have already given Rs. 235 crores; 
of course, it may not be sufficient. But 
to hold tiU infinity this right to be 
clEiimed as an Indian..........

Mr. Deputy-Speakert His amend
ment requires that, for conferring 
Indian citizenship, on a child, at lieast 
one of the parents of the child must 
be a non-Indian.

Shri iv: Sa'eefcantan N air No, SAr.

Mr. Depaty-Speaken I wlU read his
amendment:

*‘A  person shall not be such a 
citizen by virtue of this section if 
at the time of his birth—

(c) at least one of the parents is 
not a citizen of India.”

Therefore, 1 thought that a real Indian 
cannot become a citizen of India. He 
must be a mixed Indian.

Shri N. Sreefcantan Nain It is a mis
take. I meant “is a citizen”.

Mr. Depaty-Speaker: We have cor
rected the mistake and I think the 
hon. Member may resume his seat.

Shri N. Sreekantan Nair: I want to 
say something more----

Mii Deputy-Speaker: I believe in
international law, wherever a child is 
bom, he is a citizen of that coimtry 
by birth. He may have a double 
nationality and after he becomes a 
major, he may renounce one of them.

Shri N. Sreekantan Nair: That may 
not be quite fair.

Mr. Depaty-Speaker: I call upon Mr. 
Raghavachari.

Shri Raghavachari: The hon. De
puty Minister has moved an amend
ment, No. 146, and it has been circu
lated just now. I am not opposing 
the amendment; I welcome the 
wnendment; that was suggested by 
the Prime Minister. But my only 
submission is that it is not appropriate 
in the place where the definitions are. 
It must more appropriately come un
der clause 12. The amendment says:

“Provided that no such notifi
cation shall be issued in relation 
to the Union of South Africa ex
cept with the previous approval 
of both Houses of Parliament”

The argument was that as far as 
South Africa was concerned, reci
procity was not available and there
fore, there was serious ol^ection to 
the inclusion oi South Africa ia  the 
First S^edule. Therefore, the more
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appropriate place is claiise 12 where 
it is said;

“The Central Government may, 
by order notified in the Official 
Gazette, make provisions on a 
basis of reciprocity for the con
ferment of all or any of the rights 
of a citizen of India on the citizens 
of any country specified in the 
First Schedule.”

, That clause specifically refers to 
the conferment of these rights on the 
citizens of other coimtries mentioned 
in Schedule I, on the basis of reci
procity. The objection in this House 
was that so far as South Africa is 
concerned, reciprocity is not avail
able and everybody was prejudiced 
against its inclusion. Therefore, this 
provision may come more appropria
tely in clause 12. It may be sub
clause (2) or sub-clause (3) as they 
may please. It is not, “Provided
that..........you may say, "No such
notification will be issued..........
That would be more appropriate. 
Beyond saying this, I do not wish to 
take the time of the House.

One other point is about Jammu 
and Kashmir. There was some dis
cussion that India includes Jammu 
and Kashmir. There is absolutely no 
doubt abomt it. The point is not that 
it is defined in the Constitution. When 
we come to interpret any enactment, 
we go to the General Claus^ A c t  If 
there is nothing in this Act, we do not 
go to the Constitution. I verified the 
General Clauses Act. It defines India 
to include all the States. There is no 
doubt about that. What I wish to say 
is only that we do not look to the 
Constitution to interpret any word, 
but we look to the General Clauses Act 
whenever there is any doubt.

Pandit Thakar Das Bharfava: Ev&a. 
in article 370 Article one has been 
secured and Jammu and Kashmir is 
therefore included.

Shri Sinhasaa Singh: (Gorakhpur
Distt.— South): I have two amend
ments, 112 and 115.

Mr. Depoty-Speakefr; Is there not 
now the practice of sending chits

regarding amendments? I do not find 
amendment No. 112 here,

Slui Sinhasa-n Singh: I was not here. 
I beg leave to move these amendment?-

Mr, DepatySpeaker: All ri^t. Hon. 
Members must be here hereafter.

Shri Sinhasan Singh: I beg to move:

(1) Page 3, line 1—

for “on or after” substitute ‘^before
or after” .

(2) Page 3, omit line 34.
By the first amendment, I want the 

word ‘on’ to be substituted by the 
word *before’. It will read as follows:
instead of ‘‘A  person bom ---- on or
after the 26th January, 1950”, “A  per
son bom ..........before or after the 26th
January, 1950”. I find all through this 
Act no provision for those persons 
who were bom outside India before 
the 26th January, 1950, who were not 
registered in that country as a citizen 
and who came along with their pa
rents to India. What w ill be their 
fate? If a person comes under clause 
5, he can get himself registered here 
and become a citizen. But, after get
ting registered, there are disquali
fications, one of them being removal 
from citizenship sometimes. But, per
sons getting citizenship under claiises
3 and 4 become permanent citizens 
of India and they cannot be removed 
under any other provision. So I say 
that if the word *before’ is substituted 
there, the clause will apply to per
sons bom before the 26th of January, 
1950 also.

Mr. Deputy-Speaker: That is pro
vided under the Constitution.

Shri Sinhasan Singh: Provided they 
are living there. Article 8 provides 
for such instances, but says, provided 
they are living and registered in that 
coimtry by the diplomatic or consular 
representative. The article reads:

“Notwitnstanding anything in
article 5, any p e n « i who or 

either of whose parents or any of 
whose grand-parents was bom
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in India---- and who is ordinarily
residing in any country outside 
India so defined shall be deemed 
to be a citizen of India if he has 
been registered as a citizen of 
India by the diplomatic or con
sular representative..........”
I put forward this eventuality. Sup

pose he is not registered? He was 
bom there, he lived with his father 
and has come back to India. He is 
not registered there. What will be 
his fate? Under clause 4, persons 
bom after the 26th January, 1950 
will become citizens of India irres
pective of registration, unless they 
were by descent. Only in case of des
cent they will require registration. 
Otherwise, they would be deemed to 
be Indian citizens. There is no pro
vision for the persons that I have 
mentioned. If the word *before’ is 
there, that defect will be removed. 
There will be no difficulty, constitu
tional or otherwise ih this.

^ y  second amendment is about 
minor children of persons coming 
xmder clause 5.

Mr. Depaty-Speaker: These per
sons can come under clause 5(1) (b), 
by registration. Those persons who 
do not become citizens by descent, 
can become citizens by registration.

Shri Sinhasan Singh: I have one
objection. This provides that they 
may get themselves registered here. 
By registration, they come under 
clauses 9 and 10 as regards termina
tion of citizenship. There is a chance 
of these persons being removed from 
citizenship under clause 10. Once a 
person becomes a citizen under 
clauses 3 and 4, there is no such even
tuality.

Then, I ask, why should the minor 
children of Indian citizens,— b̂oth 
mother and father being Indian citi
zens— b̂e put to such a disability. I 
want them to come under clauses S 
and 4 so that they may not require 
any registration. They should be 
deemed to be Indian citizens by the 
very fact that they are children of 
Indian citizens. Shri Shree Narayan 
Das gave the instance of the train. 
In sub-clause (d) the provision that

if a person is bom in the train in 
Pakistan and he comes back to India  ̂
he will be registered. Then, c l a w
10 would cover this person. I say, *to 
avoid clause 10, this should be taken 
out, and suitable amendment made 
somewhere. By putting the word 
‘before’ in clause 4. that eventuality 
will not be there. It is with this idea 
that I have moved these amendments 
and I hope they will be considered by 
the hon. Minister.

Shri N. P. Nathwani: My amend
ment is No. 109. It seeks to include 
within that definition of the word 
•person’ certain associations. The hon. 
Minister said that this definition will 
not affect the existing rights of asso
ciations. I beg to differ from him. 
My hon. friend Shri N. C. Chatterjee 
has very ably, precisely and'concisely 
explained the reasons why it would 
affect the existing rights. For ins
tance, this definition deals with two 
kinds of associations: an association 
of persons which is incorporated, that 
is to say, a company. The other kind 
of association is an association like 
a firm, which is not an incorporated 
one. It has been all along assumed 
and never seriously disputed that a 
partnership consisting of Indian part
ners is an association which is entitl
ed to the status of a citizen within 
the meaning of article 19. By putting 
this definition here, the legislature 
has given an indication of its mind 
not to allow this status to be enjoyed 
by such an association. My hon. 
friend Shri A. M. Thomas asked the 
question whether in the Citizenship 
Act of any other country we had a

* provision conferring the status of citi
zenship on a corporation. As far as 
I know, there is no such provision. 
But, in none of these Acts there is a 
specific provision forbidding an as
sociation or corporation from enjoy
ing such a right. My hon. friend Shri 
Shree Narayan Das said that this was 
not the occasion when we should try 
to provide for a corporation or asso
ciation. I entirely agree. But in this 
Bill itself, you are seeking to exclude 
them from getting the status of citi
zenship. Though the Acts in other
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countries have remained silent as re
gards the status of citizenship, the 
courts have construed the position, 
and held that in certain circumstances, 
a corporation or association can ac
quire this status. I therefore suggest 
two things: firstly to delete the de
finition of the word “person”, and in 
any event to omit reference to asso
ciation of individuals which is not 
incorporated and of which all the 

‘ members are Indian citizens.

Lastly, I shall submit this. The hon. 
Deputy Minister was pleased to say 
that the intention was to confine the 
definition of the word “person” to 
natural persons only. If that is so, 
please say so instead of having this 
round about definition. You can say 
“person” means a natural person, so 
that it may be left open still to the 
courts to say that an association which 
consists only of Indian citizens is still 
a citizen. I earnestly therefore appeal 
both to the hon. Minister for Legal 
Affairs and the Deputy Home Minister 
to consider this last suggestion of 
mine. What harm is there if you 
say a “person” means a natural per
son?

The Minister of Legal Affairs (Shri 
Pataskar): I would, first of all, like 
to intervene only for the purpose of 
answering some of the criticisms 
which have been made with respect 
to the point just referred to the hon. 
friend who preceded me.

This Act deals with the acquisition 
and termination of citizenship rights. 
Whatever rights there are which are 
already conferred by the Constitu
tion are not tried to be in any way 
interfered with or dealt with by this 
Bill. This Bill, if we look to the pro
visions, only deals with the question 
of the acquisition of citizenship by 

-one of these methods: by birth, des
cent, registration or natiiralisation. 
And the definition which is given here 
is only for the purposes of this Bill. 

'W e do not mean to suggest and we 
.cannot say that this deM tion of a 
p e rs o n ” would apply in respect of

other measures also. In this Bill the 
acquisition of citizenship is confined 
only to persons within the meaning 
of the term as defined in this Bill 
which is that it does not include any 
company or association or body of 
individuals whether incorporated or 
not. I really fail to understand how 
it can be said that this is in any way 
interference with the rights that 
might have been conferred upon cer
tain corporations or other bodies 
either by the Constitution or by some 
other piece of legislation.

My attention was drawn to a ruling 
of the Bombay High Court by my 
friend Shri Nathwani. Actually, I 
think that would support the conten
tion which I am now placing, because, 
what does it say? There, it was a 
question of a firm which consisted of 
individuals, and .at page 268, this is 
what they say: ^

“It is pointed out that out of 
the seven petitioners six are cor
porations and that corporations 
cannot be citizens within the 
meaning of the Constitution, With 
regard to the seventh it is con
tended that it is also not a citi
zen because it is an association or 
a firm and a firm also cannot 
claim the benefit of art. 19. In 
our opinion, there is no substance 
whatever in this contention. Peti
tioner No. 7 is the firm of Metro 
Motors. It is well known and 
well understood that a firm has 
no legal entity. It is merely a 
compendious name of the part
ners of whom it is constituted. 
Therefore, we have on the record 
not a corporation or a legal entity 
consisting of Metro Motors, but 
what we have on record 
before us is the partners of that 
firm, and the petitioners on oath 
state that both the partners of that 
firm are citizens of India and that 
allegation has not been denied in 
the affidavit in reply by the Gov
ernment. Therefore, if we were 
called upon to giv^ relief und^  
art. 19, we cottld certainly hair«
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given that relief at least to the 
seventh petitioner whose partners 
consist of citizens of our 
country.” .

I think if such a case were again 
to arise with respect to partnership, 
whatever has been laid down in this 
Act will not in any way affect ^ e  
rights of those people who are part
ners in the firm and who are citizens 
of India.

Whether we should also allow in 
this Bill companies or such other cor
porate bodies who are not individuals 
to acquire rights of citizenship with
in the meaning of this Act is, I think, 
a matter of great principle. There 
are also rulings of other High Courts, 
and I think it is needless to go into 
the different rulings. But the plain 
question is whether for purposes of 
this Bill we want companies also 
should be allowed to acquire the 
rights of citizenship. I think, situated 
as we are, for obvious reasons it 
would not be desirable nor safe that 
persons who are not citizens of this 
country forming a company or cor
poration should be allowed to acquire 
the right of citizenship. It can be 
easily seen that it would not be in 
the interests of our country at this 
stage. And I do not think there is 
any other country in the world where 
they would allow such corporations 
to acquire citizenship, so that foreig
ners who owe no allegiance to the 
country may get into such corpora
tions and indirectly have the right 
which Is enjoyed by the citizens of 
that country. Therefore, I would 
say that the definition is confined only 
to the purposes of this Bill and so far 
as firms are concerned there is ab
solutely no difficulty. As regards 
other corporate bodies, the matter 
may be considered separately under 
the appropriate Acts as to what rights 
we would like or not like to confer 
upon them.

I might draw the attention of the 
House to a recent decision of the 
Allahabad High Court which was only 
recently reported. I  think there the 
point has been made clear.

“One of the questions for de
cision in that case was whether 
the expression ‘citizen’ used in 
Art. 19, Constitution of India, in
cludes a corporation and Har- 
namsingh, J. after stating his 
reasons held as follows:

“I think that a* corporation is not 
a citizen within Art. 19, Constitu
tion of India. That being 
so, the Companies cannot raise 
the question that the impugned 
legislation takes away or abridges 
the rights conferred by Art. 19,
( l) ( f)  and (g), Constitution of 
India.”

“Soni, J. observed in that case.

‘I am of the view that Art. 5 
applies to natural bom persons 
and not to artificial persons and a 
reading of the next Article of Part
II in which Article 5 finds a place 
makes it abundantly clear that 
what is intended by the word 
‘citizen’ is a natural born person 
and not an artificial person.
‘I am in respectful agreement with 
the views expressed in the deci
sion by the learned Judges of the 
Punjab High Court and in my 
opinion a corporation cannot be 
held to be a ‘citizen’ within the 
meaning of Art. 19 of the Consti
tution of India.’ ”
I believe there will be agreement on 

the point that while passing this 
legislation, we need not indirectly 
confer rights upon any corporate body.

There is another matter to which I 
would like to refer. My hon. friend 
Shri Kamath referred to the question 
of Jammu and Kashmir. The position 
is that in the Constitution in Schedule
I Jammu and Kashmir is a part of 
India. Article 370 of the Constitution 
reads:

“Notwithstanding anjrthing In 
this Constitution__

(d) such of the other provisions 
of this Constitution shall apply In 
relation to that State subject to 
«uch deceptions and modifications 
as the President may by order 
^>ecify:”
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Now, I have before me an order

Vhich baa htea. issued by the Presi
dent, called the Constitution (Applica* 
Hon. to Jammu and Kashmir) Order,
1954. Clause 2 0(f that order reads:

“The provisions of the Constitu
tion which, in addition to article 1 
and article 370, shall apply in rela
tion to the State of Jammu and
Kashmir and the exceptions and
modifications subject to which

♦ th e y  shall so apply shall be as 
follows:—

Then, a long list of several parts of the 
Constitution is given; and ultimately 
we come to the Seventh Schedule.

Shri Kamath: It includes citizenship.

Shri Pataskar: Now, the Seventh
Schedule contains the Union List and 
the State List,

Shri Kamath: It lays down the dis
tribution of powers.

Shri Pataskar: In the Union List. aU 
the entries apply except that for entry 
3, something else will be substituted, 
and in respect of certain other entries, 
there will be some modifications. 
Entries 8, 9, 33 and 34 are all excepted, 
and so on. Then, in entry 53, In place 
of the existing entry, something else 
will be substituted. Finally, we have 
entries 72 and 76, and here, the refer
ence to the States shall be con.strued 
as not including a reference to the 
State of Jammu and Kashmir.

Shri Kamath: What about entry 17?

Shri Pataskar: So far as that entry 
is concerned, that is not taken out of 
the scope of our legislation at a ll__

Shri Kamath: That is specified in 
the order then?

Shri Pataslcar: So far as entry 17 is 
concerned, there is no exception made, 
with the result that so far as citizen
ship is concerned, we can legislate and 
we have got the power tn legislate

under this order of the President in 
relation to the State of Jammu and 
Kashmir. When we are having that 
power, naturally we need not now 
mention in this Bill that it shall not 
apply to the State of Jammu and 
Kashmir, because we have got the 
power to make it applicable to the 
State of Jammu and Kashmir. So, I 
think my hon. friends will be satisfied.

Shri Kamath: The order is satisfac
tory now.

Shri A. M. Thomas: Why is it that
in this Bill there is no provision to 
the effect that it shall apply to the 
whole of India? Usually, in all enact
ments, we find a provision to the effect 
‘This Act shall extend to the whole of 
India’ or This Act shall extend to the 
whole of India except the State of 
Jammu and Kashmir*. But no such 
clause is there in this Bill. Why is 
that so?

Shri Pataskar: Only in respect of
certain matters where we have not got 
the power to legislate for Jammu 
and Kashmir, we mention it.

Shri A. M. Thomas: In all the enact
ments that we have passed so far, 
there is a clause to the effect that the 
Act shall apply to the whole of India, 
or in cases where the State of Jammu 
and Kashmir is excluded, there is a 
provision saying that it shall extend 
to the whole of India except the State 
of Jammu and Kashmir. But there is 
no similar clause in this Bill. Why 
has that been omitted?

Shri Pataskar: When we have got
the power to legislate for the whole of 
India, why should we make any refer
ence to any part of India at all?

Mr, Deputy-Speaker; Only when there 
are exceptions, they should be referred 
to, and we should say that this Act 
shall not apply to such and such parts 
and so on. I imderstand they are 
giving up the practice of sashing 
‘excepting the State of Jammu and 
Kashmir*.
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Shri N. R. Mmiiswaiuy (Wandi- 
wash): But there should be some 
clause defining the applicability of 
this law.

Mr. Depaty-Speaker: Only where an 
^ception is made, it has to be men- 
rtioned. But where the law applies to 
the whole of India, why should we 
mention it?

Shri N. P. Nathwani: What is the
objection to defining the word ‘person’ 
-as meaning a natural person only? If 
the intention is that this definition 
’Sh o u ld  cover no one except a n ature 
person, then why can we not say that 
‘person’ means natural person?

Shri Pataskar: I only wanted to 
make the object quite clear, because 

-there was so much of argument as to 
whether a corporation is a person or 
not.

Shri N. P. Nathwani: If you say that 
‘person’ means only a natural person, 
then you are automatically excluding 
an artificial person, namely a company 
or a corporation. I understand their 
object to be that this should apply 

*only to natural persons.
Mr. Deputy-Speaker: The object is

not to aUow the whole world to come 
in. At one end, there are the corpo
rations which are not to come in, and 
at the other end, there are the natural 
persons to come in. In between also 
there may be some cases. So, it is 
always desirable to say that this does 
not Include such and such cases. Let 
us not in anticipation say what *a 
natural person’ would mesin. Jt may 
mean many things. The intention now 
is to exclude corporations and bodies 
of individuals.

Shri C. R. Narasimban; (Krishna- 
giri): I wish to draw the attention of 
the hon. Minister to clause 6 which 
4eals with citizenship by naturalisa
tion. I am only worried about a parti
cular phrase there, which seems to 
me to be somewhat funny and pecu
liar, and that is the phrase V a ive  all 
OT any of the conditions specified in 
the Third Schedule’ in the proviso to 
clause 6(1), which reads as follows: 

“Provided that, if in the opi
nion of the Central Government,

the applicant is a person who has 
rendered distinguished service to 
the cause of science, philosophy, 
art, literature, world peace or 
human progress generally^ it may 
waive all or any of the conditions 
specified in the Third Schedule.” 
The Third Schedule lays doWn the 

qualifications for naturalisation under 
items (a) to (g). Item (e) reads:

“that he is of good character” .

When Government wish to waive any 
of the conditions specified in the 
Third Schedule, do they intend to 
waive the condition specified in item
(e) also? That is what I -would like 
to know. It looks rather peculiar to 
me, and I would like to know whe
ther it is a legal necessity or not

Shri Kamath. A  citizen Uke that 
cannot be a bad character.

Shal Datan A number of very in
teresting points have been raised in 
the course of the debate, and I shall 
try to reply to them one by one. 
Two points have already been an
swered by my hon. colleague the 
Minister of Legal Affairs.

My hon. friend Shri Shree Narayan 
Das wanted to know what would hap
pen to a person bom in a train. He 
has tabled an amendment in this 
regard, namely amendment No. 110, 
which reads:

Page 2 after line 13 insert:

“ (2A) For the purposes of this 
Act, a person bom in a train 
while the train is passing through 
the territory of a foreign country 
if his y father is a citizen of India 
shall be deemed to be bom in 
India.”

Shri Shree Narayan Das: I have 
got another amendment also.

Shri Datar: I am dealing with this 
amendment first. If that traia has 
been moving through another coun
try, and if that country has the same 
law as we have regarding the acqui
sition of citizenship by birth, then he 
will have been bom in that country, 
and he will be the citizen of that
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country; and if he is the son of a 
citizen of India, then he w ill get also 
the citizenship of India by descent. 
Therefore, there will be no difficulty 
at all in regard to this matter.

A  point was raised regarding un
certified ships etc. It w ill be found 
in sub-clause (2) of clause 2 that:

‘T or the purposes of this Act, a 
person bom aboard a  registered 
ship or aircraft, or aboard an un
registered ship or aircraft of the 
Government of any coimtry, shall 
be deemed to have been bom in 
the place in which the ship or • 
aircraft was registered or, as the 
case may be, in that country.”

The hon. Member suggests that the 
word ‘Government’ should be remov
ed from this clause. I would point 
out to my hon. friend that private 
ships or private aircraft, if any, w ill 
have to be got registered, and it is 
for that purpose that we have used 
the words ‘a registered ship or air
craft’. We have not used the words 
l3y a private person’ or ‘by Govern
ment* there. So, if there is a ship or 
aircraft which is unregistered, then 
it will be recognised only if it belongs 
to Government; otherwise, it will not 
be recognised at aU, because regis
tration is compulsory so far as siich 
aircraft or ships are concerned. That 
is why we have purposely u§ed the 
words ‘a registered ship or aircraft’ 
with a comma thereafter. This does 
not mean that a registered ship or 
aircraft must belong to Government 
only; it might be of a private person. 
But when a private person owns an 
unregistered ship or unregistered air
craft, then it cannot be recognised for 
the purpose of this clause. That is 
aU so far as this question is concern
ed.

My hon. friend Shri N. C. Chatterjee 
has brought in the question of found
lings; and we have amendments nos.
2 and 43 in this respect. Amendment 
no. 2 reads:

Page 2, after line 37, add:

“ (3) Every foundling who was 
or is found as a deserted minor 
in India shall, until the contrary 
is proved be deemed to have been 
bom in India.”.

In the other amendment, the words 
‘as a deserted minor’ have not been 
used. So far as the word ‘foundling' 
is concerned, it means a child which 
has been found. In case all the chil
dren who have been left over or dis
carded in India are to be taken into 
account, or the presumption is to be 
formed that they are bom in India, 
then I would point a very practical 
difficulty, namely our neighbouring 
countries just throwing into India, and 
inundating India with a number of 
these children, and the presumption 
would arise that they are our chil
dren. Therefore, I would request that 
this practical difficulty should be taken 
into accoimt and all these children 
should not be fathered on India.

An Hon. Member: They may be 
Stateless. „

Shri Datar: They may be. That is 
a question which has to be considered 
independently. After they attain 
majority, they can take the citizen
ship of India or go elsewhere. But 
let not India be inundated with these 
unwanted children. Therefore, I am 
anxious that we should not accept 
this amendment.

Then, so far as clause 7 is concem- 
ed, Shri Sadhan Gupta wanted a 
particular amendment to be made. 
My submission is that whenever there 
is incorporation of any territory. Gov
ernment should have authority to 
consider who are the citizens of India 
and who would not be the citizens of 
India. Therefore, you will find that 
clause 7 has left that authority to the 
Government. Naturally, Govemment 
will go on the principles laid down in 
this Act or in other allied Acts, pro
vided that principle is not here. But 
in such cases, the policy of the Gov
emment always is to issue an Ordin
ance or to get a law passed after a
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particular territory has been incor
porated in India. You are aware that 
when Chandemagore came into India 
de jure, an Act was passed. As soon 
as Pondicherry also becomes de jure 
a territory of India, a similar Act will 
be passed. Therrfore, under such 
circumstances, it is advisable to leave 
the matter in the hands of Govern
m ent Government would specify the 
persons who shall be citizens of India, 
and Government naturally would say 
that the other persons cannot be citi
zens of India. There might also be 
certain circumstances in which certain 
undesirable persons should not be 
considered as citizens of India through 
the incorporation of that territory. 
Therefore, advisedly comprehensive 
words have been used in clause 7. I 
would point out that they are quite 
correct.

Then a question was raised about 
domicile. On this question of domi
cile, whenever there is acquisition of 
the right of citizenship by birth, the 
question of domicile is not used at all. 
In fact, when this matter was consi
dered before reference of the Bill to 
the Joint Committee, it was pointed 
9ut that there must be some provisions 
by which a person should get the 
right merely by the fact of birth, in
dependently of any other considera
tions. This is a clause which is com
mon to most countri^, hamely, when 
a child has been bom in India, what
ever the circumstances might, be, that 
child ought to have the right of citi
zenship of India. We have got similar 
provisions in other Acts, and there is 
no question of this domicile being 
brought in, directly or indirectly, 
here. The question of domicile had 
to be approached in so far as the 
constitutional provisions woje con
cerned, because therein we had to 
make a law regarding citizenship of 
persons living in India. That is not 
the question here at all. Here the 
general principle has been accepted—  
and it has Been accepted in other 
coimtries also— that there might be 
circumstances where a person, by the 
mere fact of his birth, ought to get 
the right of citizenship of that coun
try. It is only by such acceptance

429 LSD— 4

that ultimately we might go towards 
the idea of world citizenship; other
wise, certain narrow ideas are likely 
to grow and certain difficulties or 
restrictions are likely to come in. 
Therefore, this is one of the ways in 
which we can ultimately go towards 
the idea of a world State, because if 
any person is bom in India— ĥe might 
be a Swiss, a French or anybody—  
provided he is bom in India, he ought 
to have the right of citizenship of 
India; vice versa, if an Indian is bom 
elsewhere, he also will have a similar 
right in that country.

Then a funny question was raised, 
as to what happens when a sovereign 
of a foreign coimtry comes to India 
with his wife and that wife gives 
birth to a child in India. I would 
point out that the question follows as 
a necessary implication. If, for ex
ample, an Ambassador has a right of 
immunity, then much more so the 
King or the soverign or the Head who 
appoints that Ambassador should also 
have the right of immunity. In that 
case, such a son or child— such a 
sovereign— ^will be exempted naturally 
from clause 3.

Then, Shri Raghavachari contended 
that the amendment that we have 
moved today regarding South Africa 
ought rather to be included imder 
clause 12 instead of under clause 2. 
You will find in clause 2 that what 
we have said is, the definition of the 
word ‘citizen’ in relation to a country, 
specified in the First Schedule. That 
means an enactment of the legislature 
of that country which, at the request 
of the government of that coimtry, 
the Central Government may by noti
fication in the Official Gazette have 
declared to be an enactment making 
provision for the citizenship or nation
ality of that country. Therefore, the 
question relates to that of extension, 
and the issue of notification, say, in 
the case of South Africa will not be 
immediately had even if the execu
tive government desires it, unless the 
matter is placed before Parliam«it 
and the previous approval of Parlia
ment has been obtained. Therefore, 
thi question has a great relation to
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[Shri DatarJ 
the question of the issue of a noti
fication and so this is the proper place 
for the amendment which . 1 have 
moved today.

There is one amendment moved by 
Shri Sinhasan Singh, No. 112. He 
says that in line 1 of page 3 for the 
words “on or after” , the words 
.“before or after” should be substitu
ted.  ̂ I would invite his attention to 
article 8 of the Constitution, where 
provision has been made for the case 
he has in contemplation. It says: 

**Notwithstanding anything in 
article 5, any person who or 
either of whose parents or any of 
whose grand-parents was bom in 
India as defined in the Govern
ment of India Act, 1935 (as origi
nally enacted) and who is ordi
narily residing in any country 
outside India as so defined shall 
be deemed to be a citizen of India 
if he has been registered as a citi
zen of India---- ”
So a specific provision has been 

made.
Shri Sinhasan Singh: I was refer

ring to a case where a child was bom 
in a foreign country but not regis
tered,

Shri Datar: So far as registration
of the child is concerned, we have got 
provision in clause 5. He can come in 
that way.

Siiri Sinhasan Singh: But then sudi
a child is subject to the disqualifica
tion in clause 10. He does not get a 
*first class’ citizenship. Such a child
who comes back to India, without 
registering with the representative of 
India in that foreign country, will not 
be a *first class* citizen.

Shri Datar: I understand the hon. 
Member to say that he wIU have to go 
through the formality of registration 
in certain cases. Either he can come 
imder article 8, or if he does not at all 
come under article 8, as contended by 
my hon. friend, he will have to come 
through registration. Registration is a 
common process through which lakhs 
of persons have to go. Therefore, I

would submit that so far as this 
matter is concerned, this is also 
covered*

Then I come to my hon. friend, Shri
C. R. Narasimhan’s objection in regard 
to claiBse 6.

So far as thJs proviso is concerned, 
it is in respect of eminent persons, 
persons who are very great in certain 
lines. Therefore, the conferment of 
citizenship rights on them would be a 
matter of honour to us, such eminent 
persons can all be presumed to be 
persons of "good character. If they are 
not of good character, then, in my 
opinion, they cannot be eminent. There
fore, good character should be presum
ed In such cases. For example, if 
there is some great scientist or any 
other eminent person whose character 
is not good, it is open to us not to 
recognise him at all. Therefore, I 
would ap*̂ ure rhy hon. friend that good 
character must be presumed with 
eminence; otherwise, that person 
would not be taken into account.

Shri C. R. Narasimhan: What I wan^ 
ed to know Is why should it be put 
like that? Why should it be waivable?

Shri Datar: For instance, we know 
that a person is good. Perhaps, it 
would be insulting for one of his emi
nence to be asked to say that he is a 
good man. We can presume that he is 
a good man.

Shri K. K. Basn; It depends on the 
Government; they w ill do it. If they 
are bad, they w ill accept a bad man.

Sbri Dntir: It is for you to put a
gDnd Government or a bad Govern
ment in office.

Mr. Depnty-Speaker First I will put 
amendments to Clause 2.

The question is:
Page 1—
after line 17, add: •

"Provided that no stich notifica
tion shall be issued in relation to 
the Union of South Africa except 
with the previous approval of both 
Houses of Parliament.”

The motion was adopted.
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is;
Mr. Dcputy-Spcaker; The quesuon J

Page 2, line 4 ^  

odd at the end:

“when three-fourths of the 
members of such company asso
ciation or body are not citizens 
of India” .

The motion was negatived.

Mr. Depaty-Speaker. The question
is:

Page 1—
after line 4, insert:

“ (a) "‘India” includes the State 
of Jammu and Kashmir” .

The motion was negatived.

Mr. Depnty>Speaker: The question
is:

Page 2. lines 10 and 11—  
omit “of the Government”

The motion was negatived.

Mr. D ^ ty-Speaker: The question
Is:

Page 2, line 4—  
odd at the end:

“when any member of such 
company, associatian or body Is 
not a citizen of India and further 
in the case of any mcorporated 
body, it IS not incorporated and 
registered m India”

The motion was negatived.

Mr. Depaty-Speaker The question
is:

Page 2 ^

after line 13, insert:

**(2A) For the purposes of this 
Act. a person bom in a train 
while the train is passing through 
the territory of a foreign country 
adjoining the territory of India 
if his father is a citizen of India 
shall be deemed to be bom in 
India.”

The motion was negatived.

Bfr. Depaty-Speaken The questioi

Page 2—  
after line 25 add:

“ (5) For the purposes of this 
Act a person shall be deemed not 
to have attained a given age 
until the commencement of the 
relevant anniversary of the day 
of his birth.”

The motion was negatived.

Mr. Depnty-Speaker: The question it: 
“That clause 2, as amended, 

stand part of the Bill.”

• The motion was adopted.

Clause 2 as amended, was added to 
the Bill.

Mr. Depaty-Speaker. Now, I win 
put amendment No. 42— clause 2A.

Shri R. D. Misra: I am not pressing 
it, Sir. .

Mr. Depoty-Speaker: Has the hon.
Member the leave of the House to 
withdraw his amendment?

The amendment, was, by leave, with
drawn.

Mr. Depaty<Speaker: Clause 3 will be 
taken up tomorrow.

Mr. Depaty-Speaker: I will now put 
the amendments to clause 4.

The question is:
Page 3,—

for lines 1 to 12, substitute:

“4. (1) A  person bom outside 
India on or after the 26th January 
1950, shall be a  citizen of Ind}a by 
descent if his father, or in the case 
of a child bom ourt of wedlock, his 
mother is a citizen of India at the 
time of his birth.”

The motion was negatived.
Mr. Depnty-Speaker: The questioi

is:

Page 3, line 2 and wherever it 
occurs in this clause—

after “father** insert “or mothflf*'.
The motion was negatived.
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Is;
Hlr. Depnty-Speate: The question

s: ' ' ’

Page 3
(i) line 2—
for “his farther” substitute:
“ei^ er of his pareits” .
(u) line 11—

for ‘liis father” substitute:
‘‘either of his parents”

The motion was negatived.
‘ Mr. Deputy-Speaker: The question

it:
Page 3—  

after line 20 add:

*‘ (4) Notwithstanding anything 
contained in this section, every 
person who is a citizen of India 

virtue of clause (c) of article
6 of the Constitution or who, 
since the commencement of the 
Constitution, has migrated or 
may migrate to India from Pakis- 
xan by reason of communal dis
turbance or from fear of com- 
mual disturbance or oppression, 
shall be deemed to be a citizen of 
India by descent.**

The motion was negatived.
Bfr. Depnty-Speaker: The question 

is:
Page 3, line 1—
for “on or after” substitute “be

fore or after**.
The motion was negatived.

Mi . Deputy-Speaker: The question
is:

‘That clause 4 stand part of the 
3ilL**

The motion was adopted.
Clause 4 was added to the Bill.

l^r. Depnty-Speaker: Qause 5
wili be held over.

Mr. Depnty-Speaker: Now amend
ments to Clause 6. The question is:

Page 4, line 24—
after “age and capacity*' insert 

‘‘other than a person of Indian 
origin"

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

Page 4, lines 24 and 25-

Is:

omit “who is not a citizen of a 
country specified in the First 
Schedule*’.

The motion was negatived.

Mr. Depnty-Speaker: The question

“That clause 6 stand part of the 
BiU.*’

The motion was adopted.

Clause 6 was added to the B ill

Mr. Depnty-Speaker: Now amend
ment to clause 7.

The question is:
Page 4— 

for clause 7, substitute:

•7 . Citizenship by incorpora
tion of territory.— (1) If any 
territory becomes a part of India, 
every person ordinarily resident 
in, or having his domicile in such 
territory shall be a citizen of India 
as from the date oh which such 
territory becomes part of India 
if he or either of his parents or 
any of his grand-parents was bom 
In the said territory or in India.

(2) Without prejudice to the 
provisions of sub-section (1), the 
Central Government may, by 
order notified in the Official 
Gazette, specify the persons other 
than the persons mentioned in 
sub-section (1) who shall be 
citizens of India by reason of 
their connection with such terri
tory, and those persons shall be 
citizens of India as from the date 
to be specified in the order.”

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That clause 7 stand part of 
the Bill.**

The motion was adopted.

Clause 7 was added to the Bill.
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Clauses 8 to 10
Mr. Oeputy-Speaker: Now, the

House w ill take up clauses 8 to 10. 
Two hours have been allotted. I 
think we have taken up a lot of time 
for the first group.

Shrt Kamath: You are not extend
ing the time, I think. We saved 
about two hours on the Stamp BilL

Mr. Depoty-Speaker: The hon.
Member is trying to bring this up 
every time. I will follow the sche
dule to the best of my ability. Now, 
what are the amendments to be 
moved?

Shri N. C. Chatterjee: I am mov
ing amendments, 4, 5, 6, 7 and 8.

I beg to move:
(1) Page 5, line 19—
after “voluntarily” insert (other 
than by reason of marriage)’*.
(2) Page 6. line 8—  

omit “or disaffected”
(3) Page 6—

omit lines 15 to 17.
(4) Page 6, line 43—

for “has for at least ten years 
held a judicial office” substitute:

“is or has been a Judge of the 
Supreme Court of India” .
(5) Page 7—

after line 5, insert:
“ lOA. A  woman who was an 

Indian citizen before her marri
age with a person who was not 
a citizen of India and had reno
unced her Indian citizenship on 
account of such marriage may, 
within one year after the dea& 
of her husband or dissolution of 
her marriage, make a declaration 
that she wishes to resume Indian 
citizenship and shall thereupon 
again become an Indian citizen.**
Shri N. R. Mimiswamy: I beg to

move:
Page 5, lines 13 and 14—  

for “attaining full age” substi
tute:

‘Tmowledge of such cessation 
of citizenship**.

Shri Barrow (Nominated—^Anglo-
Indian): Sir, are we taking up all
the amendments first and then speak
ing? Then, I move 117. I have also 
sent in notice of two amendments 
this morning and I do not know 
whether they have been admitted or 
not.

Mr. Depnty>Speafcer. Amendments 
Nos. 144 and 145? What is the reac
tion of the hon. Minister? Is he ac
cepting them?

Shri Datar: I am not accepting
them. But you may admit them for 
consideration.

Mr. Depnty-Speaker: All right 
Shri Barrow: I beg to move:
(1) Page 5. lines 19 to 21—  

omit “or has at any time bet
ween the 26th January, 1950 and 
the conmiencement of this Act 
voluntarily acquired.**
(2) Page 5—

omit lines 16 to 27.
(3) Page 5—
for lines 18 to 23 substitute:

“9 (1) Any citizen of India who 
by naturalisation, registation or 
otherwise voluntarily acquires, 
from the commencement of this 
Act, the citizenship of another 
country shall, upon such acquisi
tion, cease to be a citizen of 
India.”
Shri Shree Narayan Das: I beg to 

move:
(1) Page 6, lines 8 and 9—

for “Constitution of India as 
by law established” substitute 
“State**
(2) Page 6—

after line 9, insert:
“ (bb) that citizen has accepted 

any title from any foreifin state, 
against the provision of article 
18 (2) of the Constitution of 
India; or**
(3) Page 7.—  

after line 5, add:
“Provided that a n ' appeal 

against such an order shall lie to 
the High Court.”
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Pandit Thakur Das Bharsrava: I
beg to move:

(1) Page 6, line 17—
after “two years” insert **£or 

any offence involving moral tur
pitude”
(2) Page 6, line 8—  

omit “or disaffected”
(3) Page 6, lines 42 and 43—

for “ (being a person who has 
for at least ten years held a judicial 

‘ office)” substitute:
"(being a judge of the H i^  

Court or any person qualified to 
be a High Court judge)”
Shii Sadhan Gupta: I beg to

move:
"  (1) Page 5—  

for lines 10 to 12 substitute:
“ (2) Where a person ceases to 

be a citizen of India under sub
section (1), every minor child of 
that person shall thereupon cease 
to be a citizen of India unless 
the other parent of such minor 
child continues to be a citizen of 
India:”

(2) Page (5)—  
after line 27, add:
**Explanation.— ^Marriage of a 

citizen of India with a person 
who is not a citizen of India does 
not by itself operate as volim- 
tary acquisition on the part of 
8udi citizen of India of the 
citizenship of another country, 
notwithstanding that such per
sons acquire such citizenship 
imder the law of that country.”
(3) Page &— 

omit line 33.
(4) Page 6—  

omit lines 7 to 9.
(6) Page 6, line 8.—  

for “disloyal or disaffected to
wards” substitute “disloyal to**.

(6) Page 6, lines 8 and 9—  
for **the Constitution of India as 

by law established” mbstitute: 
•Hhe Indian Stete**.

(7) Page 6, line 17—  
after “two years” insert:
**for an offence involving moral 

turpitude;**
(8) Page 6, lines 39 and 40—  

omit “other than clause (e)
thereof.**
(9) Page 6, line 41—

omit “and in any other case It 
may.”

(10) Page 6, lines 42 and 43—

for “ (being a person who has for 
at least ten years held a judicial 
office) ”

substitute: “ (being a judge of the 
Supreme Court of India or of any 
High Court)”
(11) Page 7, line 4—  

omit “ordinarily” .
Shri Kamath: I beg to move:
(1) Page 5, line 21—  

after '̂ country** insert:
“not included in the First 

Schedule**
(2) Page 5 -

after line 23, add:—

‘Trovided that absence from 
India for a period of five-yean 
from the commencement of the 
Constitution, except for specified 
reasons, shall automatically lead 
to the loss of Indian citlzendiip.**
(3) Page 6, lines 8 and 9—

for “Constitution of India as by 
law established*’ substitute: 

“Republic of India**.
(4) Page 6, lines 8 and 9—

for “Constitution of India as by 
law established** substitute **India.**
(5) Page 6, line 11—  

after “enemy** insert:
“in such manner as to assist 

such enemy**
(6) Page 6, line 1ft— 

after “been** insert;
“convicted of a criminal offence

involving grave moral turpitude, 
and**.
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(7) Page 6, line 
add at the end:
"in concurrence with the chair* 

man”.
(8) Page 7, lines 4 and 5—

jor “ordinarily be guided by 
such report in making an order 
under this section substitute:

“in making an order under this 
section, publish and accept the 
findings of the Committee: 

Provided that the Government 
shall have the power not to de
prive a person of Indian citizen
ship notwithstanding the findings 
of the Committee.”
(9) Page 7—

after line 5, add:
"(7) Any person aggrieved by 

an order made imder this section 
may within a period of thirty 
days from the date of the order 
make an appeal to the Supreme 
Court of India.”

(10) Page 5, Une 9—
add at the end:

“except in the caste of person 
to whom the provision to sub
section (1) of section 6 applies.”

Shrl H. N. Mukerjee: I beg to
move :

(1) Page 5—

after line 38, add:

‘Trovided that the person de
prived of such citizenship has 
been given an opportunity to 
show cause in writing why his 
citizenship should not be termi
nated and provided further that 
on such explanation being given 
in writing by the person concern
ed, the advice of the Supreme 
Court of India has been taken on 
the question of t'*rminating the 
citizenship.”

(2) Page 6, lines 42 to

for *‘a Committee of Inquiry con- 
siting of a chairman (being a 
person who has for at least ten

years'held a judicial office) and 
two other members appointed by 
the Central Government in this 
behalf” substitute:

(3) Page 7—
(i) line 1—

for “Committee of Inquiry” 
substitute “Supreme Court of 
India” :

(ii) line 2,—

for “submit” 
ward” : and

substitute “for-

(iii) line 4—  

omit “ordinarily” ,

Mr. Depaty-Speaker: AU these
amendments are now before the 
House. Clauses 8 to 10, both inclu* 
sive, along with these amendments 
will now be taken up for discussion.

Shrl N. B. Mnnlswamy: My amend
ment No. 90 is with regard to clause
8, which says:

**Where a male person ceases to 
be a citizen of India tmder sub
section (1), every minor child of 
that person shall thereupon cease 
to be a citizen of India:

Provided that any such child 
may, within one year after attain
ing full age, make a declaration 
that he wishes to resume Indian 
citizenship and shall thereupon 
again become a citizen of India.”

I have moved an amendment for 
the deletion of the words “attaining 
full age” and substituting in its place 
the words “knowledge of such cessa
tion of citizenship”.

It is a very simple amendment with 
no serious consequence and the Gov
ernment can accept it for this reason 
that whenever a renunciation of citi
zenship is made by declaration of > the 
father, his minor child’s citizenship
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(Shri N. R. Muniswamy)
IS taken away automatically; because 
He is not a sui juris and is only a 
minor, whatever applies to the father 
Is made applicable to the son also.

As regards the resumption of citi
zenship, after he attains majority, he 
has to resume it within one yesi ac
cording to the provision in the BiU. 
What I say is that there should be no 
twice over resumption of citizenship 
§nd so since we are allowing a chance
for the minor to resimie it within one 
year after he has attained his majo
rity, we can allow it within one year 
aiter he is aware of such renuncia
tion of citizenship by his father. 
After all, when the father renounces 
his Indian citizenship, the citizenship 
of the son is also taken away auto
matically because he happens to be a 
minor. The minor son may not be 
aware of that fact and so he must be 
given the chance to resume his citi
zenship only ^ ter he knows about the 
cessation of his citizenship. There
fore, what I want is that the minor 
son might be given an opportunity to 

, resume his citizenship not merely 
after attaining majority, but within 
one year after he gets the knowledge 
of the fact of the renimciation of his 
citizenship. I would respectfully say 
that my amendment is quite reason
able and may be accepted. Within 
one year after getting the knowledge 
of the rgnimciation of his citizenship, 
he must go to the prescribed autho
rity and make a declaration that he 
wishes to resume his citizen^ip. I 
request that my amendment may be 
accepted as otherwise he w ill be 
greatly handicapped in resuming his 
citizenship. After all we are dealing 
with double citizenship of an indivi
dual and when the father renounces 
the Indian citizenship because he hap
pens to be a citizen of another coun
try, the citizenship of his son, minor 
son, also goes away. Therefore, the 
sOn must have the right to resume 
his citizenship only after he gets 
knowledge of this fact. By accepting 
my amendment, no confusion or reac
tion will be created because we are 
act allowing resiunption of citizenship 

^xwice over in the life-time of a man.

Shri Shree Narayan Das: My
amendment No. 21 reads:

Page 6, lines 8 and 9,—

for “Constitution of India as by
law established” substitute “State*\

I think most of the Members who 
have taken part in the discussion 
were in favour of changing these 
words, that is, the words “disloyalty 
to the Constitution” or “disaffection 
towards the Constitution” are not 
necessary, and instead we should have 
“disloyal or disaffected towards the 
State” . This is one of the conditions 
on which the citizenship right will be 
taken away by the Government and 
I think most of the Members express
ed that we should have the word 
“State” instead of “Constitution of 
India as by law established”. I need 
not go into the details now and I 
hope the hon. Minister will accept the 
general opinion expressed by the 
Members in this House.

My second amendment is No. 22, 
which reads—

Page 6,—  
after line 9, insert:

“ (bb) that citizen has accept
ed any title from any foreign 
State, against the provision of 
article 18(2) of the Constitu
tion of India; or”

We have provided in the Constitu
tion that no Indian citizen will accept 
euiy title from a foreign State, but so 
far as I am aware, there is no provi
sion for penalising a person who ac
cepts a title from a foreign State. I 
think that every Indian citizen must 
be prevented from accepting foreign 
titles as provided by article 18(2) of 
the Constitution. So far, there is no 
provision made for a penalty for a 
person who accepts foreign titles, 
whether he is a citizen by registration, 
by birth or by descent. I am going to 
suggest here that the acceptance of a 
title from a foreign State shall be one 
of the conditions on which a person 
will be deprived of his citizenship.
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My third amendment is No. 31 
which reads—

Page 7,~  
after line 5, add:

“Provided that an appeal 
against such an order shall lie 
to the High C ourt”

Most of the Members who parti
cipated in the discussion said that this 
should be made justiciable and that 
suggestion is worth considering. I 
hope the hon. Minister will kindly 
consider it favourably. As my friend, 
Shri Anthony, stated, once you have 
accepted a person as an Indian citi
zen, there should be no discrimina
tion thereafter between a citizen and 
a citizen— ^whether he be a citizen by 
birth, by descent or by naturalisa
tion. So long as the citizen is loyal 
to the State, he should not be depriv
ed of his citizenship rights at the 
sweet will of the executive. There
fore, if there are proceedings against 
any one for failure of any of the re
quirements that they w ill have to 
observe, the appeals should lie to any 
of the high courts of this coimtry. 
Therefore, I think the hon. Minister 
will accept this amendment also.

Shri Kamath: I have moved all my 
amendments.

Mr. Deputy-Speaker: Has he tabled 
some new amendments?

Shri Kamafh: Yes, but they will 
come tomorrow and not today. 
Clause 1 will come tomorrow, I think. 
Am I right, Sir?

Mr. Deputy-Speaker: Yes.

Shri Kamath: All my amendments 
which have been moved by your leave 
relate to clause 8, except amendment 
No. 16 and amendment No. 73 which 
relate to clauses 9 and 10 respective
ly. I have moved amendment No. 7 
which stands in the name of myself 
and my hon. friend Shri N. C. 
Chatter) ee.

I will briefly dispose of the two 
amendments relating to clause 8, that 
is, amendment No. 63, first. In this 
amendment, I have sought to draw a

distinction between those who relin
quish their Indian citizenship during 
war and to those to whom the pro
viso applies. According to the pro
viso to clause 6, the Government w ill 
waive all the nonditions specified in 
the Third Schedule in the case of any 
person eminent in science, philosophy,, 
art, literature, world peace or human 
progress on applying for citizenship, 
even though they do not fulfil the 
conditions necessary for naturalisa
tion specified in the Third Schedule. 
Now, the point is, war is an unfor
tunate thing, and during war, loyal
ties, sentiments, patriotic feelings,—  
all come into play, and they cut 
across national frontiers, party loyal
ties, and what supersedes everything, 
is the local or the national or patrio
tic sentiment. It is conceivable that 
a citizen of a foreign coimtry, of 
another coimtry, who has become an 
Indian citizen, in the event of an im- 
fortunate war breaking out between 
India and that country, might elect to 
remain a citizen of his own country 
and relinquish Indian citizenship to 
be able to serve his own countrjf 
better during war.

Acharya Kripalani (Bhagalpur cum 
Pum ea): Good riddance.

Shri Kamath: Acharya Kripalani 
says ‘good riddance’. Yes; I endorse 
that suggestion. Therefore, in the 
case of those persons, I have sought 
to provide that as soon as they write 
to Government that they have relin
quished their Indian citizenship, the 
Government should not wait for any
thing more. Government should ac
cept that letter or application stating 
that he or she wants to give up 
Indian citizenship during war, and 
the Central Government at once 
should notify that person as having 
lost Indian citizenship or that the 
citizenship has been terminated. That, 
I suppose, is a most natural thing to 
do in the case of a person who, as a 
foreign national, had acquired Indian 
citizenship just for the asking because 
he has been eminent in his own field 
and who, during war, seeks to serve 
his own country in preference to 
India.
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[ShTi Kamath]
I S h r im a t i  R e n u  C h a k r a v a r t t y  in

the Chair.'\
The other amendment is No. 16. I 

would rather not 'move amendment 
ITo. 15. I moved it by oversight. I 
would like to move eimendment No.
16 which is to clause 9, where I have 
nought to provide that any person 
who has been absent from India for 
a  period of five years from the com
mencement of the Constitution, except 
for specified reasons, shall automati
cally lose Indian citizenship. The 
absence from India for a period of 
:five years from the commencement of 
the Constitution, unless he explains 
why he was so absent, should lead 
.automatically to the loss of Indian 
(Citizenship.

I will now come to the most im
portant and one of the most vital 
-clauses in the Bill, the deprivation 
clause— clause 10, and I have got 
nearly ten or 12 amendments to that 
one clause. So, I ask the indulgence 

^ f the House to expatiate a little on 
ithose amendments. The first amend
ment to this clause which I shall 
speak upon is amendment No. 7 which 
i  have moved along with my friend 
Shri N. C. Chatterjee. It says that 
the Committee of Inquiry should be 
•presided over by a judge of the
Supreme Court. Some of the Com- 

:monwealth countries such as Australia
and even that arch-devil. of Apart
heid, South Africa, have in their own 

^citizenship laws incorporated some 
provisions according to which the
Committee of Inquiry shall be pre
sided over by a judge of the federal
court or judgfe of one of the provin- 

.cial courts who are more or less equal
to our High Court judges, I believe.
The fundamental proposition that I 
iseek to enunciate in this connection
is that if a citizen is so u ^ t to be 

, deprived of his citizenship right by 
the executive, either it should be by 

■a judicial proceeding, or, if that fails, 
in the ultimate analysis, it should be 
made justiciable. That is to say. 
when the executive deprives the per
son of his citizenship, he should have 

;a right of appeal to the Supreme

Court against the order of the execu
tive. This, I suppose, will be endors
ed by all sections of the House, and 
I do not wish to dilate more upon 
this particular aspect of the matter.

The other day, I was rather amazed 
to find my hon. friend, Pandit Thakur 
Das Bhargava, seeking to justify this 
particul£ir clause, saying that depriva
tion need not be made justiciable. 
My memory, if I am not mistaken, 
goes back to his fighting speech not 
on article 14 of the Constitution in 
the Constituent Assembly, as I said 
the other day but article 21 of the 
Constitution which refers to the pro
cedure established by law. My hon. 
friend wanted to have due process of 
law, and I still remember the fighting 
speech he made in the party meetings 
— I should not refer to them, but 
it is only en passant, by the way— and 
later on in the Constituent Assembly. 
I am, therefore, surprised that he has 
taken a different stand today with 
regard to this provision.

Shri N. R. Miinsiwamy: Wiser.

Shii Kamath: I will leave it ^or him 
to decide. I therefore suggest that 
this provision should be radically al
tered. If it stands in tact, I have no 
hesitation in a saying that it will 
detract very radically from the high 
principles that we have enunciated in 
our preamble to the Constitution and 
other tenets which we have sought to 
embody in different parts of the 
Constitution.

May I refer to another point in this 
connection, and that is, the various 
grounds on which an Indian citizen 
can be deprived of his citizenship. 
The first clause (a) is all right. 
Clause (b) refers to disloyalty and 
disaffection to the Constitution of 
India as by law established. I have 
already moved an amendment seeking 
to substitute it by the Republic of 
India or India. I cannot conceive how 
there can be disaffection towards the 
Constitution. I can understand dis
affection towards a country, towards 
the State. But, disaffection towards 
the Constitution, in the sense of lack
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of affection, as my hon. friend Shri 
N. C. Chatterjee said a little while 
ago, I 6annot understand. How can 
one have lack of affection for the 
Constitution? Affection for India, or 
lack of it I can understand. Our 
people have leam t the word Bharat- 
xnata. Affection or disaffection to 
Bharatmata, one can understand. 
But, affection or lack of affection «> 
the Constitution passes my imder- 
standing and my comprehension. My 
heart cannot certainly understand 
that and respond to that. Therefore 
I suggest that it would be prefeiable 
for us to have ‘disloyalty or disaffec
tion for India’— leave out the word 
republic; I am not keen on that— as 
one of the grounds for depriving a 
person of his citizenship rights. As 
regards States, there are as many as 
26. I think it will be better to have 
India*.

Clause (c) refers to war time hap
penings. I want to stress this matter 
again here. Communication with the 
enemy as such, per sc, should not be 
penalised because, I have found from 
experience that communication with 
the enemy may be sucH as to assist 
our own country, not necessarily to 
harm our country. Therefore, we 
must insert another clause to say, un
lawfully traded or communicated 
with an enemy in such a manner as 
to assist that eneany. That should be 
penalised and that should be one of 
the groimds for depriving a person of 
fais citizenship.

Now, I come to sub-clauses (3) and
(4). The phrase *public interest' has 
been a little bandied about by the 
Government spokesmen here on the 
Treasury Benches so often that we 
have lost confidence in their under
standing of public interest. I for one 
have no hesitation, in saying that the 
phrase public good wiU not fare 
better at their hands. There is no 
amendment to the next clause be
cause it is a simple one and the per
son has been given the right of re
presentation. The last one is the 
operative clause with regard to the 
Committee of enquiry. First of all,
1 would like to suggest that the

Chairman should be a person who is, 
or has been a Judge of the Supreme 
Court and the other Members may be 
appointed by the Government with 
the concurrence of the Chairman of 
the Committee. Also, the Govern
ment in making the order under this 
section should publish and accept the 
findings of the Committee. My hon. 
friend Shri Gad^l said in his speech 
that it will be dangerous to publish 
the report and proceedings of the 
Committee of enquiry. I do not ask 
for the publication of the proceedings 
of the Committee or the report. I 
want only the findings to be publish
ed and accepted by the Government. 
If the findings are in favour of the 
person whom it is sought to deprive 
of citizenship, they must be accepted 
straightway. Even if they are against
1 have sought to give power to the 
Government nor to deprive him of 
citizenship in spite of the findings 
being against a person. Government 
should possess this power. But, if the 
findings are in favour of the person, 
they must be accepted. If it is not 
acceptable that the Chairman of the 
Committee should be a Judge of the 
Supreme Court, I have sought to pro
vide by amendment No. 30 that any 
person aggrieved by an order made 
under this section may, within a 
period of 30 days from the date of 
the order appeal to the Supreme 
Court of India. If this is accepted* it 
may be argued that the Committee 
may be formally constituted as pro
vided for in the section.

Lastly, I come to clause 2(d) regard
ing a citizen who has been convicted 
in any country and sentenced to im
prisonment for a term of not less than
2 years. I wonder whether a citizen 
who fs convicted say, in South Africa, 
for resistance to the laws of apart
heid, and sentenced to 2 years or 3 
years imprisonment, stands in dan
ger of losing his citizenship in this 
country. Just now, we have heard 
the Prime Minister endorsing the 
sentiments of this House against 
South Africa. Suppose a person off
ends against the unnatiiral, sub-hu
man, anti-human citizenship laws of 
that country and is convicted and
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[Shri Kamath.] 
sentenced there, does it mean that it 
should be one of the grounds for 
depriving him of his citizenship here? 
Therefore, my amendment seeks to 
provide that if at all this has got to 
be there,— would be happy if it is 
not there and I have tabled an 
amendment along with Shri N. C. 
Chat terjee— we must provide, that 
the offence of which he is convicted 
shall involve grave moral turpitude. 
As I said, I would be happy if this 
provision is deleted and I would cer
tainly support Shri N. C. Chatterjee’s 
amendment.

I commend all my amendments to 
the acceptance of the House.

Shri N. C. Chatterjce: I have got 
three suggestions to make.

Mr. Chaimiaii: Which are the
amt>ndTTi pnl<g?

Shri N. C. Chatterjce: I have 
moved amendments 4, 5, 6, 7 and 8.

Mr. Chairman: Have you moved 
amendment No. 4 it is not here.

Shri N. C. Chatterjee: I have moved 
amendments 4, 5, 6, 7 and 8. The 
Deputy-Speaker possibly did not take 
down the numbers.

The most important matter is the 
deprivation of citizenship. It is a 
very serious matter. You -are practi
cally pronouncing capital sentence 
upon a man if you deprive him of 
citizenship and make him stateless. 
Of all the misfortimes that can be 
fall a man in a civilised commimity 
the worst is that the State should 
drive him out and declare him an 
outlaw, outside the pale of organised 
Qonmiunity. Such a serious matter 
should not be left to the sweet will 
of the executive. However competent 
the Government may be, it is 
thoroughly wrong to say that depri
vation of citizenship should not be 
made justiciable. You have ample 
Dowers to verify the antecedents of 
a man or woman before making him 
or her a citizen of India. You analyse 
all his or her antecedents, scan them 
properly and if you are thoroughly

satisfied that he or she is a desirable 
person or that he or she ought to be 
admitted to citizenship, welcome him 
or her. Inmiediately you do that, 
under the privileges deliberately con
ferred by the Constitution, that person 
gets certain basic fundamental human 
rights. Those rights have been 
imbedded in our Constitution and 
made fundamental rights: funda
mental rights not mere words of 
platitude, not mere slogans, not mere 
utterances, not mere idealistic langu
age. But, under article 32, the Sup
reme Court has been asked that they 
must vindicate those fundamental 
rights if there is any infringement. 
A  constitutional obligation has been 
placed upon the highest court of this 
country. Wherever there is an out
rage on a fundamental right of a citi
zen, the citizen shall have automati
cally the privilege to have direct 
access to the Supreme Court. I may 
remind the hon. Minister of the great 
judgment of Justice Patanjali Sastri 
in the "Crossroads” and “Organiser” 
cases. The Advocate-General and 
the Attorney-General argued that 
first of all the i>erson who has been 
injured or thinks that a fundamental 
right has been taken away should go 
to the High Court and apply for a 
writ under article 226 and then if  he 
is disappointed, resort to the Supreme 
Court. Mr. Sastri delivered the 
judgment. I think it was unanimous 
or practically unanimous. He said: 
“Nothing of the kind. That will be 
making a mockery of this Constitu
tion. Immediately a man is a citizen 
under the Constitution, immediately 
he is a member of this commonwealth, 
this Constitution calls upon the Sup
reme Court to be the protector, the 
guardian, the defender of those r i^ ts  
and m ak^ it obligatory on the part 
of the Judges of the Supreme Court 
that they shall immediately take cog- 
nizsmce of any violation or attempted 
infringement of that right.”

What are you doing? You allow a 
citizen of India, if his property is 
taken away, if an imposition is made 
upon him illegally, if his right to



I 40I Citizenship Bill 5 DECEMBER 1955 Citizenship Bill 1402

carry on business is interfered with 
to go up to the Supreme Court and 
ask the Supreme Court to issue a 
torit of mandamus or an appropriate 
writ or directional order, but when 
you are pronouncing death sentence 
upon the man, declaring that he shall 
be Stateless tomorrow, taking away 
the very prop upon which he lives, 
YOU say that there shall be no access 
to courts. That is thoroughly impro
per and with all the earnestness at 
my command I appeal to the Govern
ment that this is an attitude which 
they should give up. Why not asso
ciate at least a Supreme Court Judge? 
What is the fun of saying any Judge 
who has held any judicial office for 
ten years shall be the Chairman? 
That is most improper. That would 
be making a mockery of this Consti
tution. That will mean that your 
citizenship rights will be left to the 
tender mercies of the executive.

In this Parliament we have got 
Members who have been sentenced to 
three years’ imprisonment simply 
because they shouted in the District 
of Manbhum and carried on an agita
tion against the suppression of their 
mother tongue.

Dr. Ram Subhag Singh (Shahabad 
South): No, no.

Shrl N. C. Chatterjee: I say yes.
Dr. Ram Subhag Singh: That is 

wrong.

Shri N. C. Chatterjee: Not only
that.

Pandit D. N. Tiwary (Saran South); 
This Bill should not be utilised as a 
platform for speaking on something 
else.

Shri N. €. Chatterjee: As a matter 
of fact, he has been released after 22 
months he spent in jail. What I am 
pointing out is that a man may be 
sentenced to jail because he carries 
on agitation for a particular State or 
prohibition law or something like 
that, because he wants Vishalandhra 
or a chota province. There may be 
oifRculties. There may be an emo- 
Kional upsurge luid he may be sent to

jail. Is it right that you should take 
away the man’s citizenship, make him 
Stateless simply because he has been 
sentenced to jail for two years?

Shri Altckar (North Satara): The 
hon. House has given him leave 
without any division during that 
period of 22 months.

Shri N. C. Chatterjee: My friena 
has missed my point. My point is 
this, that under this Act if it is passed 
into law as it stands, he loses his 
citizenship, he may lose his citizen
ship. That is not fair. That is not 
proper. A man may commit a techni
cal offence. A  man may run down a 
person because of a breach of the 
traffic regulations and perhaps cause 
grievous injury. He may be sentenced 
to a term of imprisonment. It would 
not be right to deprive him of citi» 
zenship.

Therefore, I first of all submit: do 
not make deprivation of citizenship 
dependent upon executive fiat. Make 
it justiciable.

Then, do not allow this kind of 
clause to remain in your Citizenship 
Bill whereby you can take away a 
man’s citizenship simply because 
within five years after registration or 
naturalisation he has been sentenced 
in any country to imprisonment for a 
term of not less than two years.

We have got a Member of Parlia
ment, Shri T. K. Chaudhury, who 
has been sentenced to ten years 
imprisonment. It may be that a man 
from outside India is accepted as a 
good citizen. He may join the strug
gle there in Goa and he may be sen
tenced to a similar term of imprison
ment. Am I to understand that for 
that action he will be liable to for
feit his citizenship?

Then, with regard to clause 9, I am 
making one submission for my hon. 
friend’s consideration and that is this:
In some countries I have found that 
they have said that a citizen of the 
country should not, simply because 
she has married somebody outside, be
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[Shri N. C. Chatterjee.] 
compelled to give up her citizenship. 
Look at clause 9, it says:

“Any citizen of India who by 
naturalisation, registration or 
otherwise voluntarily acquires, or 
has at any time between the 26th 
January, 1950 and the commence
ment of this Act voluntarily 
acquired, the citizenship of an
other country shall, upon such 
acquisition or, as the case may 
be, such commencement, cease to 
be a citizen of India.”

I am submitting that after the word 
'Voluntarily”, these words should be 
inserted: “other than by reason of 
marriage” . I have foimd that there 
are some countries in the world which 
do not make it compulsory for a per
son to forfeit her citizenship simply 
because she marries a foreigner. The 
latest citizenship law which has been 
enacted in the Czechoslovakian 
Republic says that if a woman by her 
marriage with an alien acquires the 
nationality under the law of his coun
try, she shall lose her Czechoslavakian 
citizenship, but the People’s Com
mittee on an application made by her 
not later than six months after the 
marriage may decide that she retains 
her Czechoslavakian citizenship. I 
submit that this is a good provision. 
Do not make it compulsory ’ that in 
every case where an Indian woman 
marries a foreigner, thereby she w ill 
automatically lose her citizenship of 
India.

In my amendment I have also 
included that there should be restora
tion or resumption of citizenship, i f .  
the marriage is annulled or dissolu
tion of marriage takes place or there 
is divorce, then the Indian citizen who 
lost her citizenship only on account of 
marriage should be allowed to resume 
her citizenship and no impediment 
should be created on that accoimt.

Pandit Thaknr Das Bhargava: I
have moved amendments Nos. 66, 95 
and 120. '

I am glad that the Sovemment 
have treated this question with dis-  ̂
crimination and great judgment. I 
feel that there is a great difference 
between those citizens who are bom 
in the country and have been domi
ciled there and those who become 
nationals by registration or naturali
sation.

In regard to naturalisation, we have 
already seen that tjiere is a separate 
provision in this Bill in the third 
Schedule where they go so far as to 
say that the man must be of good 
character etc. In regard to registra
tion, I do not like the inclusion of the 
refugees in this clause. I maintain 
that there should be no registration 
for them. In respect of that matter 
I hav#» already given notice of some 
amendments which will come up 
tomorrow. Today I am not moving 
them, but I maintain there should be 
no difference between citizens by 
birth or descent and refugees. They 
must have the same rights and obli
gations and their liability must be the 
same.

So far as refugees are concerned,
I am glad that they are specially 
exempted from the operation of clause 
10, but in regard to others, once we 
allow them to be registered and natu
ralised, my submission is we ought 
to treat them with consideration ana 
at the same time, if possible, with 
great sympathy. As regards those * 
persons, my hon. friend Shri Anthony  ̂
was pleased to point out yesterday * 
that according to him, once a person > 
has become a citizen, then he has be
come a citizen for all purposes, and / 
(therefore there should be no law ? 
whereby the certificate of nationali- f 
sation or registration could at any 
time be cancelled. That was his view. 
But we find in the laws of various 
countries that such powers are always 
taken by Government and for good 
reasons. This may be a theoretical 
view-; this may be correct or wrong; 
but we find in the laws of every 
country that such powers are enjoyed 
by the Governments of those countries.
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And it is but fair that these powers 
should be enjoyed by the Government 
of our country also. After all, the 
Government of a country, especially 
the executive part of it, has got the 
duty to see that that country is pro
tected, that the State is protected; an 
at the same time, the State should 
have as its citizens persons who are 
of good character, and wh6 wiU con
tribute to the wealth of the State and 
also behave as good citizens and fulfil 
all their obligations.

As regards citizenship by bLth or 
by descent, those persons ^ 10  ha^e 
come as refugees cannot go imywhere 
out of India. They must remain as 
the citizens of this country; they must 
live here, and they must die here, and 
therefore no Government should be 
empowered to cancel their citizen
ship; and that has been accepted in 
this Bill. As regards the others, as I 
have submitted already, the executive 
government is charged with the duty 
of seeing that the particular State in 
which naturalisation has been allowed 
is k6pt free from all kinds of attacks 
from foreigners who stay in that 
country for some time and afterwards 
become disloyal to that country.

So far as disloyalty is concerned, I 
am quite clear in my mind. That is 
a very good reason why the certifi
cate of naturalisation or registration 
should be cancelled. So far as dis
affection is concerned, my humble 
view is that we do not know the exact 
legal interpretation of it. So far as 
lisloyalty is concerned, there can be 
ô disloyalty unless there is disaffec- 
Dn. Disloyalty to a certain extent 

i a very concentrated form of dis- 
; '.ffection. But unfortunately, so far 
I ; disaffection i? concGmed, there is 

lO authoritative interpretation of it 
uo far. Previously, in Bal Gangadhar 
J.lak's case an argument was made 
that disaffection may be said to be 
want of affection; th«i it was said 
that it must be positive distemper, or 
positive something else and so on. 
And lately, when we enacted our 
Constitution, we took away the word 
‘sedition’ from article 19 because 
evex^ody in India thought that sedi

tion should no longer be a crime. B ut 
ultimately we had again to put in the 
word ‘sedition’, and we did it by 
virtue of the Constitution (First 
Amendment) Act. Even now, so far 
section 124A  and some other sections- 
of the Indian Penal Code are con
cerned, we have not got any authori
tative pronouncement on them. Sedi
tion is really a part of disloyalty; and 
in fact, disloyalty may even be 
stronger than that. A t the same time^ 
I take it that if disaffection can be 
u’ovGd, disloyalty can also be proved 

by proving that the man made a sedi
tious speech or that he wanted to* 
undermine the stability of any Gov
ernment.

This matter has come up before this- 
House many times. The Supreme 
Court in Master Tara Singh’s case- 
said that section 124A and certain 
other sections of the Indian Penal 
Code were ultra vires, ^ e n , we had 
the Constitution (First Amendment) 
Act, by which we again restored 
those sections and said that they' 
would be deemed to have been there^

At the same time, even now I sub
mit that after the pronouncement 
from the Supreme Court earlier, there 
is no authoritative pronouncement o». 
the question what constitutes sedition,, 
or what is the implication of section. 
124A of the IPC. In this House, I  
have many times submitted to Gov
ernment that the word ‘sedition'' 
should be defined properly, for after 
the Supreme Court pronouncement, 
Grovemment had not brought forward 
any measure to correctly define that 
word. Even today, the matter is one 
of first impression, if it comes before 
the Supreme Court.

So far as the word ‘disaffection’ is" 
concerned, I am quite clear in my 
mind that it has got no authoritative 
pronouncement from any of the High. 
Courts or the Supreme Court Dis
affection therefore may mean any
thing. I am therefore anxious that 
the word ‘disaffection’ may not be 
there in this Bill, though I want, and 
1 would insist also, that the word
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[Pandit Thakur Das Bhargava] 
"disloyalty’ must remain, because even 
from our own citizens, we do not like 
any disloyalty. We want that so far 
as the State is concerned, the sanctity 
of the State should be preserved; we 
all love it, and in fact, many citizens 
w ill be even ready to sacrifice their 
lives for the security of the State. If 
a foreigner behaves in a different 
manner, then he is not entitled to 
remain here or to say that his certi- 

‘iicate of naturalisation or registration 
should not be cancelled.

As regards the machinery, I beg to 
submit that I have heard Shri 
Kamath, Shri N. C. Chatterjee and 
Shri Frank Anthony with great res
pect yesterday and today also. I quite 
agree that this is a very serious affair 
because you make a person Stateless. 
He will not be able to go back to his 
home; and he may find himself in the 
same category as a person w'ho after 
a  conviction for more than two years 
w ill not be allowed to be reinstated 
in his own home State if there is some 
such provision there. Otherwise also, 
it is a very serious matter; I quite 
agree. I can appreciate what my hon. 
iriends have been pleased to say.

My hon. friend Shri Kamath went 
iurther and reminded me of my 
speeches in the Constituent Assembly 
and said that at that time I fought 
for keeping the words ‘due process of 
law’ instead of ‘Government establish- 
•ed by law’. That is pei’fectly right
that I fought for it. I do not want
to refer to it now, but Shri Kamath 
knows very well, that his view, my 
view and the views of certain others
on this matter did not succeed, and
we got instead----

Shri Kamath: You have changed
your view now.

Pandit Thakur Das Bhargava: And
-we have got in the Constitution the pro
vision viz., Government established 
by law. My hon. friend Shri Kamath 
may not be so loyal to the Constitu
tion, but I am going to be loyal to the 
Constitution which says that no person

shall be deprived of his life or per
sonal liberty except according to pro
cedure established by law. This is 
the present Constitution. We fought 
for ‘due process of law’, but then this 
is what we could get, and there
fore we ought to accept it. This is 
the present Constitution, and I stand 
by it, even in spite of the fact that I 
had tried to get it changed at that 
time.

Shri Kamath: You held ardent 
views about it.

Pandit Thakur Das Bhargava: There 
is no question of smy views on this. 
Here, we have got this Constitution, 
and we are bound by it. We have 
taken our oath of allegisuice to it, and 
my hon. friend Shri Kamath need 
not be reminded that he had to give 
up now some of the pet theories that 
he had then advocated.

Shri Kamath: We can still change 
the Constitution.

Pandit Thakur Das Bhargava: When 
we change it, then we shall see what 
happens.

Shri N. C. Chatterjee was very 
eloquent,— and when he was so elo
quent, we were all moved by it— and 
he was pleased to say that so far fis 
the Constitution is concerned, article 
32 is there which gives the right to 
move the Supreme Court. He says 
that all these fundamental rights have 
been guaranteed by the Constitution. 
Now, article 32 reads:

“The right to move the Supreme 
Court by appropriate proceedings 
for the enforcement of the rights 
conferred by this Part is guaran
teed.”

I have yet to find in this Part any 
fundamental right given to any 
foreigner that he will be allowed to 
continue as a citizen under the certi
ficate of registration for ever, what
ever faults he may commit in this 
country. There is no such law, and 
there is no such fundamental right. 
Therefore, it is entirely wrong to
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siiggest that their fundamental right 
is being taken away.

Now, what do we find in article 11 
of the Constitution? We find:

“Nothing in the foregoing pro
visions of this Part shall derogate 
from the power of Parliament to 
make any provision with respect 
to the acquisition and termina
tion of citizenship and all other 
matters relating to citizenship.”

So, this article specifically autho
rises this House to make provisions 
relating to the termination of citizen
ship. Therefore, my himible submis
sion is that in the logic propounded 
by Shri N. C. Chatterjee, the premise 
is wrong. For, at the time when the 
person weuits to move the Supreme 
Court after the order of Government 
cancelling the certificate of registra
tion, he is no longer a citizen, and 
therefore he cannot go to the Supreme 
Court. How can he go to the Court 
under article 32, when he is not 
authorised at all to go to the Supreme 
Court for enfoifcement of any of the 
rights which are not fundamental? 
So far as this matter is concerned, it 
is not a fundamental right at all. 
Therefore, the argument that the 
fundamental right is being taken 
away, and therefore this matter 
should be made justiciable is quite 
wrong. Legally, it cannot be argued 
that this is a fundamental right and 
therefore article 32 applies. ‘

A t the same time I do agree that 
we must do justice to that person. 
Even if we deprive that person of his 
nationality, it does not matter, but 
we must do justice to him. For that 
purpose, a committee is sought to be 
appointed by Government, and 
according to one of the provisions here, 
the chairman of that committee has 
got to be a person with ten years of 
judicial experience. But I have given 
notice of an amendment to the effect 
that ordinarily he must be a High 
Court judge. *

I submitted yesterday that as a mat
ter of fact, sessions judges in this 
country, who have got ten years’ judi
cial experience, can also sentence a 
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person, a citizen, to death, and ttie 
order is to be confirmed only by the 
High Court. Here in this case, it is 
quite true that ordinarily even ses
sions judges w ill be quite competent 
even in the case of an election i>eti- 
tion to the effect that a person may 
be allowed to retain or not 
to retain his seat in this 
House. Even this is decided by 
district and sessions judges. A t the 
same time, we have to see that the 
outside world is looking at us. Here 
is a man who, as a matter of fact, 
will be put to very great trouble, and 
in the words of Shri Frank Anthony, 
that trouble will be worse than death. 
I submit that he snould be given the 
right to be heard and his case should 
be decided at least by a High Court 
Judge. I am, therefore, requesting 
that the Government may be pleased 
to accept the amendment which says 
that in place of those words, the words 
“being a Judge of the High Court or 
any person qualified to be a H i^  
Court Judge” be substituted. Such 
a person may become the Chairman 
of that Commitee,

Apart from that, two other per
sons will also be there. I should 
think that there is ample guarantee 
xhat a judgment against the man w ill 
only be given if he has wronged, sind 
if he has acted against the law. 
Therefore, I am quite convinced that 
it is idle to suggest that it is such a 
justiciable issue that the executive 
government of the day can have no 
say in the matter. According to me. 
It is only the executive government 
which can possess that right to de* 
cide this matter.

One more word, with your per
mission, and I have done. I have 
given notice of an amendment to 
say that the punishment given in 
clause 10(d) is too harsh— **that 
citizen has within five years after re
gistration or naturalisation, been sen
tenced in any country to imprison
ment for a term of not less than two 
years’*. What to speak of other 
countries? I would not ask a per
son to leave this country if he is 
sentenced to imprisonment for two 
years, so far as any offence is con-
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[Pandit Thakur Das Bhargava.] 
cerned. Suppose in defence of a cer
tain person, a certain national of tills 
country or in defence of a lady of 
this country a foreigner, who is a re
gistered citizen, just exceeds the right 
of self-defence, and he is given a 
term of three years or five years or 
ten years. I fail to see why a per
son who has been convicted should, 
simply on that ground, be made 
Stateless. It is entirely wrong. Whe- 
,ther in this country or in any other 
country, unless and until the offence 
with which he is charged was one 
involving moral turpitude, • unless and 
until we came to the conclusion that 
the man was not fit to be a citizen 
of this country, and he was of bad 
character, he should originally not 
have been granted citizenship, we 
should not take this step. If that 
person was convicted for an offence 
involving moral turpitude, I would 
agree that his registration may be 
cancelled; otherwise, mere conviction 
means nothing. As my hon. friend, 
Shri Kamath, just pointed out, in 
South Africa a person is convicted 
and sentenced to more than two 
years only for what every person in 
this House is anxious to secure viz. 
that the rights of these people in 
South Africa may be defended. 
If the offence involves no normal 
turpitude, we should not take this 
step. If he is actuated by the 
best of motives, by the highest 
of motives, that person should be 
T. K. Chaudhury who has been sen
tenced to ten years in Goa. Now, it 
is quite true that this rule will not 
apply to him. There are other ex
amples, as Shri N. C. Chatterjee 
mentioned where this rule will not 
apply. They are all over-nationals. 
But suppose it was an Englishman or 
a Russian who acquired citizenship 
here by registration. He wants to 
go to Goa and there he is sentenced to 
five years. I would certainly sup
port him. We all honour Shri T. K. 
cnaudhury and we will welcome him 
irtten he comes back.

80 my submission is that it is en
tirely wrong to base rustication from

the country only on the basis of con
viction. Let us see what the con
viction is. The conviction may be for 
an offence committed with the high
est of motives. We must put in here 
•‘for any offence involving moral tur
pitude” . Otherwise, it is not justifi
able.

In so far as (e) is concerned, I am 
very glad it has been put in, because, 
according to me, the question of do
micile is the most important. The 
citizen of this country should have the 
domicile of this country. Really, as a 
matter of fact, the country does not 
belong to those who do not have do
micile here; the country belongs to he 
who has got domicile here, whose 
parents live here, who himself lives 
here, who will die here, who is sup
posed to die here, whose bones will, 
as a matter of fact, mix with the earth 
of this country. I can understand those 
people having prior right. Those per
sons who come by naturalisation or 
registration are only here with the 
permission of this countryj they are 
nationals here with the permission of 
the country and as such, those persons 
have not got an absolute right. So 
that the Government can have the 
right to deprive them of the right of 
citizenship. I am very sorry that I do 
not agree with Shri Frank Anthony 
in this respect. My submission is that 
all the three amendments I have 
moved may be accepted.

Shri Frank Anthony (Nominated- 
Anglo-Indians): Three amendments 
were moved by my hon. friend, Shri 
Barrow, which stand in his name as 
well as mine. They are Nos. 117, 144 
and 145. As a matter of fact, amend
ment No. 117 contains certain errors. 
So I would not refer to it.

Mr. Chairman: He is not moving 
that amendment?

Shri Frank Anthony: It has been*
moved. But I am not pressing it, be
cause there was some mistake in it.

Amendment No. 144 seeks to have 
lines 18 to 27 deleted from clause
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which means that the whole of sub
clause (1) of clause 9 should be 
deleted. Amendment No. 145 has for 
its purpose the amendment of the 
first part of clause 9(1). It reads: 

"Any citizen of India who by 
naturalisation, registration or 
otherwise voluntarily acquires, 
from the commencement of this 
Act, the citizenship of another 
country shall, upon such acquisi
tion, cease to be a citizen of 
India”.
These amendments have been mov

ed in order to underline the difficul
ties which I referred to in my pre
vious speeches on this measure. I 
feel that clause 8 had  ̂ very specific 
purpose and intention. Clause 8 en
visages renunciation of citizenship by 
a citizen of India who is also a citi
zen or national of another country, 
and it prescribes a certain specific 
procedure for renunciation, that is, 
that if he is a citizen of India and also 
the citizen of another coimtry, he can 
only renounce his Indian citizenship 
first by declaring his renunciation and 
having that renunciation registered. 
That, I feel, is a very salutary provi
sion, because if a person is riding or 
is purporting to ride two citizenship 
horses, then he should definitely be 
compelled to disclose his mind and his 
attitude. He must be required cate
gorically to renounce his citizenship. 
He cannot be allowed to take the 
plea— ‘Whether you knew it or not, I 
was not mainly an Indian citizen; I 
was a UK citizen and imder clause 9 
I -automatically cease to be an 
Indian citizen’. That is why the first 
amendment refers to the complete 
deletion of sub-clause (1) of clause 9.
I cannot reconcile clause 8 with 
clause 9. Clause 8 envisages the pro
cedure for registration. It is a very 
salutary measure. But clause 9(1) 
stultifies that procedure. Under clause 
9(1) any person who voluntarily 
acquires the citizenship of another 
country shall, upon such acquisi
tion, cease to be a citizen of 
India. So that clause 8 is meaning
less. If an Indian citizen becomes a 
UK citizen, then as soon as he be
comes a UK citizen; he ceases to be 

an Indian citizen— t̂hat is the mean

ing clause 9. Now, under what cir
cumstances can clause 8 evercome in
to operation, because clause 8 en
visages the case of a person, a citi
zen of India and a citizen of another 
country, and it says, imder these cir
cumstances, he cannot renounce his 
Indian citizenship except by declara
tion and registration. But clause 9 
completely repels that position. Under 
clause 9, as soon as he becomes a citi
zen of another country, automatically 
he ceases to be an Indian citizen.

Pandit Thakur Das Bhargava: Sup
pose he says he has not renounced his 
citizenstiip, whereas he has done some 
act by virtue of which his citizenship 
is terminated. Then clause 9(2) 
comes into operation. Some authority 
has to decide whether or not he had 
done something by virtue of which 
his citizenship is terminated.

Shri Frank Anthony: I am looking 
it from the other point of view. I am 
looking at it from the point of view 
of people, as I said, who are tryw g 
to ride two horses. Now, Govern
ment says, as soon as they acquire 
the citizenship of another country—  
in cluase 9— they automatically cease 
to be Indian citizens. How does C»ov- 
emment know that they have acquired 
U.K. citizenship? Can Government 
tell me how many members of my 
community have acquired U.K. citi
zenship? Clause 9 has no meaning 
because these people, as long as it 
suits them, will say that they are 
Indian citizens. Government will not 
know that. Today there are people 
in Government service who are U.KL 
citizens masquerading as Indian citi
zens. There aitf people in foreign 
firms masquerading as Indian citizens 
and they are, in fact, U.K. citizens. 
What is the purpose of clause 9 ex
cept to give these people this oppor
tunity. Supposing they are in Gov
ernment service. If India is to go 
to war, they will say, *We became 
U. K. citizens long ago*. There are 
persons who are Secretaries in the 
(jovemment of India and they will 
say, *Ohl we became citizens of UJC. 
when we were Deputy Secretaries*.
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Pandit Thaknr Das Bhargava: It is
exactly against them that this is en
acted*** This is the purpose of 
clause 9.

\

Shri Frank Anthony: The proviso
only envisages the occasions of war. 
The proviso only reserves to Govern
ment a certain right when India is 
at war. I gave that as an extreme 
example. So, if you want to conscript 

, Indian oflRcials when India is not at 
war, for certain purposes, whatever 
purposes they may be, they w ill turn 
round and say, ^ou  cannot conscript 
us; we have acquired foreign citizen
ship 10 years ago.’ Under what cir
cumstances have people to renounce 
their Indian citizenship by declaration 
and registration? Under 9, they wiU 
be deemed automatically to have re
nounced their Indian citizenship. 
Clause 8 becomes still-born in view 
of 9 (1). I say that Government in its 
own interests, should not have 9(1). 
I do not see the point in having it. 
In one breath you say that renuncia
tion can only take place by declara
tion and registration and that is com
pletely made meaningless by clause 9, 
because as soon as they acquire the 
citizenship of another country, they 
automatically cease to be Indian citi
zens. That is why, I would ask the 
hon. Minister to seriously consider 
this position. Clause 9(1) should go 
and leave clause 8 as it is, so that no 
Indian citizen will be deemed to have 
renounced his Indian citizenship im- 
less he declares it and has it register
ed.

Fandit Thakur Das Bhargava: So
that he can m a s q u e r a d e ?  Unless he 
makes a declaration he will continue 
as an Indian citizen. Under 9(2) an 
enquiry wiU be made whether he is 
an Indian citizen or not.

Mr. Chairman: Order, order; let the 
hon. Member continue. '

Shri Frank Anthony: The point I 
am making is this. My hon. friend, 
Pandit Thakur Das Bhargava says 
that imless he renounces he masquer
ades. But, under 9(1) he will still

masquerade because Government has 
no way of knowing when he acquir
ed the citizenship of another country. 
Government will never know when 
some of the government servants ac
quired U.K. citizenship; so, it be
comes meaningless. A t least, imder 
clause 8, there is an obligation that 
a man will not be heard to say that 
he acquired U.K. citizenship 5 on 10 
years ago. The Government can say, 
‘No, you should have renounced your 
Indian citizenship categorically and 
you cannot get the benefit of 9(1)*. 
There is no point in having a provi
sion that as soon as he becomes a citi- 

, zen of another country, he automa
tically ceases to be an Indian citizen. 
Government has no means to know 
that. I Iqiow what the position is 
with regard to U.K. Many members 
of my community have  ̂ become citi
zens of U.K. without the knowledge 
of Government. Government has no 
access to U.K. registers. Certainly 
not. What is the meaning of saying 
that as soon as he becomes a U.K. 
citizen he automatically ceases to 
be an Indian citizen? Clause 8 
should be there. No person, what
ever he may do, will not be able to 
shed his obligations as an Indian citi
zen unless he says, *I am doing it de
liberately and advisedly and I am re
nouncing it and I am declaring it and 
registering it’.

If Government is not prepared to 
delete 9(1), then, I would request 
that at least amendment 145 ^be ac
cepted. I am grateful to Government 
for having partly accepted my request 
that, at any rate, this provision of re- 
nimciation of citizenship and voluntari
ly acquiring the citizenship of an
other coxmtry should start from the 
point when this Act comes into ope
ration. The period for which the 
Government has made this concession 
is between 1947 and the 26th January, 
1950. I respectfully submit that there 
is no reason'why Government should 
say that the whole period, the inter
regnum between independence and 
the coming into operation of the Bill 
should also be catered for.

•Expunged as ordered by the Chair.
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Only those that voluntarily acquired 
foreign citizenship from the'dslte this 
Act comes mto operation should be 
deemed to have automatically lost 
tiieir Indian citizenship— even if they 
say they want to ie e p  0(1).

Shri H. N. Mnketrjee: The amend
ment I nave moved refers to clause 
10, and the point regarding the de
privation of citizenship by purely ad
ministrative action. Already argu
ments have been advanced on this 
score and I need not amplify these 
arguments which have already been 
placed before the House. But, I feel. 
Madam, that Govemmrait owes it to 
the House to explain why it is not 
ready to accept the judicial process 
xather Hian the «Edmini£ta^&tive i^pbcess 
in regard to the apparatus of depri
vation of eitizaisfaip.

I should say that in  th e' first stage 
of thê  discussion ; before-the Bill was 
referred to Ifce Joint Gfittnnittee, the 
hon. Horae Minister had said that it 
is only in the 'United ^States of 
America that 4isere is- a |»ovision for 
the judicial process beifore-taybody is 
deprived of citizenship, ^ ow , as the 
House knows, I am personally by no 
means enamoured of many things

which are current in the United States 
of America. But that is no reasoL 
why we should not copy certain gooc 
things if they are practised in tht 
United States of America. There 
no reason why we should oe circula
rised tile- Citizenship Acts of diffe
rent countries, even countries like 
South Africa— and yet we should bt 
told that the United States of Ame
rica has a certain provision regard
ing deprivation of citizenship which 
we are not going to accept.

I think it is very important that 
in regard to deprivation of 
citizenship we do adopt the me
thods Which are current in the 
United States of America. is
necessary b^mjse the only s^eguard 
Which has been offered in the Bill is 
that Gkwermnent wil] go into every 
single question -and ’flnd out whether 
it is in public ^ood that this depriva
tion d^d^ is b ^ g  given effect to.

Mr. CluQnitan: Order, order. I
think the hon. Member can contmue 
tomorrow.

5 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
6th December, 1955.

429 LSD.
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D A I L Y  D I G E S T  

[M ondt^, 5tk Dtcember  ̂ 1955]

MESSAGE FROM RAJYA 
SABHA

C olumns.

1281
Secretary reported a message 

&om Rajya Sabha that 
Rajya Sabha had passed 
the Hindu Succession Bill, 
at its sitting held on the 
30th November, 1955.

BILL PASSED BY RAJYA 
SABHA—LAID ON THE 
TABLE 1281
Secretary laid on the Table 

the Hindu Succession Bill, 
as passed by Rajya Sabha.

DEMANDS FOR SUPPLE
MENTARY GRANTS, 1955
56 1281-82
Shri B. R. Bhagat presented 

a statement showing De
mands for Supplementary 
Grants for e3q>enditure of 
the Central Government 
(occluding Railways) for 
the year 1955-56.

DEMANDS FOR EXCESS 
GRANTS, 1950-51
Shri B. R. Bhagat presented 

a statement showing De
mands for Excess Giants

1282

for expenditure of the 
Central Government (ex
cluding Railways) for the 
year 1950-51.

C olumns.

STATEMENT BY 
MINISTER

PRIME
1282-83

The Prime Minister made a 
statemoit regarding a 
joint statement reported 
to have been issued by the 
U. S. Secretary of State 

and the Portuguese Forei
gn Minister in Washington.

CONSIDERATION OF BILL 1283— 1418

Citizenship Bill, as reported 
by the Joint Committee 
was further considered.
Motion to consider was 
adopted. Oause-by-clause 
consideration was taken 
up. Clause 2 was adopted 
as amended. Considera
tion of clauses 3 and 5 was 
held over. Clauses 4, 6 
and 7 were adopted. Con
sideration of clauses 4 
10 was not concluded.
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